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LOK SABHA DEBATES

LOK SABHA

Monday, December 22, 2003/Pausa 1, 1925 (Saka)

The Lok Sabha met at Eleven of the Clock

(MRr. Speaker in the Chair)

...(Interruptions)
[Transiation]

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): Mr.
Speaker, Sir, the hon. Minister had made an
announcement about support price of sugarcane in this
House itself. ...(Interruptions) The Minister of Agriculture
is present here. ...(Interruptions)

SHRI SHRIPRAKASH JAISWAL (Kanpur): Mr.
Speaker, Sir, | have given a notice about suspension of
Question Hour. ...(Interruptions)

MR. SPEAKER: Please all of you sit down. | am
giving one minute to each of you.

...(Interruptions)

SHR! SHRIPRAKASH JAISWAL: Hon. Speaker, Sir,
the hon. Minister had given an assurance in this very
House that a decision would be taken about Haj pilgrims
on that day itself. Now, there are only three days left.
The first ship is to leave on the 24th, but the Haj pilgrims
do not know even today about the fate of the schedule
of their journey. ...(Interruptions)

MR. SPEAKER: The hon. Minister had said in the
House that he would enquire about it in the Cabinet
meeting. | would talk about it during Zero Hour.

...(Interruptions)

SHRI SHRIPRAKASH JAISWAL: Mr. Speaker, Sir,
please direct the hon. Minister to make a statement about
it. ...(Interruptions)

MR. SPEAKER: The hon. Minister will come here
during Zero Hour and he will inform the House about the
outcome of the cabinet meeting.

...(Interruptions)

[English]

SHRI PRIYA RANJAN DASMUNSI (Raiganj): Mr.
Speaker, Sir, ...(Interruptions)

[Translation]

MR. SPEAKER: Kunwar Akhilesh Singh Ji, now you
speak please. Other Members please sit down. Kunwariji,
you have to conclude in one minute.

...(Interruptions)

MR. SPEAKER: | had told the hon. Minister to come
here during Zero Hour and to clear the doubts on the
issue. '

...(Interruptions)

SHRI SHRIPRAKASH JAISWAL: What will happen if
there is no Zero Hour?

MR. SPEAKER: How can you ask such a hypothetical
question? | have directed the hon. Minister to be present
at that time.

...(Interruptions)

SHRI SHRIPRAKASH JAISWAL: | am asking for a
clarification because their first ship is proceeding on the
24th. ...(Interruptions)

MR. SPEAKER: | have given the directions and the
hon. Minister has also heard me.

...(Interruptions)
11.03 hrs.

() Re: Need to fix the minimum support price
for sugarcane

[Translation]

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): The
Agriculture Minister and The Minister of Food and Civil
Supplies had stated in this House regarding Adjournment
Motion that Agricuiture Prices Commission had decided
to fix the Minimum Support Price of sugarcane at Rs.
73.50. ...(Interruptions)

MR. SPEAKER: Please walt for a while. The Minister
of Food and Civil Supplies will give an answer about it.
| have sent a message to the Minister.
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KUNWAR AKHILESH SINGH: The time given to me
is only one minute, which is a very short span of time.
Please listen to what | have to say. ...(Interruptions)

MR. SPEAKER: Please express your point of view
during Zero Hour only. Why do you insist on speaking
when the hon. Minister is not present?

KUNWAR AKHILESH SINGH: This is a very serious
issue. The farmers are facing injustice. ...(Interruptions)

[English]

SHRI ADHIR CHOWDHARY (Berhampore, West
Bengal): Sir, | have also given notice. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (Raiganj): Mr.
Speaker, Sir. ..:(Interruptions)

[Translation]

MR. SPEAKER: | am not admitting the notice given
by any hon. Member. So, please sit down.

KUNWAR AKHILESH SINGH: The minimum support
price of sugarcane has not been fixed so far.
...(Interruptions)

MR. SPEAKER: | have directed the hon. Food
Minister to come here. At that time, you can say what
you wish to say. The time of the House will be wasted
it one speaks at this time.

KUNWAR AKHILESH SINGH: This is a serious
problem being faced by the entire farming community.

MR. SPEAKER: That is why, | have just mentioned
the summoning of the hon. Minister for that very specific
purpose. The hon. Minister will come in the House at
that time if he has no other engagement, otherwise, he
will answer all related issues tomorrow.

...(Interruptions)

KUNWAR AKHILESH SINGH: This is an act of
cheating with sugarcane growers and the Govermnment is
favouring the sugar mill owners. ...(Interruptions)

MR. SPEAKER: You have not given any notice. So,
please sit down.

KUNWAR AKHILESH SINGH: It has been
categorically stated by the Minister of Agriculture that
recommendation had been made for minimum support
price of sugarcane. The Minister of Food and Civil
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Supplies had stated so in this very House. This is an
issue affecting crores of farmers of this country and it is
not confined to Uttar Pradesh, Bihar and Maharashtra
only. This is the 22nd day of this month and the
Govemment has not made any announcement about the
minimum support price of sugarcane, although, the hon.
Minister had given a categorical assurance about it.
...(Interruptions)

MR. SPEAKER: Please sit down. At present, the hon.
Minister has stood up and please listen to him.

...(Interruptions)

THE MINISTER OF AGRICULTURE (SHRI RAJNATH
SINGH): Mr. Speaker, Sir, Govemment of India is also
worried about the problems of sugarcane growers. Last
week Hon'ble Minister of Consumer Affairs, Food and
Public Distribution had stated that final decision in this
regard will be taken within two or three days. Ministry of
Food had presented its proposal before the Cabinet,
wherein it was revealed that many representations of the
states have also been received by Ministry of Food which
need consideration. So the Cabinet decided that Hon'ble
Minister of Consumer Affairs, Food and Public Distribution
should take his final decision in this regard immediately
so that Statutory Minimum Price of Sugarcane can be
announced early. | hope that it will be announced very
soon probably within this week only. ...(Interruptions)

MR. SPEAKER: No discussion on this subject right
now. You please sit down.

...(Interruptions)
[English]

MR. SPEAKER: Please do not force me to be very
strict with you.

...(Interruptions)
SHRI ADHIR CHOWDHARY: | have given a notice.

MR. SPEAKER: Please do not shout like that,
otherwise, | will take very strict decisions. What is there
in it that you shout like this?

...(Interruptions)
[Translation]

MR. SPEAKER: This is not the rule that | will permit
every Hon'ble Member to speak. Once | think that subject
is very serious and Minister must give reply then only |
ask Minister to give reply.
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[English]

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): |
have given the notice of an Adjoumment Motion.

[Translation]

MR. SPEAKER: | know that we are talking about
Adjournment Motion only.

...(Interruptions)
MR. SPEAKER: You please sit down.
[English]

SHRI RAM VILAS PASWAN (Hajipur): | have given
the notice for suspension of the Question Hour.
...(Interruptions)

[Translation]

MR. SPEAKER: If you start discussion right now on
every subject then what will happen to those who have
given notices two to three weeks in advance?

...(Interruptions)

MR. SPEAKER; Now you please sit down. | shall
give you permission to speak later on.

...(Interruptions)

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, what
will happen to me?. ...(Interruptions) Mr. Prime Minister
says that Hindi is being promoted and | am being sacked
here for speaking in Hindi.

...(Interruptions)
[English]

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir,
since the Winter Session of the House will be coming to
an end tomorrow, | take this opportunity to call for the
Government’s intervention and its commitment to the
House on a very urgent matter.

Aligarh Muslim University came into existence
because of the commitment of not merely Pandit
Jawaharlal Nehru, but also of the entire Parliament and
the nation. The Act, which has been amended by the
late Shrimati Indira Gandhi in 1981, makes the University's
distinct minority character abundantly clear and, therefore,
the supremacy of the Academic Council to issue
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ordinances to regulate admissions and everything should
be honoured.

Mr. Speaker, Sir, recently, the Supreme Court gave
a judgement in the matter of Karnataka Government
versus Shri C.M. Pai. ...(Interruptions) What is this? This
is not the way. Is this the way you treat us? | do not
understand as to why the Member is doing like this. Sir,
you gave me the permission to speak. ...(Interruptions)

[Translation]

SHRI SHEESH RAM SINGH RAVI (Bijnor): Mr.
Speaker, Sir, Question Hour should start, Question Hour
is being interrupted. ...(Interruptions)

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, | too
support this.

...(Interruptions)

SHRI RAMJI LAL SUMAN (Firozabad): Sir, | too
support this.

...(Interruptions)

SHRI RAMJI LAL SUMAN (Ferozabad): Sir, | too
support this ...(Interruptions)

SHRI SHEESH RAM SINGH RAVI: Mr. Speaker, Sir,
please start Question Hour ...(Interruptions)

MR. SPEAKER: | am going to start Question Hour.
...(Interruptions)
[English]

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir,
the Supreme Court made it clear that all the unaided
institutions, and not the aided institutions, should go by
the Common Entrance Examination. However,
misinterpreting the judgement, the Human Resources
Ministry, through UGC and AICTE, is deliberately issuing
circulars to the Vice-Chancellor and the Academic Council
to follow the path of the Common Entrance Examination.
...(Interruptions) What are you talking?

SHRI V. DHANANJAYA KUMAR (Mangalore): What
is thig?

SHRI PRIYA RANJAN DASMUNSI: This is not the
way. They are not allowing me to complete the sentence.
should | not complete my sentence? ...(Interruptions)

[Translation]

MR. SPEAKER: Hon'ble Members, all of you please
sit down. | have permitted Dasmunsiji to put only
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one point, not to deliver a speech, you just put up one
point.

...(Interruptions)

MR. SPEAKER: | request all Hon’ble Members to sit
down please.

...(Interruptions)
[English]

SHRI PRIYA RANJAN DASMUNSI: Sir kindly contol
the saffron Member who wants to saffronise everything.
We can tolerate that. ...(Interruptions)

[Translation]

MR. SPEAKER: Sheesh Ramiji, if you want Question
Hour. Then please sit down. | want to start Question

Hour now. He will complete his sentence within one
minute.

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir,
my submission is simple. ...(Interruptions)

MR. SPEAKER: What you are saying is going on
record. Others please sit down.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, | have

digested everything. Everyday they encroach upon our
rights. ...(Interruptions)

e
MR. SPEAKER: If you do not speak on your point,
I will go straight to the Question Hour. | have permitted
you. You can complete your sentence.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: You have to
protect me also.

MR. SPEAKER: Yes, | have protected you fully.

SHRI PRIYA RANJAN DASMUNSI: Sir, | only desire
that the Minister of Human Resource Development should
come to the House and make it clear that interference of
UGC in the affairs of Aligarh Muslim University will be
stopped and that the said circular will be withdrawn
forthwith. Otherwise, the entire Parliament will condemn
the Government for deliberately interfering in the affairs
of the Council of Aligarh Muslim University.
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MR. SPEAKER: | go to the Question Hour now.
Please sit down. | have permitted him to speak. | will be
going to the Question Hour now.

...(Interruptions)

MR. SPEAKER: Please do not disturb the House. |
will ask the Minister to come to the House and make a
brief statement, either today or tomorrow. Please sit down.

...(Interruptions)

[Translation]

MR. SPEAKER: | want to say that | have not
admitted any adjoumment motion.

...(Interruptions)
[English]
MR. SPEAKER: The Question Hour begins now.

Question No. 281 — Shri Haribhai Chaudhary

-Not present.

— Shri Mansingh Patel
-Not present.

Question No. 282 — Shri Ravi Prakash Verma.

...(Interruptions)
[Translation]

MR. SPEAKER: | shall not permit to speak on all
notices. This is not a practice. Right now, | am not
speaking anything on this subject.

...(Interruptions)

MR. SPEAKER: Nothing else will go on record except
Shri Ravi Prakash Verma's question.

...(Interruptions)*

SHRI PRIYA RANJAN DASMUNSI: Sir, | understand
that the Minister will come during ‘Zero Hour and make
a statement in the House.

MR. SPEAKER: | will have to see his schedule aiso.
| will be either today or tomorrow. This issue is important.
| am going to call the Minister.

[Translation]

SHRI RASHID ALVI (Amroha): This is such an
important issue that Question Hour can be suspended to
have a discussion on this. ...(Interruptions)

*Not recorded.
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[English]

Sir, it is more important than Question Hour. We have
already given notices on this issue.

MR. SPEAKER: You can not decide that this is
important than the Question Hour.

...(Interruptions)
[Translation]

MR. SPEAKER: Please sit down. | have said that
when the Minister comes, then you may speak. | shall
permit you then. Nothing that Hon’'ble Members say will
go on record. Only the question of Shri Ravi Prakash
Verma will go on record. You please ask the question.

SHRI RAVI PRAKASH VERMA (Kheri): | have uttered
the Question No. Alvijee, please have pity on us, it is
very serious matter. ...(Interruptions)

[English]

SHRI RASHID ALVI: Sir, tomorrow is the last day of
this Session.

[Transiation]

MR. SPEAKER: A lot of undue advantage is being
taken here, which | won't tolerate.

SHRI RASHID ALVI: This question should be
answered.

[English]
The Minister should be asked to come today itself.
[Translation]

MR. SPEAKER: This can't be done. Once hon'ble
Minister is here. | will permit you to speak. But | can-not
say the time of-armrival of the Minister. | can not make a
promise in the House. You are awagre of the procedure
of this August House.

[English]

it will be either today or tomomrow. The message will go
to him. He can come tomortow also. Please sit down.

[Translation]

When | am cooperating in such a manner, then you also
please cooperate. Sometime you may also become a
Minister. You just try to understand.

...(Interruptions)
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11.13 hrs.
ORAL ANSWERS TO QUESTIONS
[English]
Inter-State Water Disputes

+
*282. SHRI RAVI PRAKASH VERMA:
SHRIMATI REENA CHOUDHARY:

Will the Minister of WATER RESOURCES be pleased
to state: ¥

(a) whether the Government is aware of inter-State
water sharing disputes among some States;

(b) it so, the details thereof, State-wise; and

(c) the details of effective steps taken/proposed to
be taken to resolve such disputes till the inter-linking of
rivers is completed?

THE MINISTER OF WATER RESOURCES (SHRI
ARJUN CHARAN SETHI): (a) to (c) A Statement is laid
on the Table of the House.

Statement
(a) and (b) The details of the inter-State water sharing

disputes referred to the Union Government under Inter-
State Water Disputes Act 1956 are as follows:

S.No. River/Rivers States concemed

1. Ravi & Beas Punjab, Haryana and

Rajasthan

2. Cauvery Kerala, Karnataka,
Tamil Nadu and Union

Territory of Pondicherry

3. Madei/Mandovi/Mahadayi Goa, Karnataka and

Maharashtra

4. Krishna Karnataka, Andhra
Pradesh and
Maharaghtra.

(c) The Union Govemment makes all efforts to resoive
the water disputes among the States amicably through
negotiations and mutual discussion, failing which the
disputes are referred to a Tribunal for adjudication under

.the provisions of Inter-State River Water Disputes Act,

1956. The said Act has been amended in the year 2002,
whereby the adjudication of the water dispute by a
Tribunal has been made time bound.
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[Translation]

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir,
inter-State water sharing dispute is a major dispute in
India. But the Government is not very serious about this
yet. | would like to ask the hon. Minister through the
House that whether the Government consider to
nationalise all the rivers of the country to resolve this
dispute?

[English]

SHRI ARJUN CHARAN SETHI: There is no proposal
to nationalise all the rivers of the country.

[Transiation]

SHRI RAVI PRAKASH VERMA: Today, the most
important problem is inter-State water sharing dispute. It
is creating tension in the country. | am talking about the
rivers of the country or outside the country we are
concermned with. Specially, | would like to speak about
the rivers originating in Nepal. Earlier also | had apprised
the House that Nepal Government had recently changed
the course of their rivers. They had made drastic changes
there. As a result, the Indian regions lying in the course
of rivers originating in Nepal are suffering from devastating
effects of the rivers. These regions are witnessing floods
to such an extent that most important establishments like
Sharada Barrage are in danger. Many sugar mills are in
danger. Have the Govemment raised any objection in
this regard so far?

[English]

SHRI ARJUN CHARAN SETHI: Sir, the Question is:
“Whether the Government is aware of inter-State water
sharing disputes among some States.” It is relating to
water disputes inside the country, and here he is referring
about Nepal.

[Translation]

SHR!I RAVI PRAKASH VERMA: Mr. Speaker, Sir,

this problem is a very big problem of India.
...(Interruptions)

MR. SPEAKER: As per the rule of the House, the
question you want to ask should be related to the main
issue. Mr. Minister is saying that your question is not
related to the main issue. If the question is important,
you can raise it here through some other device.

...(Interruptions)
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SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir,
discussions have already taken place in this regard earlier
also. ...(Interruptions) Mr. Minister has also replied to that
but. ...(Interruptions)

SHRIMATI REENA CHOUDHARY: Mr. Speaker, Sir,
Mr. Minister has replied to part (c) of my question that
if all efforts to resolve the issue amicably through
negotiations and mutual discussion do not succeed, the
disputes are referred to a Tribunal for adjudication under
the provisions of Inter-State River Water Disputes Act,
1956. After that these water disputes hdd been made
time-bound in the year 2002. | would like to ask the
Minister whether these disputes have been resolved in
the time-schedule after making them time-bound? If not,
what efforts are being made in this regard?

[English]

SHRI ARJUN CHARAN SETHI: Sir, the Act was
amended in the year 2002. In between, no decision has
been taken or no issue has come before the Government
to arrive at a decision. However, the Government is very
keen to see that these inter-State rivers water sharing
disputes are solved in an amicable manner, in a very
cordial manner. We want that all these disputes should
be resolved in a cordial and amicable manner. The
Govemment of India is very much there to act as a
facilitator to solve the problem.

SHRI V. DHANANJAYA KUMAR: Mr. Speaker, Sir,
out of the four pending disputes referred to the Tribunal
referred to by the hon. Minister in his answer, in three
disputes, the State of Kamataka is a party. In three major
disputes conceming Cauvery, Krishna and Madei/Mandoi/
Mahadayi, Kamataka is a party.

As the House is aware, and Sir, you are also very
well aware, ours is a deficit State. We do not get sufficient
rains. Unfortunately, for the last three years, we are facing
the worst kind of a drought in Kamataka. In his reply,
the hon. Minister has stated that the Inter-State River
Water Disputes Act has been amended in the year 2002,
whereby the adjudication of the water dispute by a
Tribunal has been made time bound.

| would like to know from the hon. Minister: what are
the steps that are being taken by the Govemment of
India in expediting solution of the pending disputes,
especially insofar as the State of Kamataka is concemed.

Sir, as you are also well aware, in every Session
there will be a lot of heated exchange of arguments
between the Members representing Kamataka and the



Members representing Tamil Nadu on the one side, and
so far as the Krishna water is concemed, there are always
heated exchanges between the Members representing
Kamataka and the Members representing Andhra Pradesh
on the other side.

MR. SPEAKER: Please ask your question.

SHRI V. DHANANJAYA KUMAR: Mr. Speaker, Sir,
the State from which you come is Maharashtra, and if
you show some concem. ...(Interruptions)

[Translation]

It Maharashtra given more water only then we can survive
a bit.

[English]

My question is: What are the steps taken by the
Government of India in expediting solution of the disputes
pending before the Tribunal and conclusively conclude
the decision of the Tribunal within a specific time? It
should be solved once and for all.

MR. SPEAKER: Let the hon. Minister reply.

SHRI V. DHANANJAYA KUMAR: Sir, there is another
pant. ...(Interruptions)

MR. SPEAKER: Please finish your question shortly.

SHRI V. DHANANJAYA KUMAR: Sir, there is another
part relating to linking of the rivers. ...(Interruptions) About
the linking of the rivers, the hon. Minister has not given
any reply.

| would like to know, what are the steps initiated by
the Govermment of India for inter-linking the rivers so
that Kamataka can get sufficient water.

SHRI ARJUN CHARAN SETHi: The second part of
the hon. Member's question is not related to the main
Question.

So far as expediting the disputes that are there in
different Tribunals are concemed, the Government is very
serious in resolving them. That is why, the amendment
had been brought forward; and we have now made it a
time-bound one so that within a specific time period, the
disputes are adjudicated by the Tribunal established by
the Government.

SHRI V. DHANANJAYA KUMAR: What is the time
limit within whith the Tribunal is supposed to give its
_Award?
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MR. SPEAKER: The hon. Minister has said that it is
as early as possible.

SHRI ARJUN CHARAN SETHI: Sir, it is within six
years.

SHRI V. DHANANJAYA KUMAR: In the Act, when
we make a provision, it should be made clear.

SHRI ARJUN CHARAN SETHI: Sir, in the Act, it
has been provided that within five years, it should be
adjudicated by the Tribunal. If it is not possible to do it
within five years, another one year is given as grace
period.

[Transiation)]

SHRI V. DHANANJAYA KUMAR: What justice we
can get after seven years. It is already too late.
...(Interruptions)

[English]

SHRI K. MALAISAMY: Sir, let me confine to the
Cauvery River Water Dispute which is a long pending
one; it has become almost a perennial one. The hon.
Minister is clever enough to give as brief a reply as
possible. He is dealing with 4-5 disputes, but he has
answered in only 4-5 lines. He is very clever in giving a
very brief reply.

He said that the Union Government makes ‘all efforts’
to resolve the disputes. | would like to know whether the
Union Government has taken all efforts. | also want to
know whether the Union Government is capable of taking
‘all out’ efforts. There is a difference between ‘all efforts’
and ‘all out' efforts. May | know whether he has taken
‘all out’ efforts? This is my first question.

Secondly, this dispute has been going on for long; it
has reached a stalemate. Whatever our friends from
Kamataka may say, | need not explain the amount of
pain and anguish that we are undergoing in Tamil Nadu.

MR. SPEAKER: Please put your question.

SHRI K. MALAISAMY: The trouble has already been
made and the trouble-makers are the Kamataka people.
...(Interruptions)

SHRI V. DHANANJAYA KUMAR: Sir, | also could
have provoked my colleague from Tamil Nadu. But | did
not do it. ...(Interruptions)
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SHRI K. MALAISAMY: May | know when is the
Central Government going to be a trouble-shooter?.
...(Interruptions) | want them to do it within a time-frame
so that they are resolved early. There is no use in saying
that they are negotiating, they are conciliating and they
are doing their best. All these words are empty words
and they are not going to be useful. if they really want
to do something concrete, let them take ‘all out’ efforts,
and that too, within a time-frame.

SHRI ARJUN CHARAN SETHI: Sir, | would like to
amend my answer given to my friend, Shri Dhananjaya
Kumar pertaining to the earlier question. ...(Interruptions)
| am giving just a clarification. | will certainly answer the
question asked by Shri Malaisamy also. Now, | want to
give a clarification to my hon. friend, Shri Dhananjaya
Kumar. ...(Interruptions) '

MR. SPEAKER: How can a Governor come to this
House!

SHRI ARJUN CHARAN SETHI: In the Inter-State
River Water Dispute Act, it has been provided that
disputes are to be resolved within a three-year period
first, if it is not able to do it within that period, then
another two-years are given to them; and thereafter,
another one year is given. So, they get six years in all.

So far as Shri Malaisamy's question about the
Cauvery River Water dispute is concemed, it is pending
with the Tribunal. The Tribunal has taken enough time,
no doubt. We hope that it will be over and the final
Award will be given by August, 2004.

MR. SPEAKER: Shri Madan Lal Khurana, a Member
of the House, is here. We leam that he is being appointed
as the Govemor of Rajasthan. | would like to congratulate
him in advance.

SHRI K.
...(Interruptions)

MALAISAMY: Mr. Speaker, Sir,

MR. SPEAKER: You had put a very long question.
Nommally, | do not permit long questions.

SHRI K.P. SINGH DEO: Sir, Shri Khurana has been
the Chairman of a Committee, of which | am a Member.
| hope the Members of the Standing Committee on

Defence will get special consideration when they go to
Rajasthan.

SHRI A.C. JOS: Let me also first congratulate Shri

Khurana on his being appointed as the Govemor. Hearty
congratulations to him.
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MR. SPEAKER: Khurana ji, Members are
congratulating you.

SHR! E. AHAMED: Sir, now, any Member of
Parliament visiting Rajasthan should be accommodated
in the Raj Bhavan.

SHRI A.C. JOS: Sir, in the answer at serial No. 2,
with regard to Cauvery dispute, the States concemed
have been mentioned as Kerala, Kamataka, Tamil Nadu
and the Union territory of Pondicherry. Yes, there is
dispute in Cauvery. Apart from that, -we have Mullai
Periyar Dam, which for 99 years, as per an agreement
during the British regime, was with Tamil Nadu and now
Kerala has got it. This dispute is also pending. From
many of our dams water is being smuggled or leaked
out from Kerala to Tamil Nadu. Occasionally a tribunal is
formed. My question to the hon. Minister is instead of
forming the tribunal, can we have a permanent set up
for this. Water disputes are arising every day, may not
be major disputes but minor disputes are arising quite
often. In the wake of this, can the Govemment consider
forming a permanent water tribunal to solve water disputes
between Kerala, Tamil Nadu and Kamataka?

SHRI RAMESH CHENNITHALA: Sir, along with this,
the relevant issue today is, there is Pampa-Achancoil-
Vypar link, which is causing concemn to the State of
Kerala. This link has been accepted by the Inter-state
tribunal and the river linking project has been taken up.
It has become a serious issue for the Government of
Kerala. | would like to know from the Minister whether
this Pampa-Achancoil-Vypar link project is still existing or
has been dropped. ...(Interruptions) Sir, this is a very
serious issue. Entire State of Kerala is concemed with
this. ...(Interruptions)

MR. SPEAKER: Mr. Minister, you can reply to the
questions asked by Shri Jos and Shri Chennithala.

...(Interruptions)
[Translation]
MR. SPEAKER: Mr. Minister, why don't you start
replying?
...(Interruptions)
[English]
MR. SPEAKER: Please listen to the reply of the

Minister now, otherwise, | will go to the next Question
and Members will miss the reply.

...(Interruptions)
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SHRI ARJUN CHARAN SETHI: Sir, there might be
disputes between some States in the country but these
disputes do not automatically come to us. ...(Inferruptions)

[Translation]

MR. SPEAKER: Shri Raghunath Jha ji, why are you
on your legs?

...(Interruptions)
[English]

SHRI ARJUN CHARAN SETHI: Sir, under section 3
of the Inter-State Water Disputes Act, they are to be
referred to us. Unless these disputes are referred.
...(Interruptions)

MR. SPEAKER: Mr. Minister, you can compiete your
reply. Only your reply will go on record. Members do not
want to listen to your reply. You can complete your reply.
Only your reply will go on record.

SHRI ARJUN CHARAN SETHI: Unless these disputes
are referred to us, they do not automatically get referred
to the tribunal. The concemed States should request the
matter to us so that we appoint the tribunal for
adjudication.

[Translation]
Schemes to Attract Tourists

+
*283. SHRIMATI RAJKUMARI RATNA SINGH:
SHRI SHIVAJI MANE:

Will the Minister of TOURISM AND CULTURE be
pleased to state:

(a) the names of States which attracted the maximum
number of foreign tourists during the last three years;

(b) the details of schemes implemented by the Union
Government to attract foreign tourists;

(c) the benefits derived from the said schemes to
the tourism sector; and

(d) the percentage share of tourism sector in the
overall eamings of foreign revenue of the country?
[English]

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) to (d) A statement is laid on the Table
of the House.
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Statement

(a) The States which have attracted maximum number
of foreign tourists during the years 2000, 2001 and 2002
are Dethi, Maharashtra and Tamil Nadu respectively.

(b) The Department of Tourism, Government of India
carries out tourism promotion activities overseas through
its 13 foreign offices. The Department helps in creation
of tourism infrastructure through its schemes of Integrated
Development of Tourists Circuits and Products/
Infrastructure and Destination Development. Besides, the
Department of Tourism also carries out human resource
development activities through Institutes of Hotel
Management and under the scheme of Capacity Building
for service providers.

(c) With the implementation of the above schemes
and also due to the other measures taken, the estimated
foreign exchange eamings through tourism has increased
to US$ 3175 Million during the period January to
November, 2003 from US$ 2594 Million eamed during
the same period of the previous year indicating an
increase of 22.4 per cent.

(d) According to figures compiled by Reserve Bank
of India for the travel sector, the share of foreign
exchange eamings through travel as compared to the
overall industry sector during the year 2002-03 3.2%.

SHRIMATI RAJKUMARI RATNA SINGH: Sir, in India,
we not only have got a lot of foreign tourists coming in
but we also have a lot of tourists as our population is
over 100 crore. What are we doing to encourage local
tourists, especially the local people, like farmers?

[Translation]

A common farmer goes on pilgrimage. He visits all holy
places. lf some money remains unspent with him, he
likes to go to some other places in vacations. People of
the country visit religious places. What efforts are being
made by the Govermnment to provide them facilities? The
largest tourist market in our country is the people of our
country. They visit everywhere. Though our Govemnment
is providing much facilities to our pilgrims as well as to
the foreigners, but our neighbouring countries are our
stiffest competitors because they are providing more
facilities to tourists. | would like to know from the hon.
Minister as to what action plan is being prepared by
our Government for the next five years to encourage
tourism?
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[English]

SHRI JAG MOHAN: Sir, this is a very good question.
In the last one or two years, we have taken a new
initiative and all over the country, new hubs, with elements
of culture, elements of tourism, elements of clean civic
life, and elements of upgraded environment, are being
synthesised. | have with me a map which indicates all
the areas that we have taken over. We are not
concentrating only on attracting the foreign tourists but
we are also concentrating on attracting domestic tourism.
The result of all this is very encouraging.

In one year of 2003, there has been an increase of
three crore domestic tourists. This is a phenomenal
increase. | will give you the example of the pilgrimage
tourism. | have got a few pamphlets on Kurukshketra,
Ajanta, Red Fort, etc. and | will send them to all the
Members. They can see all the maps and hubs that are
being developed and some of them have actually been
completed. Everywhere the domestic tourism is flourishing
like anything. This has resulted in an increase of three
crore tourists. This is a record achievement.

Secondly, so far as foreign tourists are concemed,
they have also increased by about 14 to 15 per cent in
one year. Then, our foreign exchange earning through
foreign tourists has gone up by 23 per cent. This has
brought the country about Rs. 15000 crore in foreign
exchange. So, | hope this is something which we need
to be proud of. | will distribute the copies of pamphiet to
all the Members of Parliament. It gives what has been
done. It gives the details of the policy and the details
regarding action taken. It is because it is not the policy
alone that matters. It is the focussed implementation and
it is the governance that matters. In my opinion, it is a
great example of cooperative federalism where all the
Central, State and local, agencies have combined together
to produce the best results.

SHRIMATI RAJKUMARI RATNA SINGH: We are very
happy to hear the Minister's response that we have over
20 per cent growth in our tourism and also a growth of
three crore tourists in the domestic sector.

| feel, tourism has a big potential for growth of the
economy. It is because economies of many of our
neighbouring countries have developed only on tourism.
Apart from industrial growth, tourism has been the biggest
factor for extreme financial success of those countries. |
feel, we should lay more emphasis on this sector, specially
our State Governments should take more interest in it. A
State like Uttar Pradesh has tremendous potential for
tourism, but it has not been exploited to the full. So, we
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would like something special to be done for the State of
Uttar Pradesh. Most of the religious centres are located
in the State, but those are not being encouraged to be
developed as tourist centres.

SHRI JAG MOHAN: | entirely agree with you. This
is a very important sector both from the point of view of
development of the general economy and for creating
more employment opportunities and keeping the population
where there is scope for work and also at the same time
for advancing the cause of our culture. We are selecting
those areas that reflect the power and profundity of the
Indian mind. For example, why have we given preference
to Ajanta? It is because it has production of paintings
and cave technologies and great many other things that
is reflective of the powerful Iindian mind.

[Translation]

YOGI ADITYA NATH: Mr. Speaker, Sir, | would like
to Submit to the hon. Minister that the birth place and
Nirvan place of Lord Buddha in Lumbini and Kushinagar
respectively fall in Gorakhpur district and its adjoining
areas. Samath is also near Gorakhpur. Besides, Maghar,
the Nirvan Place of Sant Kabir is 15 Kilometer away
from Gorakhpur. Lord Mahavir's Nirvan place is 50
Kilometer away in Pahwa. Lakhs of domestic and foreign
tourists Visit these tourists places as well as pilgrimage
every year. When late Vir Bahadur Singh was the Chief
Minister of Uttar Pradesh, at that time some schemes
had been launched to attract domestic and foreign tourists
in these area but after his sudden death all those
schemes are lying pending. Whenever the issue regarding
the tourists places is raised hon. Minister only gives
assurance but nothing has been done so far. The hon.
Minister has not made mention of Buddh, Jain and other
important tourists places of Gorakhpur and its adjoining
areas as yet. Hon. Minister had given assurance earlier
also in this House, | would like to know as to when the
hon. Minister is going to Gorakhpur and what is his
scheme for the development of Hindu, Jain, Buddh or
other important tourists places?

SHRI JAG MOHAN: Mr. Speaker, Sir, the number of
tourist places is so large that we cannot take-over all of
them, but | would like to tell you that. ...(Interruptions)

YOGI ADITYA NATH: The birth-place and Nirvan-
Place of loard Buddha is only one in the whole world.
...(Interruptions)

SHRI JAG MOHAN: Mr. Speaker, Sir, Buddhist circuit
has been sanctioned. From the point of view of Buddhist
Circuit a lot of works are being done in Gaya, Kushinagar
and Samath. It is wrong to say that Buddhist places
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were not promoted. But the fact remains that Buddhist
Circuit was greatly promoted. | would like to say that
work is being done everywhere and we are going to
organize an international gathering in February for
Buddhist Circuit.

[English]

it will be done in the month of February which will put
the Buddhist circuit on the world map.

DR. NITISH SENGUPTA: Sir, while | congratulate
the hon. Minister on the phenomenal increase in the
foreign exchange owing to tourism, | would like to ask
him a question. ...(Interruptions)

MR. SPEAKER: Sometimes | will also have to allow
decent Members to raise questions.

...(Interruptions)

DR. NITISH SENGUPTA: How much foreign
exchange has been spent. ...(Interruptions)

MR. SPEAKER: Sometimes | must allow more decent
Members to raise questions.

...(Interruptions)

DR. NITISH SENGUPTA: Sir, through you, | would
like to know as to how much foreign exchange has been
spent on eaming this much of foreign exchange through
tourism and its percentage to the total eamings.

SHRI JAG MOHAN: We are getting around Rs.
14,000 crore per year. But this year there has been an
increase of about 23 per cent. ...(Interruptions)

DR. NITISH SENGUPTA: How much foreign
exchange has been spent on attracting the tourists in
terms of tourism promotion abroad?

SHRI JAG MOHAN: We are not spending so much
on that. We spend Rs. 60 crore of the total Budget for
this foreign publicity and so on. There is not much
investment as a result of which we are getting this. There
are a large number of centres. For exampie, when we
are improving our products, when we are improving our
circuits, when we are improving our connectivity, the
increase has been as a result of these measures.

DR. NITISH SENGUPTA: The percentage will be very
little. ...(Interruptions)
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MR. SPEAKER: There are several Members who
want to ask questions on this. | will be in a position to
permit you a debate on this issue in the next Session.

...(Interruptions)
[Translation]

SHRI SATYAVRAT CHATURVEDI: Mr. Speaker, Sir,
| would like to ask a question. Whether the Member of
Parliament coming from a tourist place will not be allowed
to ask question?

...(Interruptions)

MR. SPEAKER: | have said that | will give you
permission for debate on the subject of tourism.

SHRI SATYAVRAT CHATURVEDI: Does it not show
that how serious we are about tourism? | have been

requesting from the beginning. ...(Interruptions)
MR. SPEAKER: Question No. 284—Shri Arun Kumar.
...(Interruptions)

SHRI ARUN KUMAR: Mr. Speaker, Sir, question No.
284. ...(Interruptions)

SHRI SATYAVRAT CHATURVEDI: Mr. Speaker, Sir,
please allow me to ask a question.

MR. SPEAKER: Arun Kumarji, please wait for a
minute.

...(Interruptions)

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, after
him | would also like to ask a question. ...(Interruptions)

MR. SPEAKER: It so happens. Therefor, | do not

give opportunity. Therefore, Arun Kumarji, please ask your
question.

...(Interruptions)
[English]

MR. SPEAKER: If | permit you, then there will be
several Members who would like to ask questions.

...(Interruptions)
['Twaﬂon]

SHRI SATYAVRAT CHATURVEDI: Mr:@&peaker, Sir,
would it not be injustice if MPs from tourist places-are
not given a chance. ...(Interruptions)
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MR. SPEAKER: You give a notice for debate on this
issue. When you speak about justice then you have the
right to ask for a debate. This is not injustice. | will allow
a debate on this issue in the next session. Why have
you not asked for a debate so far? Tomorrow will be the
last day of the session. You could have asked for a
debate earlier and | would have allowed it.

Shri Arun Kumar ji, ask your question.

SHRI SATYAVRAT CHATURVEDI: Mr. Speaker, Sir,
| had requested for the permission to ask a question
when this question was taken up.

MR. SPEAKER: | do not want to say much on this
issue. | would like to say that it is my duty to give a
chance to each party. You may have seen so far that |
give chance to big parties to ask one question. Rarely,
hon'ble MPs like Shri Sengupta ji should aiso be given
a chance. Small parties should also be given a chance
but this can not be an issue for discussion.

SHRI SATYAVRAT CHATURVEDI: Mr. Speaker, Sir,
the place from where | have been elected is an
international tourist place. ...(Interruptions)

MR. SPEAKER: You should ask for permission to
held a debate on such issues. You give a notice and |
will allow a debate.

[English]

This goes on record that if you are sincerely and honestly
interested then you must give a notice for a debate on
this issue.

...(Interruptions)

MR. SPEAKER: Please listen to me. You do not
allow me to complete my sentence. If you really want it,
then | am prepared to allow a debate on this issue.

[Translation]

You give a notice, | will allow debate. | respect you.
[English]

SHRI SATYAVRAT CHATURVEDI: Sir, the Ministry
of Civil Aviation and the Ministry of Tourism are
interconnected Ministries. The Ministers of both the
Ministries are present here and that is why, | wanted to
ask a question. ...(Interruptions)
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[Transiation]

MR. SPEAKER: No member ask for debate on such
issues. You can understand this.

[English]
Non-Deposit of Provident Fund by PSUs

*284. SHRI ARUN KUMAR: Will the Minister of
LABOUR be pleased to state:

(a) the time-frame within which the PSUs are required
to deposit the Provident Fund money in the accounts of
the employees;

(b) whether certain Public Sector Undertakings (PSUs)
are not depositing the Provident Fund money deducted
from the salaries of their employees in their EPF
Accounts;

(c) if so, the details of PSUs which have not
deposited the Provident Fund money in the accounts of
the employees during the last three years are thereafter,
State-wise; and

(d) the steps taken/proposed to be taken by the
Government to ensure that the PSUs deposit the
Provident Fund money within the stipulated time in the
accounts of the employees?

[Translation]

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) to (d) A statement is laid on the table of
the House.

Statement

(a) All the establishments including PSUs are required
to deposit the Provident Fund money within 15 days from
the close of the month for which salaries become due.

(b) Yes, Sir. Some of the PSUs are defaulting
remittance of Provident Fund money deducted from the
salaries of their workers.

(c) The number of PSUs who have not deposited
PF money during the last three years, region-wise, are
given in Annexure-A.

(d) The steps taken by the Government for realizing
the dues from the establishments include the letters written
by the Union Labour Minister to State Chief Ministers in
respect of State PSUs; and to the Union Ministers-
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incharge of the Central PSUs. The EPF Organisation has
also initiated steps for monitoring the compliance of
establishment on a month to month basis through an IT
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assisted system for better compliance by establishments
and early action by the Employees’ Provident Fund
Organisation in case of any deficiency.

Annexure ‘A’
Sl Region Number of establishment of default
No. 2000-01 2001-02 2002-03 2003-04
(upto 31st Oct, 03)
1.  Andhra Pradesh 10 25 52 56
2. Bihar 12 27 32 30
3. Chhattisgarh 0 2 3 2
4. Delhi 5 4 1 1
5. Guijarat 14 25 24 14
6. Goa 0 0 0 0
7. Haryana 3 5 5 5
8. Himachal Pradesh 0 4 2 1
9.  Jharkhand 0 9 8 4
10. Kamataka 11 20 30 26
1. Kerala 7 36 40 39
12.  Madhya Pradesh 13 39 46 40
13. Maharashtra 38 46 46 46
14.  North East Region 3 35 35 50
15.  Orissa 3 147 124 182
16.  Punjab 3 20 23 93
17.  Rajasthan 4 8 13 9
18.  Tamil Nadu 14 32 31 31
19.  Uttaranchal 0 7 22 24
20.  Uttar Pradesh 21 54 98 94
21.  West Bengal 60 83 68 81
Total 221 628 703 828

SHRI ARUN KUMAR: Mr. Speaker, Sir, the answer
to my question is in itself contradictory. Hon’ble Minister
has said that the Provident Fund money of the PSU
employees shoald be deposited within 15 days of their
salaries. Hon'ble Minister has accepted that many
companies are in default on this count and they are
being monitored. But it is clear from the data that the

number of defaulter companies is 221 in 2000-2001,
628 in 2001-2002, 703 in 2002-2003 and 828 upto
October, 2003. The result of monitoring is that the number
of defaulter companies in on the rise. As such | would
like to ask the hon’ble Minister how this number will start
declinling in place of the current trend of increasing?
Due to highhandedness of the PSUs the hard eamed
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money of the workers do not reach them and it is being
missed. Why are all the people working against the rules
and when the situation would be improved?

DR. SAHIB SINGH VERMA: Mr. Speaker, Sir, | would
like to tell the hon’'ble Member the benefits of monitoring.
in brief, | would like to say that we had collected a total
amount of Rs. 778 crore from the defaulting companies
between 1990-91 to 1998-99. But from the day, when
we started strict monitoring, we have collected Rs. 626
crore in 1999-2000 alone, Rs. 796 crore in 2000-2001,
Rs. 858 crore in 2001-2002 and Rs. 885.99 crore in
2002-2003. The total collection from 1999 to 31st October,
2003 has been Rs. 3936 crore while only Rs. 778 crore
had been collected from 1990-91 to 1998-99. It is true
that there has been an increase in the number of units
but in just four and half years the collection of money
has multiplied 5 times and it has reached Rs. 3936 crore
from Rs. 778 crore. Total collection is eight years fram
1999 was Rs. 778 crore whereas only in the last 4 years
about Rs. 3936 crore have been collected.

SHRI ARUN KUMAR: Mr. Speaker, Sir, the figures
given by the hon'ble Minister are factual and a lot of
money has been collected due to his efforts but we are
concemed about the rise in the number of the defaulting
companies and their arbitrary attitude. The situation
prevailing in the last few years between 1990-1999 was
so horrible. Though a lot of improvement has taken place
in this direction in the last four and half years but the
number of defaulting companies has risen to 828 which
is affecting adversely future of the employees of such
companies. How he will control it, we are concemed about
that. We hope that it will be corrected.

DR. SAHIB SINGH VERMA: Mr. Speaker, Sir, |
personally wrote letters to all the Chief Ministers regarding
state PSUs or other organisations and had a personal
telephonic discussion. This moming, | spoke to the Chief
Ministers of the 5 states—West Bengal, Maharashtra, Uttar
Pradesh, Orissa and Punjab and told them about the
outstanding amount. | also wrote a letter earlier to provide
information in this regard and get money paid. Only
because of this, as | have told you earlier, that the
collection of money in default has increased five times in
the last four and half years whereas we had collected
only Rs. 778 crore in the first eight years. As compared
to the amount collected in eight years, we have been
able to collect 5 times more in 4 years. We are continuing
our efforts in this direction. First of all we send a demand
notice to the defaulters after prescribing action related
provident fund under section 7 and then take action under
section 8. We direct the Banks in respect of Bankers
including the third party towards pooling money for their
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provident fund and get them arrested. At many places,
we got the accounts of the PSUs attached. Now, there
are not many defaulters because of our strict action. Most
of the people have got tired of the strict action. We try
to take the dues from the PSUs as this money belongs
to the workers.

Employment Generation in Organised and
Unorganised Sectors

+
*285. SHRI NAWAL KISHORE HAL:
DR. SUSHIL KUMAR INDORA:

Will the Minister of LABOUR be pleased to state:

(a) whether the Government has assessed the
potential of generating additional avenues of employment
in the organised and unorganised sectors;

(b) if so, the annual rate as well as the target set in
terms of generating additional avenues of employment in
the above sectors separately during the Tenth Five Year
Plan; and

(c) the estimated number of workers likely to be

engaged by each ot the sectors by the end of the Tenth
Five Year Plan?

THE MINISTER OF LABOUR (DR. SAHIB SINGH

VERMA): (a) to (c) A Statement is laid on the Table of
the House.

Statement

A Special Group set up by Planning Commission
went into the employment generation taking place in the
country considering all relevant studies, reports,
proceedings and other available documents and suggested
strategy and programmes for cteating 50 million gainful
employment opportunities at the rate of 10 million per
year during the 10th plan period. Accordingly, 10th plan
envisages creation of 50 million jobs (considering both
organised and unorganised sector taken together) during
10th plan period. Out of these 50 million, around
30 million employment opportunities will be created
through the normal growth process assuming 8% growth
rate of GDP per annum and 20 million employment
opportunities through special employment generation
programmes. By the end of the 10th Plan period,
estimated workforce in the country on current daily status
basis (considering both unorganised and organised sector)
will be of the order of 392.35 million.

SHRI NAWAL KISHORE RAI: Mr. Speaker, Sir, Hon.
Minister in his reply has stated that there is proposed
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strategy and programmes for creating 50 million gainful
employment opportunities at the rate of 10 million per
year during 10th Five Year Plan. According to a survey
conducted regarding employment, 8 per cent labourers
are engaged in organised sector and 92 per, cent
labourers are engaged in organised sector. Through you,
| would like to ask the Hon. Minister whether it is a fact
that the organised sector employing only 8 per cent of
work-force provides maximum employment security as well
as incentives while the unorganised sector gives neither
the job security nor any other incentives. | also want to
ask whether the government will try to increase the share
of organised sector upto 30-40 per cent and pay attention
towards increasing employment opportunities in organised
sector?

Mr. Speaker, Sir, the hon'ble Prime Minister had
made an announcement to create one crore employment
opportunities every year. | want to ask whether the
Government is trying to achieve that goal through the
organised sector?

DR. SAHIB SINGH VERMA: Mr. Speaker, Sir, so far
as the question of organised and unorganised sectors is
concemed there is no doubt that we have not been able
to increase employment opportunities in organised sector
but due to the progress made on account of the economic
policy of the country, the employment opportunities in
the organised sector have increased during the last one
year. However, | am unable to give the exact figures
about this increase in job opportunities as | have not
received the assessment and statistics of the last year.
It is a fact that we have not been able to increase job
opportunities in organised sector, but on the other hand,
we have been able to increase job opportunities in
unorganised sector. It is a fact that in unorganised sector
there is more uncertainty and less social security in
comparison to the organised sector. So, we should
increase employment opportunities in organised sector.
Hon. Member has rightly said that the employees get
better security in organised sector. In this regard,
announcement has already been made by the Hon. Prime
Minister and a decision has been taken by the Group of
Ministers. The govemment have decided to provide social
security to the persons working in unorganised sector
including the self-employed. It also includes 92 per cent
workers engaged in unorganised sector who have been
mentioned by hon’ble Member. Decision will be taken in
this regard immediately, group of Ministers have already
decided about it and, soon a legislation will be enacted
in this regard so as to cover 36-37 crore people of the
country. Hon. Member is aware of the fact that these
persons have not got social security since independence.
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The self-employed will get social security even upto the
age of sixty in addition to the medical facilities, pensions,
insurance upto one lakh on their death and they will also
get family pension. | would like to inform the hon. Member
that for the first time in the history of independent India.
Labour Commission has been constituted and its report
has been received. After that, meeting have been held
with the Chief Ministers, Ministers and Secretaries of
various states and in those meetings a decision has been
taken to bring forward an umbrella resolution.
Arrangements are being made in this regard. | have
already mentioned that the Group of Ministers has given
clearance to this scheme.

MR. SPEAKER: The question as well as the answer
should be short.

SHRI NAWAL KISHORE RAIl: Mr. Speaker, Sir, hon.
Minister has given information about 92 per cent workers
engaged in unorganised sector and has claimed that the
employment opportunities have increased in unorganised
sector and | agree with him. But, | want to express my
concems on this issue and want to say that when the
hon'ble Prime Minister promised to provide one crore
employment every year, it conveyed a message among
the unemployed people that employment opportunities will
increase. But, employment opportunities have not
increased in organised section. | welcome it that the
Minister is considering to provide social security in
unorganised sector and he is going to implement it. But,
in my opinion, full security and incentives can not be
provided in unorganised sector because the sector is
unorganised. So, through you | would like to request the
hon. Minister to increase employment opportunities in
organised sector upto 50 per cent. If it is not possible,
then | would like the Government to amend the
Constitution to include Right to Work in the Fundamental
Rights of the Constitution. | want to know whether the
Government is considering to provide employment to all
by including Right to work in the Fundamental Rights?

DR. SAHIB SINGH VERMA: Mr. Speaker, Sir, the
concems expressed by the hon. Member are justified
upto the extent that employment opportunities should be
increased in organised sector. The Government is also
concemed about it. | have written to the Chief Ministers
about it and Chief Ministers of some states have
requested us to increase employment in unorganised
sector by making special Economic Zones and we have
acceded to their requests.

...(Interruptions)
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[English]

SHR! A.C. JOS: None of the Chief Ministers is
interested in it. ...(Interruptions) He started writing about
the Building and other Construction Workers’ Welfare
Fund. ...(Interruptions) Mr. Minister, | requested you to
write to the Chief Ministers or call a meeting of the
Ministers concerned to find a solution. ...(Interruptions)
But none of them is working. It is a good way of talking
about it. ...(Interruptions)

[Translation]

MR. SPEAKER: Hon. Minister, please complete your
answer. At present, it is not necessary to answer the
question raised by hon. Member as | have not permitted
him. Please complete the answer of your question.

SHRI NAWAL KISHORE RAIl: Mr. Speaker, Sir, |
have raised the issue of including the right to work in
the Fundamental Rights, with the hon. Minister.

SHRI SAHIB SINGH VERMA: | will come to that
point also. Sir, there are two important issues. Firstly,
the hon. Member says that employment opportunities in
organised sector should be increased. | have already told
that there is a concept of special Economic Zone to
increase employment opportunities in organised sector.
The Chief Ministers of States like Gujarat, Andhra
Pradesh, Karataka and Maharashtra have asked for
special permission from the Centre for Special Economic
Zone. We have granted permission to aimost all of them.
In the meeting of Inter-State-Council held in Srinagar,
the Prime Minister had categorically stated that any
suggestion about flexibility of labour laws or about granting
sanction of any kind would be sanctioned within thirty
days. We have given sanction to those kinds of proposals
within thity days.

MR. SPEAKER: Mr. Barar, please speak,

DR. SAHIB SINGH VERMA: Mr. Speaker, Sir, | have
not completed my reply as yet.

SHRI J.S. BRAR: Hon. Speaker has permitted me to
speak.

DR. SAHIB SINGH VERMA: My reply is still
incomplete. The second point is that we have issued a
notification about fixed term of appointment in order to
increase employment opportunities in organised sector.

MR. SPEAKER: Hon. Minister, please conclude as
the question hour is now over.
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DR. SAHIB SINGH VERMA: We have written to all
the Chief Ministers asking them to implement Fixed Term
of Appointment in their respective states so that the
employment may increase in organised sector. The Hon.
Member has raised the question of fundamental right.

MR. SPEAKER: It was pointed out in the reply given
earlier.

SHRI NAWAL KISHORE RAIl: Mr, Speaker, Sir, |
seek your protection. Mr. Minister is talking about the
fundamental right.

MR. SPEAKER: You will get the reply. But now, you
please sit down. Mr. Brar, you ask the question directly.

[English]

SHRI J.S. BRAR: Hon. Speaker, Sir, | put a very
pointed question. ...(Interruptions) Today, the
unemployment problem is a more buming topic in this
country. There are 42 million farm workers in this country.
...(Interruptions) The NDA Government/the BJP
Govemnment has miserably failed to do anything on this
front. | would like to know from the hon. Minister one
thing. There were two Task Force Committees set up by
the Government—one headed by Shri Montek Singh
Ahluwalia and the other one by one Shri Gupta. What is
the report of those Committees? Is there any suggestion
to re-orient the education system and training?

12.00 hrs.

MR. SPEAKER; Shri Brar, it is already 1200 Noon
and if you ask a lengthy question like this, you will not
get a reply.

SHRI J.S. BRAR: Sir, 42 million job seekers are
getting disturbed. What is the Government doing for them?

[Translation]

MR. SPEAKER: While replying this question, ptease
also reply to the question of making employment a
fundamental right.

DR. SAHIB SINGH VERMA: Mr. Speaker, Sir, as far

as the question of making employment a fundamental
right is concemed. ...(Interruptions)

SHRI J.S. BRAR: Have the Government taken any
action in this regard during the last five years?
...(Interruptions)

MR. SPEAKER: Mr. Minister is on his legs.
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DR. SAHIB SINGH VERMA: Mr. Speaker, Sir, as far
as the question of making employment as fundamental
right is concerned, right from the beginning.
...(Interruptions)

[English]

MR. SPEAKER: Mr. Minister, the Question Hour is
coming to an end. Please reply briefly.

[Translation]

DR. SAHIB SINGH VERMA: | will be brief. The
Govemment is concemed on the question of including it
in the Fundamental Rights and is taking action as to
how employment should be made a fundamental right,
how unemployed persons should get unemployment
allowance, how a coordination should be established
among the states. It was discussed earlier. Ram Vilasji
also had raised this question the other day.

MR. SPEAKER: | know it.

DR. SAHIB SINGH VERMA: We are making efforts
to make further progress in this regard. One more thing
you wanted to ask, was as to how we are increasing
employment. In the S.P. Gupta and Montek Singh
Ahluwalia Committees’ Report, it was stated that 10 million
jobs would be added every year. | would like to state for
your information that as per suggestions given in that
report and on the basis of an increase of 4.3 per cent
in the growth rate during the year 2002-2003, we had
created a total of 8 million jobs, 2.77 lakh in National
highways, 4.83 lakh in Prime Minister Gram Sadak Yojana,
- 3 lakh in Prime Minister Employment Scheme 1.6 lakh in
Rural Employment Generation Scheme and 3.2 lakh in
Golden Jubilee Rural Employment Scheme.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
International Alrports

*281. SHRI HARIBHAI CHAUDHARY:
SHRI MANSINH PATEL:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the total number of intemational airports in the
country;
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(b) whether this number is inadequate in view of the
size of the country and the increasing number of air
passengers;

(c) if so, the number of intemational airports required
in the country alongwith the number of international
airports for which the construction plans are being
formulated; and

(d) the progress made in this regard so far?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) There
are 12 international airports in the country.

(b) The existing 12 international airports coupled with
nine other domestic airports which have facility of customs
and immigration for handling limited international flights is
considered adequate to handle the increasing passenger
traffic.

(c) Aimports Authority of India (AAl) is taking action
to enhance the terminal capacities wherever necessary.
In addition, new Green field airports of international
standards are being planned at Bangalore and Hyderabad
with private sector participation. Facilities at Srinagar
Airport are also being upgraded for operation of
intemational flights. Government has approved a proposal
to construct an intemational airport at Mopa in Goa.

(d) In the case of Bangalore a consortium led by
Siemens, Germany has been chosen as strategic joint
venture partner. A joint venture company namely
Bangalore International Airport Limited (BIAL) has been
incorporated in January 2001. Share Holders Agreement
was signed on 23.1.2002. Other crucial agreements such
as Concession, CNS/ATM, State Support and Land Lease
Agreements are currently in very advanced stages of
finalisation. Financial closure is expected by December
2003 and actual construction will commence immediately
afterwards. For Hyderabad M/s GMR-MAHB has been
selected as preferred bidder. A company under the name
of Hyderabad International Airport Limited has been
incorporated. The Share Holders Agreement, land lease
agreement and State Support Agreement have been
executed on 30.9.2003. Financial closure is likely to be
achieved by 1st September 2004. In the case of Mopa,
Goa, the State Goverment is getting the feasibility study
done through Intemational Civil Aviation Organisation.

[English]
Technology Mission for Cotton Production

*286. DR. N. VENKATASWAMY: Will the Minister of
AGRICULTURE be pleased to state:
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(a) the details of the Technology Mission launched
for increasing cotton production and also to safeguard
the interests of cotton growers;

(b) the measures taken by the Government for
encouraging farmers to take up cotton cultivation and the
total hectares of land brought under cotton cultivation
during the last three years;

(c) whether the Government is aware that spurious
cotton seeds are being supplied to farmers, due to which
farmers are incurring huge losses in terms of low yield
and pesticide attack; and

(d) if so, the measures taken by the Government to

curb supply of spurious cofton seeds and make quality
seeds available to farmers?

THE MINISTER OF AGRICULTURE ($HRI RAJNATH
SINGH): (a) and (b) The Government of India had
launched a Technology Mission on Cotton in February,
2000 to increase the production, productivity and improve
quality of cotton. It consists of four mini missions, Mini-
Mission-| is implemented by Indian Council of Agricultural
Research (ICAR) for research and generation of
technology. ICAR through State Agriculture Universities
and its Institutions are generating new location specific
technologies for cotton production. Mini Mission-ll is
implemented by the Department of Agriculture and
Cooperation through State Departments of Agriculture in
thiteen cotton growing States for increasing production
and productivity through transfer of technology and supply
of critical inputs, Mini Mission-lil and IV are implemented
by the Ministry of Textiles. Mini Mission-lll is meant for
the development of market infrastructure like construction
of market yards, auction centres, grading facilities,
laboratories for testing of cotton quality etc. and Mini
Mission-IV is devoted to modemisation of ginning and
pressing factories.

To encourage the farmer to take up cotton cultivation,
assistance is provided under Mini Mission-1l of Technology
Mission on Cotton for the supply of critical inputs like
quality seeds, sprayers, sprinkier and drip irrigation system,
bio-agents, pheromone traps etc. In order to disseminate
production and plant protection technologies, field
demonstrations and training of farmers/extension workers/
dealers by the State Governments and front line
demonstrations by Indian Council of Agricultural Research
are organised. Besides, assisiance is also provided for
the establishment of bio-agent production units and setting
up of seed de-linking plants. To safeguard the interests
of farmers from exploitation by input supply agencies,
certified seed of released cotton cultivators, promotion of
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Integrated Pest Management and Integrated Nutrient
Management and training are done through Department
of Agriculture of cotton growing States. Efforts are, thus,
continuously being made to enhance productivity (per unit
production) of quality cotton. Technology Mission on
Cotton is aimed at vertical growth of cotton.

During the last three years, the total area covered
under cotton in the country is given below:

Year Area (in 000 ha)
2000-01 8534.60

2001-02 9097.20

2002-03 7476.00 (Provisional)

(c) and (d) The State Governments have been
advised from time to time to take stringent action against
the erring seed dealers involved in spurious seed supplies.
The States have also been advised to gear up their
enforcement machineries and take penal action as per
the provision of the Environment Protection Act, 1986,
the Seed Act 1966 and Seed (Control) Order 1983. A
number of Seed Testing Laboratories have been set up
to create seed testing facilities in the States. Assistance
is provided under Mini Mission-ll of Technology Mission
on Cotton for the production of breeder, foundation as
well as production and distribution of certified seeds.

Discrimination against Air Hostesses

*287. SHRI SUNIL KHAN: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the Air India/Indian Airlines has grounded
air hostesses above the age of 50 years;

(b) if so, whether women pilots are allowed to fly
upto the age of 60 years;

(c) it so, the reasons for discrimination between the
two categories of women employees;

(d) whether the Govemment would direct Air India/
Indian Airlines to end such discrimination; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) The
Air hostesses of Indian Airlines are flying upto the age of
58 years. Air India has grounded the Air hostesses above
the age of 50 years.
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(b) No, Sir. Both male and female pilots in Air india
and Indian Airlines are allowed to fly upto the age of 58
years.

(c) to (e) The Govemment have subsequently directed
Air India that in view of the exigencies of the
circumstances and in the interest of operations of Air
India, the female cabin crew may be allowed flying duties
up to the age of 58 years subject to general conditions
prescribed in this regard.

Market Share of Al

*288. SHRI K.P. SINGH DEO: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Intemational market share of Air India
is very low;

(b) whether the Government has a proposal to
increase the capacity and market share of Air India in
view of its present low percentage of market share;

(c) if so, the initiatives taken thereon; and

(d) the details of the new destinations proposed to
be introduced and capacity addition planned?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Yes,
Sir. Air India’'s market share in the Intemational Air Market
tofrom India was 19.9% in the year 2002.

(b) and (c) The Board of Directors of Air India in its
meeting held on 8.11.2003 approved the proposal for
acquisition of 10 medium capacity long-range (A340-300)
and 18 small capacity short-range (B-337-800) aircraft at
an estimated cost of Rs. 10,589 crores. The project report
relating to this proposal has not yet been received by
the Govemment.

Air India has inducted on dry lease a total of 12
aircraft Viz. 2 B747-400 and 10 A310-300. One more
B747-400 and one more A310-300 aircraft will shortly be
taken on dry lease.

Besides induction of dry lease capacity, in order to
enhance market share, Air India has also introduced
various marketing initiatives.

(d) With the additional dry lease capacity inducted,
Air India proposes to operate to Lagos as a new
destination in the summer 2004 schedule. In recent times
Air India has introduced twice weeldy flight to Shanghai
and added five flights to US per week.
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Ald to Sugarcane Growers

*289. SHRIMATI RENUKA CHOWDHURY:
SHRI JYOTIRADITYA M. SCINDIA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government had approved a Rs.
678.06 crore one-time assistance package for sugarcane
growers;

(b) whether the aid is confined to Uttar Pradesh,
Uttaranchal, Haryana, Punjab and Bihar;

(c) if so, the reasons for discrimination against cane
growers of other States;

(d) whether there has also been a demand from
other States for Central assistance and if so, the names
of the States; and

(e) the quantum of assistance provided to these
States?

THE MINISTER OF AGRICULTURE (SHRI RAJNATH
SINGH): (a) to (c) The Central Govemment has decided
to provide Rs. 678.06 crore as one time assistance
through the Ministry of Agriculture as loan @ 4% per
annum to the State Government to mitigate the hardship
of the sugarcane farmers who have not been paid cane
arrears for 2002-03 season arising out of the difference
between Statutory Minimum Price (SMP) and State
Advised Prices (SAP) with regard to private sector sugar
factories in Uttar Pradesh, Uttaranchal, Bihar, Punjab and
Haryana, where SAP was in vogue.

(d) and (e) The States of Maharashtra, Tamil Nadu,
Kamataka and Gujarat have also demanded central
assistance. A separate package for all sugar mills in
States not announcing State Advised Prices (SAP) of
sugarcane and for sugar mills in the cooperative and the
public sector in SAP States has been approved by the
Central Government in the Ministry of Consumer Affairs,
Food & Public Distribution. Under that package, it has
been decided to offer assistance to the State Governments
by way of market borrowings to help sugar factories to
clear cane price arrears of 2002-03 sugar season. The
State Governments would be extended financial support
by the Central Government to meet the interest liability
to the extent of difference between the Coupon Rate on
the Bonds raised through additional market borrowings
and 4% rate at which loan will be extended to the sugar
milis by these State Govemments. The State Govemments
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have to make specific proposals in this regard to the
Ministry of Finance seeking permission for access to
additional open market borrowings. The Central
Government has pemmitted Maharashtra Govemment to
access additional open market borrowings amounting to
Rs. 300 crores.

[Translation]

Augmentation of Water Resources

*290. SHRI ASHOK N. MOHOL:
DR. ASHOK PATEL:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Government has formulated any long
term scheme for augmentation of water resources in the
country;

(b) if so, the details thereof alongwith estimated cost
involved therein;

(c) whether the Government proposes to seek loan
from the World Bank or any other foreign financial
institution to implement the scheme; and

(d) if so, the details thereof alongwith the response
of the World Bank/Financial Institution thereto?

THE MINISTER OF WATER RESOURCES (SHRI
ARJUN CHARAN SETHI): (a) and (b) In order to meet
the projected requirements of water for various purposes,
the available water resources are proposed to be utilized
through:

(i) creation of additional storages i.e. about 75
billion cubic metre (BCM) with completion of
water resources projects under construction;

(i) creation of additional storages i.e. about 132
BCM with implementation of water resources

projects which are under planning & investigation;

(ii) formulation of National Perspective Plan which
have two components namely Peninsular Rivers
Development and Himalayan Rivers
Development; and

(iv) adoption of measures for rainwater harvesting
and ground water recharge.

The estimated cost of the projects under construction
is Rs. 1,52,429 crore. The cost of the schemes under
National Perspective Plan has been approximately
estimated to be of the order of Rs. 5,60,000 crore.
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(c) Loans from World Bank/Financial Institutions are
sought for specific schemes after detailed examination of
the same. At present, there is no proposal under
consideration of the Govermment for seeking loan from
the World Bank or any other foreign financial institution
for the schemes under National Perspective Plan.

(d) Does not arise.
[English]
Pollution in Ganga and other Rivers

*291. SHRI PRABODH PANDA:
SHRI RAM MOHAN GADDE:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether river Ganga is the most polluted river in
the country as per study conducted by Central Pollution
Control Board;

(b) it so, the factors responsible for the same;

(c) the position of other rivers in the country and the
areas where they are highly poliuted, State-wise; and

(d) the steps taken/being taken by the Govemment
to control pollution in these rivers?

THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) No, sir. Based on the water
quality monitoring studies carried out at 34 locations by
Central Pollution Control Board and State Pollution Control
Boards, river Ganga is not polluted through its entire
length. However, the stretches of river Ganga at Kannauj
and downstream of Varanasi are identified as poliuted
stretches. The water quality in these stretches are not
meeting the desired criteria for biochemical oxygen
demand (BOD) and total coliform bacteria.

(b) Disposal of industrial and untreated/partially treated
domestic sewage into the river stretches is the major
cause of poliution. At Kannauj, there is discharge through
Kali Nadi and Ram Ganga. In addition, sewage and
industrial effluents from Kannauj and Kanpur also poliute
the river. In case of downstream of Varanasi, there is
discharge of sewage and industrial waste water.

(c) Based on water quality monitoring carried out at
514 locations on various rivers, other river stretches
identified as polluted stretches in different States is given
statement enclosed. '
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(d) A National River Conservation Plan is under

implementation in 175 towns along 31 polluted stretches ! 2
of rivers in 18 States. The approved cost of works under
the Plan is Rs. 4688 crore and an expenditure of Yamuna e Okhla to Kosi Kalan

Rs. 1335 crore has been made on the Plan till date.

Drain No. 8 e Sonepat to Confluence with
Statement Yamuna
Himachal Pradesh
State-wise list of Polluted River Stretches
Markanda e Kala Amb D/S to Haryana Border
River Polluted Stretch
Karnataka
1 2 Bhadra * Maleshwaram to D/S of
Andhra Pradesh Bhadravathi
Tunga ¢ D/S of Shimoga
Godavari Polavaram to D/S of Rajamundary
Kali ¢ Along Dandeli Town
Navavalli Nagavalli along Thotapalli T d Harihar D/S to H halli Bri
Regulator ungabhadra arihar to Hara eahalli Bridge.
Musi D/S of Hyderabad M.P.
Kahn river e Indore city to confluence with
Assam Kshipra
Kalong Elengabeel System Kshipra * Ujjain to confluence with Chambal
Bharalu D/S Guwahati Chambal  D/S of Nagda
Delhi Tapi e D/S of Napanagar to Burhanpur
Yamuna Wazirabad to Okhla city
Jharkhand Maharashtra
Godavari * Nasik to (Raher) Nanded
Swamrekha Ranchi to D/S of Jamshedpur van o (Raher) Nan
Kalu e Atale village to Confluence with
Gujarat Ulhas
Sabarmati Ahmedabad to D/S of Vautha Ulhas « Mohane to Baddapur
Kankoria Lake, Ahmedabad Weinganga e D/S Ashti
Amlakhadi Along Ankeshwar Panchganga e Along Ichalkaranii
Shedi Al Khed
edi ong 2 Wardha * Along Rajura village
D Vapi D/S to Confluence with sea
amanganga ap Bhima « Pargaon to Confiuence with river
Ambika Billimora D/S Daund
Bhadar Jetpur to Ratia (Junagarh) Mula & Mutha ¢ D/S Pune city
Khari Lali village, Ahmedabad Bhatsa * D/S of Shahpur Industrial
Kolak Vapi to Patalia. township.
Par Vapi to Patalia Patalganga e Khopoli to Esturaine region
Kundalika e Al
Haryana u ong Raoha city
Ghaggar Inter-state border with Punjab to Krishna * Dhomdam to Sangii

Ottu wier at Sirsa

Tapi

M.P. Border to Bhusaval
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1 2 1 2
Gima e Malegaon to Confluence with Tapi Western Kali * Muzaffar Nagar to Confluence with
Nira e Along Pulgaon Hindon
Kharkhala « Near Sutnga Khlieri, Jaintia Hills Buri Yamuna * Pilkhani to Confluence with
Yamuna
Orissa
Kali Nadi Eastem ¢ Meerut to Kannauj
Brahmani e Panposh D/S to Dharamsala ‘
. Gomti * Lucknow to Confluence with
Ib e Sundargarh to Confluence with Ganga
Mahanadi
_ Ganga » Kannauj to Kanpur D/S
Mahanadi e Cuttack D/S
eV i D/S
Kuakhai * Along Bubhaneshwar aranasl
Kathjodi « Along Cuttack West Bengal
Punjab Damodar e Durgapur to Haldia
Satlyj * D/S of Ludhiana D/S: Down Stream
Beas * D/S of Mukorian Development of Tourism Infrastructure
Ghaggar * Mubarkpur to Sardulgarh *292. SHRI J.S. BRAR: Will the Minister of TOURISM
Rajasthan AND CULTURE be pleased to state:
Ghaggar ¢ Ofttu weir to Hanumangarh (a) whether the Govemment expects spurt in foreign
Chambal « DIS Kota city tourists to India during the ensuing winter;

Banas/Berach river

Vaigai

Palar

Adyar
Coovum
Tambiraparani

Noyyal

Cauvery

Ranichu

Yamuna

Hindon

Udaipur to Chittorgarh

Tamil Nadu

along Madurai

Vaniyambadi

Along Chennai

Along Chennai
Papavinasam to Arunuganeri

Along Coimbatore,
Palyanakotti

Tirupur,

D/S of Mettur Dam to Erode city
Sikkim
Along Ranipur

Uttar Pradesh

Kosi Kalan to confluence with
Chambal

Saharanpur to Confluence with
Yamuna

(b) if so, the infrastructure facilities created to attract
foreign tourists;

(c) the areas and regions likely to attract maximum
foreign and domestic tourists; and

(d) the steps being taken by the Govemment to
provide security arrangements particularly to the female
tourists in and around the tourist spots?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) Yes, Sir. The growth in foreign tourist
arrivals and foreign exchange eamings during January to
November 2003 as compared to same period last year is

14.6% and 22.4% respectively. This trend is expected to
continue.

(b) Development of tourist places including creation
of infrastructure facilities to attract tourists including foreign
tourists is primarily undertaken by the Private Sector and
the State Governments/Union Territory Administrations. the
Department of Tourism, Government of India, however,
undertakes development of Integrated tourism circuits,
product/infrastructure, destination development projects,
etc. in coflaboration with the State Govermments.



45 Written Answers

(c) On the basis of information received from the
State Governments for the year 2002, the top five States
popular among domestic tourists are Uttar Pradesh,
Andhra Pradesh, Tamil Nadu, Uttaranchal and
Maharashtra and top five States popular among foreign
tourists are Tamil Nadu, Maharashtra, Delhi, West Bengal
and Rajasthan. Ministry of Tourism and Culture is
developing tourism hubs and integrated circuits
synthesising elements of tourism, culture and clean civic
govemance. It is expected that with improved infrastructure
these hubs/circuits will attract maximum traffic inflow.

(d) Providing security arrangements to all including
tourists is undertaken by State Government/UT
Administrations. On the advise of the Govemment of India,
the Govemments of Kerala, Jammu & Kashmir, Rajasthan,
Goa, Himachal Pradesh, Maharashtra and Andhra Pradesh
have also set-up Tourist Police Force for the safety and
security of tourists including female tourists.

Rehabilitation Scheme for Employed Children

*293. SHRI V. VETRISELVAN:
SHRI BIR SINGH MAHATO:

Will the Minister of LABOUR be pleased to State:

(a) whether the Government is aware that children
are being employed by some State Governments including
Tamil Nadu in their own projects;

(b) if so, whether the Union Government has taken
up the issue with such States and has also submitted a
rehabilitation scheme to the Hon'ble Supreme Court about
for lakhs of children employed in hazardous industries
across the country,

(c) if so, the details thereof and the response of the
State Governments thereto;

(d) whether any allocation of funds for rehabilitation
of such children have been made by the Planning
Commission too; and

(e) if so, the details thereof and the progress made
in rehabilitating them so far?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) Government is not aware of children being
employed by the State Governments in their projects.
However, no child is being employed in state govenment
projects of Tamil Nadu as per information received from
them.

(b) and (c) The issue of the elimination of child labour
is taken up by the Union Govemment with the State
Govemments regularly. On the direction of the Hon'ble
Supreme Court of India in the M.C. Mehta Vs State
Govemment of Tamil Nadu Case No. 485, the Ministry
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of Social Justice & Empowerment has formulated a
Scheme titled “Scheme for Welfare of Working Children
in Need of Care & protection” and submitted to the
Honble Court. The Scheme aims at providing opportunities
including non-formal education, vocational training, etc. to
working street children to facilitate their entry/reentry into
mainstream education in cases where they have either
not attended the learning system or where for some
reasons their education has been discontinued.

The Scheme will lend support to projects in urban
areas which have not been already covered by the
existing schemes of the Ministry of Labour. This scheme
would provide support for the wholesome development of
child workers and potential child workers especially those
who have none or ineffective family ‘support.

The Govemment is already implementing the National
Child Labour Projects (NCLPs) in the country. In the 9th
Plan 100 districts were taken up under the NCLPs for
elimination of child labour before the above scheme was
submitted to the Supreme Court.

Under the 10th Plan the NCLPs are proposed to be
expanded by including 50 new districts in the first instance
with a provision to include 100 districts more during the
remaining part of the Plan period.

(d) and (e) The 10th Plan (2002-07) outiay for the
above Scheme of the Ministry of Social Justice &
Empowerment is Rs. 45 crore.

The outlay for the NCLPs in the country during the
9th Plan was Rs. 249 crore and the approved outlay for
the 10th Plan is Rs. 607 crore.

The Hon'ble Supreme Court of India’s directions regarding
implementation of the Scheme are awaited.

Ratification of Convention No. 151 of ILO

*294. SHRI SURESH RAMRAO JADHAV: Will the
Minister of LABOUR be pleased to State:

(a) whether the Government has ratified the
Convention No. 151 of the International Labour
Organisation (ILO) for according democratic and political
rights to the Government Employees and Trade Unions;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the steps taken by the Government to ratify all
the labour oriented conventions of ILO?
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THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) No, Sir.

(b) and (c) The Convention has not been ratified as
the provisions of the Convention are not fully in conformity
with existing national laws and practices.

(d) All Conventions are considered for ratification only
after the national laws and practices are brought in
conformity with the provisions of the convention.

Monitoring of Air Space

*295. DR. RAMESH CHAND TOMAR:
SHRI RAGHURAJ SINGH SHAKYA:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Union Government has taken any
steps to monitor the entire Indian air space with radars
in view of the increased terrorist threat in the aftermath
of 9/11 attack in USA;

(b) if so, the details in this regard;

(c) whether the present radars which are installed to
monitor air traffic are not of standard quality; and

(d) if so, the steps taken by the Government to install
sophisticated radars at airports?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Yes,
Sir.

(b) The primary radars installed at 8 airports provide
surveillance converge of aircraft during approach and
landing phases. Secondary radars installed at 14 locations
provide surveillance coverage for aircraft over all the major
air routes in India and is in accordance with the
Communication, Navigation, Surveillance/Air Traffic
Management (CNS/ATM) plan of Intemational Civil Aviation
Organization (ICAO) and fully meets the air safety
requirements.

(c) All the radars installed at various locations are
state of art equipments with advanced features ke Mode-S
capability and safety features like Minimum Safe Altitude
Warning as per the ICAO specifications.

(d) Does not arise.
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Inter-Basin River Links

*296. SHRI P. RAJENDRAN: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Govemment is working on a long-
term solution to the problems faced by the drought-prone
areas in the country,

(b) if so, the details of 30 inter-basin river links
including basins having surplus water to share, State-
wise and category-wise; and

(c) the details of pilot projects alongwith funds
provided to State Governments to solve water scarcity
during each of the last three years State-wise?

THE MINISTER OF WATER RESOURCES (SHRI
ARJUN CHARAN SETHI): (a) Yes, Sir.

(b) The erstwhile Ministry of Irrigation (now Ministry
of Water Resources) and Central Water Commission
formulated a National Prospective Plan (NPP) for Water
Resources Development in 1980 envisaging inter basin
transfer of water from surplus basins to deficit basins/
areas with a view to minimize the regional imbalances
and optimally utilize the available water resources. NPP
comprises of two components namely Himalayan Rivers
Development Component and Peninsular Rivers
Development Component. Based on water balance and
pre-feasibility studies carried out by National Water
Development Agency (NWDA), 30 links (14 under
Himalayan Components and 16 under Peninsular
Component) have been identified for preparation of
feasibility reports. A list of water transfer links is enclosed
as statement-l and Il. According to basin-wise/sub-basin
wise water balance studies carried out by NWDA, the
following major basins/sub-basins are identified as having
surplus water to share.

¢ Peninsular Component: Mahanadi, Godavari,
Ken, Parbati, Kalisindh, Par & other West flowing
rivers between Par & Tapi, Damanganga,
Pamba, Achankovil, Natravati and Bedti.

* Himalayan Component: Kosi, Sarda, Ghagra,
Gandak, Manas, Sankosh, Aie, Raidak, Torsa
and Jaldhaka.

(c) Central Ground Water Board (CGWB) has
implemented a central sector scheme on study of recharge
to ground water under which 174 pilot projects were
sanctioned. The State-wise details of pilot projects
alongwith the funds provided to State Govemments during
each of the last three years are given as statement-lil.
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Statement |

List of water transfer links identified for preparation of feasibility report by NWDA under Himalayan Component

50

S.No.

Name of the Link

Beneficiary States

-t
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Kosi-Mechi link

Kosi-Ghaghra link

Gandak-Ganga link

Ghaghra-Yamuna link

Sarda-Yamuna link

Yamuna-Rajasthan link

Rajasthan-Sabaramati link

Chunar-Sone Barrage link

Sone Dam -Southem Tributaries of Ganga link
Brahmaputra-Ganga link (Manas-Sankosh-Tista-Ganga)
Jogighopa-Tista-Farakka link
Farakka-Sunderbans link

Ganga (Farakka)-Damodar-Subemarekha link
Subemarekha-Mahanadi link

Bihar

Bihar & U.P.

U.P.

U.P.

U.P. & Uttranchal
Haryana & Rajasthan
Rajasthan & Gujarat
Bihar & U.P.

Bihar & Jharkhand
Assam, W.B. & Bihar
Assam, W.B. & Bihar (Alt. To MSTG)
W.B.

W.B., Orissa & Jharkhand
W.B. & Orissa.

Statement I

List of water transfer links identified for preparation of feasibility report by NWDA under Peninsular Component

Sl.No.

Name

Beneficiary States

1

2

3

d 0D
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Mahanadi (Manibhadra)-Godavari (Dowlaiswaram) link
Godavari (Polavaram)-Krishna (Vijayawada) link
Godavari (Inchampalli)-Krishna (Nagarjunasagar) link

Godavari (Inchampalli Low Dam)-Krishna (Nagarjunasagar
Tail pond) link

Krishna (.Nagariunasagar)-Pennar (Somasila) link
Krishna (Srisailam)-Pennar (Prodattur) link
Krishna (Almatti)-Pennar link

Pennar (Somasila)-Cauvery (Grand Anicut) link
Cauvery (Kattalai)-Vaigai-Gundar link
Parbati-Kalisindh-Chambal link

Andhra Pradesh & Orissa
Andhra Pradesh
Andhra Pradesh
Andhra Pradesh

Andhra Pradesh

Andhra Pradesh & Kamataka

Andhra Pradesh & Kamataka

Andhra Pradesh, Tamil Nadu & Pondicherry
Tamil Nadu

Madhya Pradesh & Rajasthan




51

Whnitten Answers

DECEMBER 22, 2003

to Questions 52

1 2 3
11. Damanganga-Pinjal link Maharashtra (only water supply to Mumbai)
12. Par-Tapi-Narmada link Guijarat
13. Ken-Betwa link UP. & M.P.
14. Pamba-Achankovil-Vaippar link Tamil Nadu
15.  Bedti-Varda link Kamataka
16.  Netravati-Hemavati Link Kamataka
Statement il
The State-wise details of pilot projects alongwith the funds provided to State Governments
Rs. in lakh
Sl.No. State No. of Approved Funds Fund Funds
Project Cost of allocated allocated allocated
Sanctioned Project in Year in Year in Year
2001-02 2002-03 2003-04
1 2 3 4 5 6 7
1. Andhra Pradesh 10 54 .55 9.50 0.00 0.00
2. Arunachal Pradesh 1 20.00 20.00 0.00 0.00
3. Assam 1 63.50 0.00 33.50 0.00
4. Bihar 2 10.52 384 0.00 0.00
5. Chandigarh 7 6423 4826 0.00 374
6. Delhi 18 96.07 57.02 0.00 8.61
7. Guijarat 3 20.05 9.05 0.00 0.00
8. Haryana 8 107.17 3.00 3641 0.00
9. Himachal Pradesh 6 81.65 171 0.00 0.00
10. Jammu and Kashmir 8 78.96 2936 0.00 0.00
11. Jharkhand 5 2573 2573 0.00 0.00
12. Kamataka 2 4330 2175 14.55 0.00
13. Kerala 13 88.18 3495 13n 0.00
14. Madhya Pradesh 5 4385 4.6 0.00 0.00
15. Maharashtra 4 126 63 730 0.00 0.00
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1 2 3 4 5 6 7
16. Meghalaya 1 2032 8.65 0.00 0.00
17. Mizoram 1 28.00 14.00 0.00 0.00
18. Nagaland 3 11643 60.00 2547 596
19. Orissa 8 1508 .29 676.53 474 41 3731
20. Punjab 17 361.92 11224 88.98 0.00
21. Rajasthan 18 122.80 3159 30.52 0.00
22. Tamil Nadu 10 161.14 69.81 1520 0.00
23. Uttar Pradesh 10 139.07 68.97 2734 0.00
24. Uttaranchal 1 2.00 0.00 0.00 0.00
25. West Bengal 7 154.09 50.03 042 0.00
26. Andaman and Nicobar Islands 3 1292 839 0.00 0.00
27. Lakshadweep 2 19.85 8.00 11.85 0.00
Total 174 358122 1399.24 771.76 5727
[Translation] THE MINISTER WITHOUT PORTFOLIO (KUMARI

Burning of Dry Levels

*297. SHRI ADHIR CHOWDHURY: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether despite Hon’ble Supreme Court's ban on
buming of dry leaves, hundreds of tons of dry leaves are
being bumt every day by the safai karamcharis all over
the country;

(b) if so, whether efforts are being made by the
Government to identify such polluting incidents;

(c) if so, the details thereof;

(d) whether the Government has taken any action
against those State Govemments/institutions where such
incidents take place;

(e) if so, the details thereof; and

(f) the steps proposed to be taken by the Govemment
to check such polluting incidents in future?

MAMATA BANERJEE): (a) The Government is not
aware of any order of the Hon'ble Supreme Court
regarding the ban on burning of dry leaves. However,
buming of dry leaves and garbage wastes has been
prohibited under Schedule-ll of the Municipal Solid
Wastes (Management and Handling) Rules 2000,
notified vide S.0. No. 908 (E) dated 25th September
2000. (MSW Rules, 2000).

(b) to (f) Under the MSW Rules 2000, specific
responsibilities have been assigned to State
Governments/Union Territory Administrations as well as
to the local administration and municipa!l authorities for
effective management of the municipal solid wastes.
Detailed criteria and procedures have been laid down
for the purpose. Further, State Governments have been
advised to take necessary steps including awareness
campaigns on this issue. Delhi Government has
specifically notified administrative orders to ban the
buming of biomass waste and have launched special
drive to ensure the implementation of the orders on
buring of dry leaves.
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[English]
Protection of Buddhist Artefacts

*298. SHRI A. BRAHMANAIAH: Will the Minister of
TOURISM AND CULTURE be pleased to state:

(a) whether some ancient Buddhist artefacts
excavated from Buddhist sites are lying unprotected at
different places;

(b) if so, whether representations have been made
to the Government in this regard particularly from some
Southern States;

(c) if so, the nature of such representations received
by the Govermment;

(d) the steps being taken to preserve such ancient
artefacts through interaction with all concerned citizens;
and °

(e) by when the Government is likely to announce a
policy for such matters?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) No, Sir. In fact, the ancient Buddhist
artefacts, excavated from the centrally protected Buddhist
sites by the Archaeological Survey of India (ASl), are
kept well protected and the select material is displayed
in the site museums for the benefit of the citizens.

(b) to (d) Representations are received for display of
the - sculptures in the newly constructed building at
Ghantasala, Distt. Krishna (A.P.), in the tourist complex
at Banawasi Distt. Uttar Kannada (Kamataka), and at
Peddavegi in West Godavari District (A.P.). While the
first two works may take two year's time, for Peddavegi
no time-schedule can be indicated as it needs acquisition
of land, construction of a building and organization of
galleries.

(e) The Gowt. policy is to synthesise the elements of
culture, tourism and good civic life at heritage sities.

Smuggling of Crocodiles

*299. DR. B.B. RAMAIAH: Will the Minister of
ENVIRONMENT AND FORESTS be pieased to state:

(a) whether poachers from Myanmar, indonesia and
Thailand have been straying into India waters at Andaman
and Nicobar islands and smuggling out crocodiles and
other species; and

(b) if so, the details thereof and the action taken to
check such activities?
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THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) and (b) Vessels from
Myanmar, Indonesia, Thailand and other neighbouring
countries do visit the Andaman and Nicobar Islands and
sometimes manage to take marine products. Occasional
cutting of trees is also resorted to by them for meeting
their camping requirement and for repairing/construction
of boats. The action taken to check such activities
includes:

1. Regular patrolling by Forest Department of the
Union Territory.

2. Patrolling by Coast Guards and Indian Navy in
deep sea.

3. Camps by Police in far flung islands.

4. Technical and financial assistance to AAndaman
and Nicobar administration by the Govermment
of India for protection of wildlife in Protected
Areas.

llegal Trade in Wildlife

*300. DR. MANDA JAGANNATH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Govemment is aware that the illegal
trade in wildlife products and its derivatives is on an
increase in the country;

(b) if so, the preventive measures proposed to be
taken/being taken to minimize poaching an illegal trade
in wildiife and its derivatives by the wildlife mafia;

(c) whether the Govemment maintains data about
the wildiife species and their products and derivatives
traded illegally across the country and the profile of the
wildlife mafia;

(d) if so, the details of such data for the last three
years; and

(e) if not, the reasons therefor and by when it is
proposed to compile the information?

THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) There has been an increase
in incidents of seizures of wildlife, its products and
derivatives during the last few years. However, the main
reasons for such an increase it attributable to intensive
and coordinated action of various enforcement agencies.
The success of enforcement agencies does not
necessarily indicate an increase in illegal trade.
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(b) Steps taken to prevent poaching and illegal trade
in wildlife and its derivatives by will life mafias include:

(1) STATE LEVEL:

(i) State level and District level coordination

committees have been set up in several states
to check poaching and illegal trade in wildlife.

(i) State Wildlife Authorities carry out regular

checking of the checking of the stocks of dealers
of animal products.

(2) NATIONAL LEVEL:

(i) Government of India has set up Regional and

(i)

(iii)

Sub-regional Offices for wildlife preservation in
major export centers of the country to check
smuggling of wild animals and their parts and
products.

Central Bureau of Investigation (CBI) has been
empowered under the Wild Life (Protection) Act,
1972 to apprehend and prosecute wildlife
offenders.

Financial and technical help is extended to the
States under various Centrally Sponsored
Schemes, viz, Project Tiger, Project Elephant
and Development of National Parks and

Statement

3.
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Sanctuaries for enhancing the capacity and
infrastructure of states for providing effective
protection to wild animals.

Export of wild animals and their derivatives is
prohibited under EXIM policy.

INTERNATIONAL LEVEL:

@

(i)

(iii)

Government of India is a signatory to the
Convention on Intemational Trade in Endangered
Species of Wild Flora and Fauna (CITES).

Bilateral arrangements have been made with the
Govemment of Nepal and People’s Republic of
China for monitoring trains-boundary illegal trade
in wildlife.

India is a member of the Global Tiger Forum of
Tiger Range Countries created for addressing
intemational protection issues related to Tiger
Conservation.

(c) to (e) Control of poaching and illegal trade in

wildlife is essentially the responsibility of the State
Governments. The data regarding poaching, illegal trade
and the persons involved are maintained at the level of
State Governments. Names of major wildlife species, their
parts and products which are illegally traded across the
country is as statement enclosed.

Details of important wild life species, their parts and derivatives which are illegally traded across the country.

SI.No. Wildiife species Parts & derivatives

1 2 3

1.  Tiger Skin, bones, nails, claws, Penis,
2. Leopard Skin, bones, nails, claws, Penis.
3. Bear Gall bladder, Bile.

4. Musk deer Musk

5. Elephant Ivory, meat

6. Rhino Hom

7. Tibetan Antelope Wool (Shahtoosh)

8. Grey Jungle fowl Feathérs

9. Mongoose Hair

10.  Spiders Live
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11. Horse Shoe Crab

12. Reptiles (snakes, crocodiles, lizards
turties and tortoises)

13.  Swiftlet

14. Corals

15. Peacock

16. Rhesus monkey

17. Hooklock gibbon

18. Falcons

19. Parakeets (Alexandrine, Blossom Headed etc.)

20.  Turtle

21.  Sharks and Rays

22.  Holothurians

23. Butterflies and Moths

24, Deers and Antelopes

25. Sassaurea lappa (kuth)

26. Rauvolfia serpentina

27. Taxus wallichiana (Himalayan Yew)

28.  Nardostachys grandifiora (Indian Nard)

29.  Orchild Species

30. Sandalwood

31.  Aquilaria malaccensis (Agarwood)

32.  Pterocarpus santalinus (Red Sanders)

Live

Skins, venom, carapace.

Nests

Live and Dead

Peacock tail feathers, Meat, Oil
Live

Live

Live

Live

Live

Fins, Liver

Dried specimen

Dried specimens

Antlers, Meat
Root

Root

Leaf and Bark
Oil

Plant, bulb

Pieces, Chips, Powder
Pieces, Chips, Powder
Pieces, Chips, Powder

Production of iron Ore

(d) if not, the reasons therefor; and

2847. SHRI VILAS MUTTEMWAR: Will the Minister
of STEEL be pleased to state:

(a) whether there has been considerable increase in

the production of jron ore from the Bailadila mines during
the last two years;

(b) it so, the told dispatches of iron ore made from
the said mines to the different steel plants during the
said period;

(c) whether the production of iron ore has been in

accordance with the targets fixed;

(e) the steps being taken by the Govemment to
achieve the targetted production of iron ore from the
Bailadila mines?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BARAJA KISHORE TRIPATHY): (a) and
(b) Yes, Sir. The production of iron ore from Bailadila
mines was 115.20 Lakh WMT and 128.48 Lakh WMT in
2001-02 and 2002-03 respectively. The total dispatches
of iron ore from Bailadila mines to different steel plants
was 137.90 Lakh WMT in 2001-02 and 153.88 Lakh WMT
in 2002-03.
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(c) Yes, Sir.

(d) and (e) Does not arise.
Guwahati-Mumbal Flight

2848. SHRI M.K. SUBBA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the éovemment has recently decided to
discontinue Guwahati-Mumbai flight;

(b) if so, the reasons therefor;

(c) whether there is a proposal for reviving the said
flight in the near future; and

(d) if so, the details thereof and by when it is likely
to be restarted?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and
(b) While Indian Airlines has not operated any regular air
services from Guwahati to Mumbai, Air India’'s once
weekly operations on the Mumbai-Guwahati-Mumbai route
have been discontinued effective October, 2003 due to
poor loads.

(c) No, Sir.
(d) Does not arise.
Development of Calicut Airport

2849. SHRI T. GOVINDAN: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether any developmental work has been
undertaken at Calicut Airport in Kerala during the last
three years; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Yes,
Sir.

(b) Details of development works undertaken at
Calicut airport in Kerala during the last three years are
as under:

(i) Extension/strengthening of runway upto 9380
feet/apron & taxi-track completed in August 2002.

(i) Construction of Isolation Bay alongwith link taxi-
track completed in March 2003.
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(ili) Construction of fire station of category IX is likely
to be completed by April 2004.

(iv) Expansion and modification of Intemnational &
Domestic Terminal Building-Work awarded and
is likely to be completed by May 2005.

(v) Electrical works like provision of three additional
obstruction lights on the nearby hills’ top for
making obstruction more prominent and fead in
lights in the approach path of runway 28 has
been completed.

Night Landing Facllity at Calicut

2850. SHRI G.M. BANATWALLA: Will the Minister of
CIVIL AVIATION be pleased to refer to the reply given
to Unstarred Question No. 5469 on April 28, 2003 and
state:

(a) whether additional lights for night landing facilities
at Calicut Airport have been made operational now;

(b) if not, the position in this respect; and
(c) by when they are likely to be commissioned?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a)
Additional lights for night landing facilities at Calicut airport
have already been made operational.

(b) and (c) Do not arise.

[Translation]
Construction of Air Cargo at Patna

2851. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the construction of air cargo at Patna is
necessary in view of huge production and export of fruits
and vegetables;

(b) if so, whether the proposal with regard to
construction of air cargo at Patna airport is pending with
the Government for the last five years;

(c) if so, the present position in this regard;

(d) the steps the Government proposes to take to
expedite the matter; and

(e) by when it is likely to be cleared?
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THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Yes,
Sir.

(b) to (d) Memorandum of Understanding (MOU) has
been signed between Airports Authority of india (AAl) and
Bihar State Export Corporation Ltd. (BSECL) to set up an
Air Cargo Complex under a Joint Venture Company. tand
is to be acquired & transferred by BSECL for he ppoject
and the Joint Venture Company has to be incorporatéd. A
Project Steering Committee has been set up.

(e) After acquisition of land and formation of Joint
Venture Company by BSECL, AAl would undertake the
development of Air Cargo Complex at Patna as “Deposit

Work” which is expected to take two years, after award
of work.
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Steel Plants

2852. SHRI Y.G. MAHAJAN:
SHRI RAMDAS RUPALA GAVIT:

Will the Minister of STEEL be pleased to state:

(a) the details of steel plants functioning in the country
at present, State-wise; and

(b) the profit eamed by Vishakhapatnam steel plant
during 2002-2003 and 2003-2004 so far?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BARAJA KISHORE TRIPATHY): (a) Public
and private sector steel plants, State-wise, functioning in
the country are as under:

Si.No. Name of Steel Plant

State
1 2 3
I. Public Sector Steel Plants
1. Bokaro Steel Plant, Bokaro Jharkhand
2. Bhilai Steel Plant, Bhilai Chhattisgarh
3. Durgapur Steel Plant, Durgapur West Bengal
4. Alloy Steel Plant, Durgapur West Bengal
5. Indian Iron & Steel Company Ltd., Bumpur West Bengal
6. Rourkela Steel Plant, Rourkela Orissa
7. Salem Steel Plant, Salem Tamil, Nadu
8. Visvesvaraya lron & Steel Plant, Bhadravati Kamataka
9. Visakhapatnam Steel Plant, Vishakhapatnam Andhra Pradesh
Il. Main Functioning Private Sector Steel Plants
1. Tata Iron & Steel Company Ltd., Jamshedpur Jharkhand
2. Usha Martin Ltd., Adityapur Jharkhand
3. Jindal Steel & Power Ltd., Raigarh Chhattisgarh
4. Essar Steel Ltd.,, Hazira Guijarat
5. Shah Alloys Ltd. Gujarat
6. Ispat Industries Ltd., Raigad Maharashtra
7. Mukand Ltd., Kalve Maharashtra
8.

Kalyani Carplenter Ltd., Poona

Maharashtra
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1 2 3

9. Lloyds Steels Industries Ltd. Maharashtra
10. Sunflag lron & Steel Company Ltd. Maharashtra
11. Mahindra Ugine Steel Company Ltd. Maharashtra
12, Jindal Strips Ltd. Haryana
13. Star Wire (India) Ltd. Haryana
14. Modermn -Steel Ltd. Punjab

15. Upper India Mfg. & Engg. Co. Ltd. Punjab

16. Jindal Vijayanagar Steel Ltd. Bellary Kamataka
17. Hospet Steel Ltd., Hospet Kamataka
18. Southemn Iron & Steel Co. Ltd.,, Salem Tamil Nadu

In addition to the above mentioned private sector
steel plants, there are many Electric Arc Fumace and
Induction Furmace based steel plants scattered all over
the country.

(b) The net profit made by Vishakhapatnam Steel
Plant during 2002-03 and 2003-04 (upto 30.9.2003) is
Rs. 521 crores and Rs. 465 crores, respectively.

Smuggling and Extinction of Plants and Animals

2853. SHRI SURESH CHANDEL: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) the total number of species and sub-species of
plants and wild animals in the country;

(b) whether illegal trade in wild animals is most
rampant and the killing of the wild animals continues
unabated despite the existing laws and bans;

(c) if so, whether the Government proposes to enact
stringent laws to protect the wild animals and plants
getting extinct and to stop their smuggling; and

(d) if so, the details thereof and if not, the modus

operandi to be adopted for the protection of the wild
animals and plants?

THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) As per the available record, it
is estimated that there are nearly 48,000 species of plants
and 81,000 species of animals in the country.

(b) to (d) Incidence of kiling of wild animals and
illegal trade in their parts and products are reported by
various enforcement agencies from time to time.
Government has recently amended the Wild Life
(Protection) Act, 1972 enhancing the penalties and has
taken other measures for the protection of wild life and
ilegal trade. The details are as statement enclosed.

Statement

Details of penalty enhancement and other measures
for protection of wildlife

(i) For offences relating to wild animals (or their
parts and products) included in Schedule-l or
Part-ll of Schedule-ll and those relating to
hunting or altering the boundaries of a sanctuary
or national park, the imprisonment prescribed is
from three years to seven years and also a
minimum fine of Rs. 10,000. For a second or a
subsequent offence of the nature mentioned
above, the term of imprisonment shall not be
less than three years but may extend to seven
years and also with a fine which shall not be
less than Rs. 25,000.

(i) The Central Bureau of Investigation has been
authorized to take cognizance of wildlife offence
and prosecute offenders of poaching and illegal
trade.

(i) Any equipment, vehicle or weapon used in
committing wild life offence is liable for
configcation by the Government.



67 Written Answers

(iv) The composition amount has been enhanced
from Rs. 2,000 to Rs. 25,000.

(v) The provisions for rewarding the informers have
been increased from existing 20% of the fine
and composition money respectively to 50% in
each case. In addition, a reward of upto Rs.
10,000 can be given to the informants and
others who render assistance in detection of
crime and apprehending the offender.

(vi) Funding support is provided to the states for
infrastructure and protection of wildlife under
various centrally sponsored schemes.

[English]
Rehabllitation of Child Labour

2854. SHRI A. NARENDRA: Will the Minister of
LABOUR be pleased to State:

(a) whether the target for rehabilitation of 44.300
additional child labour under ILO's International
Programme for Elimination of Child Labour for the year
2000-01, has been achieved;

(b) if not, the reasons therefor; and

(c) the efforts being made by the Govemment to
achieve the target?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) As per the information received from ILO,
during the biennium 2000-01, 63191 children have been
rehabilitated under the ILO’s Intemational Programme on
the Elimination of Child Labour in India.

(b) Does not arise.

(c) Through the scheme of National Child Labour
Projects, Government of India implemented the projects
for elimination of child labour in 100 districts during the
Ninth Plan.

Poaching of Chirus

2855. SHRIMAT!I JAYABEN B. THAKKAR: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether Chirus are still being slaughtered to run
a flourishing shahtoosh trade despite a ban on its killing
under Wildlife (Protection) Act, 1972; and
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(b) if so, the efforts being made by the Govemment
to stop the killings of Chirus and protect it from extinction?

THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) and (b) No incident of
poaching of Chiru has been reported from Indian side of
its range. Nevertheless, Government has taken preventive
steps to check poaching and illegal trade of its products.
These steps, inter alia, include the following:

(i) The Jammu & Kashmir Government has
amended its Wild Life (Protection) Act, 1978
giving complete protection to Chiru and banning
the manutacture and trade of its products.

(i) Chiru is included in schedule | of the Wild Life
Protection Act, 1972 and is, therefore, granted
highest degree of protection. Hunting and trade
in its parts and products is a punishable offence.
The punishment for such offences has been
recently enhanced to a minimum of three years
imprisonment and a fine of Rs. 10,000.

(i) Awareness programme has been initiated
amongst the people with the help of NGO's to
prevent the use of shahtoosh shawls and other
items.

VRS in ITDC

2856. SHRI ANANTA NAYAK: Will the Minister of
TOURISM AND CULTURE be pleased to state:

(a) whether ITDC has introduced Voluntary Retirement
Scheme for its employees;

(b) if so, the details thereof; and

(c) the response of employees thereto?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN]): (a) Yes, Sir.

(b) A Voluntary Retirement Scheme based on the
Gujarat Pattem has been introduced in ITDC for the
employees (executives and non-executives) of
Headquarters including Regional Offices. The scheme is
in force from 1st December to 31st December, 2003
subject to withdrawal, suspension, re-introduction by the
Management.

(c) The response of employees will be known after
the closure date of the scheme i.e. 31st December, 2003.
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Taxi Track at Mumbai

2857. SHRI KIRIT SOMAIYA: Will the Minister of
CIVIL AVIATION be pleased to refer to the reply given
to USQ No. 191 dated July 21, 2003 and state:

(a) whether the construction of Taxi Track at Mumbai
Airport has been delayed for more than 12 months;

(b) if so, the reasons for delay in the rehabilitation
work of slum dwellers near taxi track at Jarimari area;

(c) the details about the joint proposal of Airports
Authority, Mumbai SPPL and Maharashtra Government in
this regard,

(d) whether the legal slum dwellers as on January 1,
1995 have been rehabilitated;

(e) if so, the reasons for not taking legal action
against the slum mafia who are creating hurdles;

(f) the details about MoU between Govermment of
Maharashtra, SSPL and Airports Authority; and

(g) the efforts being made to expedite the work on
runway?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) to
(c) The work could not be started because of the
encroachment and non-removal of ineligible encroachers
by Shivsahi Punarvasan Prakalp Limited (SPPL), the
agency responsible for rehabilitation/removal as per the
tripartite agreement amongst Slum Rehabilitation Authority
(SRA), SPPL and Airports Authority of India (AAl) entered
into in February 2001 for removal of approximately 2500
encroachers from Rafig Nagar (Zari Mari), Mumbai.

(d) Yes, Sir.

(e) 125 ineligible hutment dwellers are yet to be
removed by the State Govemment as some of these
encroachers have obtained stay from the Court and the
next date of hearing is fixed for 17.1.2004.

(f) Due to operational necessity for extension of
B-3 Taxi Track which would result in augmenting the
runway capacity of main runway at Mumbai,
encroachments: (approx. 2,500) were required to be
removed from Zari Mari Area. For this purpose, AAl
entered into a tripartite agreement with SPPL, a fully
owned company of Government of Maharashtra and SRA,
Govemment of Maharashtra in February, 2001. As per
agreement, AAl was to pay Rs. 1.20 lakhs per tenement
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eligible for rehabilitation as per Government of
Maharashtra policy and other who were not eligible were
to be removed by SPPL. Besides the above, Rs. 5,000
per hutment for survey and community development was
payable both by AAl and SPPL in the ratio of 50:50
Approximately 1857 hutment dwellers have been
rehabilitated/shifted.

(g) As soon as area cleared off the encroachment,
is made available, construction work will be commenced
by AAI at site.

Torture to Temple Elephant

2858. SHRI DALPAT SINGH PARSTE: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Union Govemnment has received
complaints regarding forcibly transportation of the temple
elephants to the Mudumalai Sanctuary for ‘a so-called
rejuvenation camp’ under order of the Govemment of
Tamil Nadu; and

(b) if so, the details regarding the complaints and
the reaction of the Union Govemnment thereto?

THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) and (b) No, Sir. However,
Government have taken notice of the media reports
alleging cruelty on the temple elephants during
transportation to Mudumalai Sanctuary under directions
of the State Government. Accordingly, the Chief Secretary
of Tamilnadu was requested to put on hold further
transportation of elephants.

Pending River Dam Project

2859. SHRI PARSURAM MAJHI: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether some river dam projects are pending
with the Central Water Commission for clearance,
particularly from Orissa;

(b) if so, the details thereof, State-wise; and

(c) the details of irrigation and dam projects cleared
by the Union Government during the last three years
alongwith the steps taken to clear the remaining projects?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI BIJOYA
CHAKRAVARTY): (a) and (b) The details of proposals
received in Central Water Commission from various States
including Orissa for techno-economic appraisal are given
in the Statement-I.
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(c) The details of irrigation and dam projects cleared project depends upon the promptness with which the State
by the Union Government during the last three years are Governments comply with the observations of the Central
given in the Statement-li. The clearance of irrigation appraising agencies.

Statement |
SI.No. States Major Medium Total

A B Cc D Total A B C D Totaa A B C D Total

1. Andhra Pradesh - 2 - - 2 7 8 - - 15 7 10 - - 7
2. Bihar 1 - - - 1 - - - - - 1 - - - 0
3. Chhattisgarh - - - - - 1 1 - - 2 1 1 - - 02
4. Gujarat - 1 - - 1 1 - - - 1 1 1 - - 02
5. Haryana - - - - - 1 - - - 1 1 - - - 0
6. Himachal Pradesh - 1 - - 1 - - - - - - 1 - - 0
7. Jharkhand 3 2 - - 5 - - - - - 3 2 - - 05
8. Kamnataka - 3 - - 3 - - - - - - 3 - - 03
9. Kerala - 1 - - 1 1 - - - 1 1 1 - - 02
10. Madhya Pradesh 2 4 - - 6 - - - - - 2 4 - - 06
11. Maharashtra 10 S - - 15 24 6 - - 30 34 n - - 45
12.  Manipur - 1 - - 1 - - - - - - 1 - - 0
13. Nagaland 1 - - - 1 - - - - - 1 - - - 0
14. Orissa - 3 - - 3 - 8 - - 8 - 1 - - N
15. Rajasthan - - - - - 1 2 - - 3 1 2 - - 03
16. Tamil Nadu - - - - - - 1 - - 1 - 1 - - 0
17. Uttar Pradesh 2 4 - - 6 1 - - - 1 3 4 - - 07
18. Uttaranchal - - 1 - 1 - - - - - - - 1 - 0
19. West Bengal 1 - - - 1 - - - - - 1 - - - 0

Grand Total 20 27 01 - 48 37 26 - - 63 57 53 0 - m

(A) Project under various stages of appraisal.

(B) Accepted by the Advisory Committee of MOWR subject to certain observations.
(C) Deferred by Advisory Committee of MOWR.

(D) Recommended to Planning Commission for Investment Clearance.
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Statement Il
Si.No. Name of Project Major/ Estt. Cost (Rs.) Benefits Date of
Medium in crore) (Th.Ha.) Approval

1 2 3 4 5 6
Andhra Pradesh

1. Vamsadhara Project Phase-l of Stage-Il Major 123.936 35.0300 2.01.2002

(Right Main Canal)

2. Chagalnadu Lift Irrigation Scheme Maijor 43.050 14.165 08.6.2001
Assam

3. Pagladiya Dam Multipurpose Project Major 542.900 54.160 03.01.2001
Chhattisgarh

4, Mahanadi Res. Project Major 566.880 264.000 01.07.2003
Jammu and Kashmir

5. Mod. of Zaingir Canal Medium 13.660 2.140 08.06.2001
6. Rafiabad Irrigation Canal Medium 35.600 2.932 27.09.2001
Karnataka )

7. Upper Krishna Stage-ll Multipurpose Project Major 2358.860 227.000 13.12.2000
Madhya Pradesh

8. Bansagar Canal Project Unit-ll Major 344.660 249.359 20.11.2001
9. Mahan (Gulab sagar) Irrigation Project Major 140.510 19.740 24.09.2003
10. Omkareshwar Multipurpose Project Major 1784.290 283.320 15.05.2001
Maharashtra

11. Tajnapur Lift Irrigation Project Phase-| Medium 23.467 3.622 29.07.2002
12. Kirmiri Darur LIS (Medium) Medium 27.890 2443.000 13.10.2003
13. Sonapur Tomta LIS Medium Medium 32.180 2441.000 13.10.2003
Orissa

14. improvement to Sason Canal System Major 34.920 26.051 29.07.2002
15. Kanupur Irrigation Project Major 428.320 47.709 16.09.2002
16. Chheligada Dam Medium 52.960 3.120 11.09.2003
17. Ret Imrigation Medium 86.140 9.775 17.10.2003
18. Telengiri Medium 108.180 13.830 25.02.2003
19. Upper Indravati Extension Project Major 136.670 41.794 18.03.2003
Punjab

20. Remodelling of Channels of UBDC System Major 177.800 543.000 13.12.2000
21. Kandi Canal Extn. From Hoshiarpur Major 147.120 23.328 05.04.2002

to Balachaur
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1 2 3 4 5 6
22. Ravi Project Unit-l (Ranjit Sagar (Thein) Major 5065.480 —_ 05.11.2001
Dam with Shahpur Kandi Dam Project
UBDC Hydel Project Stage-ll
Rajasthan
23. Mod. of Gang Canal system Major 445.790 48.192 29.09.2000
Uttar Pradesh ‘
24. Bewar Feeder Canal Major 63.310 9.900 25.07.2001
25. Eastern Yamuna (Hathnikund) Link Channel Major 22.440 —_ 17.09.2001
26. Sarda Sahayak Pariyojna (RE) Major 1299.120 1925.000 11.09.2001
27. Mod. of Agra Canal Major 71.620 50.000 11.02.2003
28. Providing Kharif Channel in Hindon Major 39.420 31.420 07.12.2000
Krishni Doab (REV)
29. Rajghat Canal Project Major 126.430 270.520 23.03.2001
[Translation]

Entry Fée at Delhi and Mumbai Airport

2860. SHRI DANVE RAOSAHEB PATIL: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) the entry fee charged from visitors at Delhi and
Mumbai Airports; and

(b) the average entry fee received daily from visitors
at Delhi and Mumbai Intemational Terminals?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Rs.
50 is charged as entry fee at the international terminals
and Rs. 20 is charged at the domestic terminals of Delhi
and Mumbai Airports.

(b) The average entry fee per day received at the
international terminal at Delhi Airport is Rs. 1,06,300.00
and at Mumbai Airport is Rs. 66,000.00 per day.

[English]

Shortfall of Water in Residential Schools
of Maharashtra

2861. SHRI SHRINIWAS PATIL: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether residential schools in Panchgani hill
station are facing acute water crisis due to ban on selling
of water by tankers in the eco-sensitive zone of
Mahabaleshwar in Maharashtra;

(b) if so, the steps taken by the Government in this
regard,

(c) whether proposal for identifying commercial welis
for supply of water to residential schools is pending before
the monitoring committee on eco-sensitive zone; and

(d) if so, the details thereof along with the steps
taken to identify the wells by the Government?

THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) and (b) The water crisis in
Mahabaleshwar-Panchgani in Maharashtra is due to
appreciable drop in the ground water table of the region
resulting from indiscriminate drawal of water for
commercial purpose such as hotels, swimming pools etc.,
There is no ban on the supply of water by tankers to
residential schools in this area. The High Level Monitoring
Committee for Mahabaleshwar-Panchgani has issued
instructions that water from bore wells should only be
used for drinking, domestic use and for genuine
agricultural purposes. Hotels, lodges and schools have
been instructed to set up rain water conservation structure
and waste water recycling system.

(c) and (d) All proposals for identifying commercial
wells for supply of water to residential schools have been
approved by the High Level Monitoring Committee for
Mahabaleshwar-Panchgani Eco-sensitive zone on 9th
December, 2003.

Market Intervention Scheme for Potato and Onion

2862. SHRI IQBAL AHMED SARADGI: Will the
Minister of AGRICULTURE be pleased to state:
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(a) whether the Government of Karnataka has
forwarded a proposal regarding Market Intervention
Scheme for Potato and Onion during 1996-97 to the Union
Government for release of money;

(b) if so, whether the Union Government had pointed
out in his letter dated January 20, 2002 that onions and
potatoes procured by NAFED and State Govermment
agencies during 1996-97 and 1997-98 examination in the
Ministry of Finance;

{c) whether the Government of Kamataka has again
requested to the Union Government on March 6, 2002 to
reimburse 50% of the loss under the said scheme at the
earliest but the Union Govemment has not so far released
the money;

(d) if so, the reasons or delay; and

(e) by when the money is likely to be released to
the State Government?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Yes, Sir.

(b) The Government of Karnataka was informed vide
this Ministry’s letter dated 30th January, 2003, that
accounts were under examination of the Ministry of
Finance.

(c) The Government of Karmataka has requested vide
their letter dated 6th March, 2003 to reimburse 50%
Central share of the loss. The Central share of admissible
loss amounting to Rs. 41,654.00 for the year 1996-97
and Rs. 40,36,105.00 for the year 1997-98 have been
released to the Government of Kamataka.

(d) and (e) Do not arise.
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Non-Deposit of P.F. Contribution of Cashew Works

2863. SHRI KODIKUNNIL SURESH: Will the Minister
of LABOUR be pleased to State:

(a) the details of cashew factories management who
have not deposited their share of PF and also the PF
contribution of the workers in their PF account;

(b) whether the Govermmment has taken any action
against those cashew factories management; and

(c) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) The region-wise details is as follows:

Sl.No. Region No. of
establishments
in default
1. Goa
2. Karnataka 4
3. Kerala 40
4. Maharashtra 12
5. Orissa 7
6. Tamilnadu 47
Total 111

(b) and (c) In accordance with the provisions of the
Employees’ Provident Funds & Miscellaneous Provisions
Act, 1952 following actions have been taken against
defaulters:

S.No. Region Prosecution 406/409 Attachment Arrests
u/'s 14 IPC of bank
accounts
1. Karnataka — - 2 -_
2. Kerala 12 13 22 —
3. Maharashtra — — 12 —
4. Orissa - — 3 3
5. Tamilnadu 3 8 . — —_
15 21 39 3

Development of Tourism in North Eastern States

2864. SHRIMATI RANEE NARAH: Will the Minister
of TOURISM AND CULTURE be pleased to state:

(a) whether the Government has set up any committee
to develop tourism in the North Eastem States;

(b) if so, the details thereof;

(c) whether each of the Northemn States has drawn
up the tourism calendar and related programmes for the
development of tourism in their States; and

(d) if so, the details thereof, State-wise?
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THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) Department of Tourism, Govemment of
India has not set up a Tourism Committee for North East.

(b) Does not arise.

(c) and (d) Funds are sanctioned to NE States under
scheme for Integrated Development of Circuits and
Product Infrastructure & Destination Development. Besides,
the Department of tourism also provides assistance for
tourism promotional activities of the North-East Region in
consultation with the State Govemments. Out of the total
Plan allocation of the Department of Tourism 10 per cent
is earmarked for development of tourism in the North
East Region. The projects sanctioned are constantly
reviewed and monitored.

Policy on Drought Proofing

2865. SHRI SHASHI KUMAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Union Government proposes to
formulate a policy on drought proofing; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) No, Sir.

(b) Does not arise. However, the National Agriculture
Policy-2000 relating to drought and flood management
provides:

“In order to reduce risk in agriculture and impart
greater resilience to Indian agriculture against
droughts and floods, efforts will be made for achieving
greater flood proofing of flood prone agriculture and
drought proofing of rainfed agriculture for protecting
the tarmers from vagaries of nature. For this purpose,
contingency agriculture planning, development of
drought and flood resistant crop varieties, watershed
development programmes, drought prone areas and
desert development programmes and rural
infrastructure development programmes will receive
particular attention.”
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Similarly, the National Water Policy-2002 relating to
drought prone area development provides:

“Drought-prone areas should be made less vulnerable
to drought-associated problems through soil-moisture
conservation measures, water harvesting practices,
minimization of evaporation losses, development of
the ground water potential including recharging and
the transfer of surface water from surplus areas where
feasible and appropriate. Pastures, forestry or other
modes of development which are relatively less water
demanding should be encouraged. in planning water
resource development projects, the needs of drought-
prone areas should be given priority.”

Sahitya Akademi Awards

2866. SHRI A.F. GOLAM OSMANI: Will the Minister
of TOURISM AND CULTURE be pleased to state:

(a) whether the Government is aware of the lack of
transparency in the selection process for the Annual
Sahitya Akademi Awards;

(b) if so, whether Sahitya Akademi had laid down
certain Rules and Procedure for selection for its Awards;

(c) if so, the details thereof;

(d) whether the Govemment has taken steps to ensure
transparency in the selection procedure for awards; and

(e) if so, the details thereof?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) to (c) The Sahitya Akademi is an
autonomous organization. The selection process of Awards
is govemed by the rules made by the Akademi, which
are periodically reviewed. The rules and procedure
govemning the Award is Annexed as statement.

(d) The rules and procedure goveming the Sahitya
Akademi awards are sufficiently transparent.

(e) Does not arise.

Statement

SAHITYA AKADEMI
(National Academy of Letters)
Rabindra Bhavan
35, Ferozeshah Road
New Delhi-110001

Tel: 091-11-3386626, 091-11-3387064, Fax: 091-11-3382428

No. SA. 61/99/A

18 March 1999

THE ANNUAL SAHITYA AKADEMI AWARDS RULES

1. General (1)

Subject to the provisions of sub-rule (2), there shall be an award

every year for the most outstanding book by an Indian author, first
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2. Criteria of eligibility
for the Award:

@

3

4)

)

@)

published in any of the languages recognised by the Sahitya Akademi
(hereafter referred to as the Akademi) during the five years prior to
the year, immediately preceding the year of the award.

llustration: For the award of 1999, books published between 1993
and 1997 would be considered.

The award for any language may not be given during any year if, in
the opinion of the jury constituted in pursuance of rule 5(1), no book
published in that language during the five years preceding the year of
the award merits the award.

The award shall consist of such amount as the Akademi may from
time to time decide besides a citation that brings out, briefly, the
book’s significance and its author's contribution to his/her language
and literature.

Where two or more books are found to be of equal merit, the total
literary contribution and standing of their authors shall be taken into
consideration in deciding the award.

In order to be eligible for the award, the book must be an outstanding
contribution to the language and literature to which it belongs. The
book may be a creative or a critical work, but must not be—

(a) a work of translation; or
(b) an anthology; or
(c) an abridgment, or a compilation, or an annotation; or

(d) a fresh collection of writings published earlier in book form, or
revised editions published earlier, provided that the collection has
been published during the period referred to in rule 1(1) and
provided further that in the opinion of Referees in the Preliminary
Panel and of the Jury, the collection merits consideration for the
award;

or

(e) an incomplete work, provided that if the part that is comprised in
the book is complete in itself, it may be considered for the award;

or

(f) a treatise or research work prepared for a university degree or
any examination;

or
(g) the work of an author who has earlier won an award;
or

(h) the work of an author who is a member of the Executive Board
of the Akademi.

A posthumous publication is eligible for award if only the book is
published within three years of the death of the author.
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(3) A book shall be disqualified for the award if it is established to the
satisfaction of the Executive Board that canvassing has been done by

the author.
Preparation of the (1) The Akademi shall have every year a ground list prepared of eligible
Ground list and obtaining books of each recognised language. Preparation of the ground list
recommendations from shall be entrusted to an expert or, at the discretion of the President,
members of the to two experts. In the case of Sanskrit, the number of express shall
Language Advisory not be less than two or more than three. The remuneration of expertsl
Board: shal be such as may, from time to time, be decided by the Akademi.

(2) Each Language Advisory Board member shall send a panel of not
more than five names and the President of the Akademi (hereafter
referred to as the President) shall choose the expert or experts out of
this panel.

(3) In preparing the ground list, the expert or experts shall strictly conform
to the criteria of elibiligy laid down in these rules. The ground list so
prepared alongwith the ground list of the previous year shall be sent
to all the members of the concerned Language Advisory Board
(including the Convener) with the request to recommend, by such

date as may be specified by the Akademi, two titles each. A member
may select:

(a) both the titles from the ground list, or
(b) one title from the ground list and the other on his own, or
(c) both the titles on his own.

The Preliminary Panel (1) The Preliminary Panel shall consist of ten Referees. These Referees
and its Functions: shall be nominated by the President after considering suggestions of
the members of the Language Advisory Board concemed.

(2 The recommendations received from members of the Language
Advisory Board shall be compiled and sent to each Referee.

(38) Each Referee should recommend two books. These titles may be

selected either out of the list sent in pursuance of the preceding sub-
rule or by the Referee on his own.

(4) Each Referee shall be paid such remuneration as the Akademi may

determine.
The Jury and (1) The recommendations of Referees in the Preliminary Panel shall be
its functions considered by a three-member Jury. The Jury members shall be

selected by the President after considering the recommendations in
this behalf by the members of the Language Advisory Board concemed.

(2) The Akademi shall purchase the books recommended by the Referees
in the Preliminary Panel and send them to the Jury members and to
the Convener.

(3) The Convener shall act as the link between the Jury and the Akademi.
He/she will ensure that the meeting of the Jury is conducted properly
and satisfactorily and will countersign the report of the Jury.

(4) The Jury members shall, either by consensus or by majority,
recommend a book for the award. They may also recommend that, in
their opinion, no book is eligible for the award during the year. In the
event of a member not being able to attend the meeting, he/she may
convey his/her view in writing.
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®)

The members of the Jury and the Convener shall be paid, oesides
actual travelling allowance, daily allowance and sitting fee at rates
payable to members of the Executive Board.

The recommendation of the Jury shall be placed before the Executive
Board for formal approval and announcement of the award. The names
of the Jury members shall be made public simultaneously with the
announcement of the award.

If the time limit for submission of the recommendations is not observed
by a member of the Language Advisory Board or by a Referee, the
Akademi shall presume that he or she has no recommendation to
make and shall proceed accordingly unless, in any particular case, it
is in a position to extend the time limit and actually does so.

The award ceremony shall be held on such date and at such place

as the Executive Board may decide.

SECRETARY
Sahitya Akademy

6. Declaration of Award (1)
7. Miscellaneous (1)

@
[Translation]

Study on Tigers Turning Man-Eaters

2867. DR. JASWANT SINGH YADAV: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Government has commissioned the
Wildlife Institute of India to study the reasons for the
tigers tuming man-eaters in Uttaranchal,

(b) if so, the details thereof,

(c) whether the number of the wild animals is
diminishing in the protected areas and increasing near
the habitations; and

(d) if so, the reasons therefor and the corrective
measures suggested/taken in this regard?

THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) to (d) Govemment of India
has not commissioned the Wildlife Institute of India to
study reasons for tigers tuming man-eaters in Uttaranchal.
However, such a study pertaining to leopards was taken
up by the Wildlife Institute of India. There is no scientific
evidence that these wild animals are diminishing in
Protected areas and increasing near the habitations.

[English]
Emigration Check for Travelling Abroad

2868. SHRIMATI SUSHILA SAROJ: Will the Minister
of LABOUR be pleased to State:

(a) whether emigration check is required for travelling
abroad;

(b) if so, whether there is any provision for getting
the emigration check at the intemational airports;

(c) if not, whether the Government is planning to
provide such emigration check facilities at the airport itself;
and

(d) if not, the reasons therefor?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) Persons with ‘Emigration Check Required’
(ECR) endorsement on their passports need to obtain
emigration - clearance from the concerned Protector of
Emigrants if going abroad for employment purpose. Those
going abroad for purposes other than employment only
need to get the ECR temporarily suspended from the
concemed Protector of Emigrants.

(b) No, Sir.

(c) and (d) The process of emigration clearance
requires checking of documents and deposit of prescribed
charges/fees. These facilities cannot be provided at the
airports.

[Translation]

Take over of Tourist Places of Hadauti
Circuit by ITDC

2869. SHRI RAGHUVIR SINGH KAUSHAL: Will the
Minister of TOURISM AND CULTURE be pleased to state:
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(a) whether India Tourism Development Corporation
had chalked out any plan to take over places of
archaeological and historical importance in Hadauti circuit
of Rajasthan;

(b) if so, the progress made in this regard, so far;

(c) whether there was any proposal to make a
documentary film for publicity of Hadauti circuit as a tourist
spot;

(d) if so, the details thereof;

(e) whether any assistance has been provided to the

State Government for development of Kota, Bundi,
Jhalawad and Baran during the last five years; and
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(f) if so, the details thereof, year-wise?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) No. Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

(e) and (f) The details of projects sanctioned and
financial assistance provided to the State Government of
Rajasthan by the Department of Tourism, Government of
India during the last five years at these places are given
in statement enclosed.

Statement
S.No. Year Details of the Project Amount sanctioned
(Rs. in lakhs)
1. 1998-1999 Integrated Development of important places 82.00
in Hadauti Region—at Bundi and near Kota
2. 1999-2000 General Toilet and Development of lawns at 3.20
Museum Kota
3. 2000-2001 Chemical conservation work at Garh Place, 8.30
Jhalawar
[English[

Visit of Chairman of CWC at Kendriya
Bhandar Offices

2870. SHRI RAMJEE MANJHI:
SHRI RAGHUNATH JHA:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether any permission has been granted to the
Chairman, Board of Directors, Kendriya Bhandar who is
working in Central Water Commission to attend the
Kendriya Bhandar offices with in office hours apart from
attending the Meetings of Board of Directors, Executive
Committee and’ Annual General Meeting; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI BIJOYA
CHAKRAVARTY): (a) and (b) No pemmission has been
granted to attend Kendriya Bhandar offices within office
hours. However, he was granted half day special casual
leave on 20.10.2003 for attending Board of Directors
meeting of Kendriya Bhandar.

il Effects of GM Crops

2871. SHRI PRAKASH V. PATIL: Will the Minister of
AGRICULTURE be pleased to state:

(a) the steps being undertaken to educate the farmers
about ill effects of G.M. crops;

(b) the extent to which the Government is helping
the NGOs and individuals who are striving for the cause
of preservation of Bio-diversity in the country; and

(c) the amount of funds provided to each of such
NGOs?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Ministry of Environment & Forests (MOEF) organized
eight training-cum-awareness workshops in different parts
of the country during August, 2002 to February, 2003 to
educate farmers about the advantages of application of
biotechnology in agriculture, the regulatory regime for
approval of Genetically Modified (GM) crops and
precautions to be taken while planting Bt. cotton to ensure
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biosafety. This year also, MOEF has undertaken a similar
exercise in the six States where Bt. cotton is being
cultivated.

(b) and (c) The Indian Council of Agricultural
Research (ICAR) has been supporting Non Governmental
Organisations (NGOs) in the collection of germ plasma,
documentation of indigenous traditional knowledge and
awareness generation at grassroots level.

25 NGOs were provided with financial support of
Rs. 22.69 lakhs for the period from July, 1999 to
December, 2003 under the National Agricultural
Technology Project (NATP). 3 NGOs were provided with
financial support of Rs. 99.58 lakhs during the same
period under the Sub Project on Household Food and
Nutritional Security for Tribal, Backward Hill Areas.

Expenditure on Advertisement in A&N Islands

2872. SHRI BISHNU PADA RAY: Will the Minister of
TOURISM AND CULTURE be pleased to state:

(a) the total expenditure incurred during the last two
years towards advertisements published in mainland
magazines, international magazines and other media on
tourism development by Andaman and Nicobar Islands;

(b) whether there is any increase in foreign tourists
arrival in Andaman and Nicobar Islands during the above
period;

(c) if so, the revenue eamed as a result thereof as
against the amount spent on advertisements; and

(d) the expenses incurred by IP and T, Port Blair in
Printing calendars both wall and desk as well as diaries
during the last three years?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) and (d) Department of Tourism,
Govemment of India does not maintain information relating
to the expenditures incurred by State Governments/Union
Temitories on tourism promotion. No such information is
maintained by the Central Government.

(b) No, Sir.
(c) Does not arise.
[Translation]
Salinity in Sea/Rivers Water

2873. SHRI CHANDRESH PATEL: Will the Minister
of WATER RESOURCES be pleased to state:
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(a) whether the Government has formulated or
proposes to formulate any scheme to reduce the salinity
in sea/rivers water;

(b) if so, the details thereof;

(c) whether this scheme has been extended to
Jamnagar city in Gujarat; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI BIJOYA
CHAKRAVARTY): (a) and (b) Using the process
development by Bhabha Atomic Research Center, a plant
for production of 1800 m3/day of desalinated water from
seawater has been commissioned at Kalpakkam, Tamil
Nadu. Another plant with capacity of 4500 malday is
also at advanced stage of construction However, the
Ministry of Water Resources has not formulated any
scheme to reduce the salinity in sea/rivers water.

(c) and (d) Does not arise.
[English]
Bilateral Agreement of Private Airlines

2874. PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of CIVIL AVIATION be pleased to state:

(a) whether there is a proposal to allow private
airlines to sign air services pacts with foreign countries
under the Bilateral Air Traffic Rights Agreements;

(b) if so, the details of the policy;

(c) whether any rights already conferred in Indian
Airines will be withdrawn in view of the new agreements;

(d) if so, the details thereof;

(e) whether Indian Airlines has sought more foreign
routes; and

(f) if so, the details of such requests and their
relevance in the new scheme of things?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and
(b) Bilateral Air Services Agreement are signed between
the Govemments. However, it has been decided that
private airlines of India will be allowed to operate to the
SAARC countries subject to the provisions of the Air
Services Agreements.
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(c) and (d) No, Sir. Operations of private airlines to
SAARC countries will be against the unutilised entittements
of the Indian side.

(e) and (f) Under the existing policy, Air India has
the first right of refusal so far as operations on new
international routes are concerned. Requests of India
Airlines to operate more international services are
considered on a case to case basis under the existing
policy and the ongoing effort to achieve greater synergy
in the operations of two national carriers.

Expansion of ESI

2875. SHRI' SADASHIVRAO DADOBA MANDLIK: Will
the Minister of LABOUR be pleased to State:

(a) whether the Government has prepared any
scheme for the expansion of ESI in new areas of the
country, particularly in Maharashtra, in phased manner;

(b) if so, the details thereof, State-wise; and

(c) the efforts made so far by the Union Government
to provide assistance to Maharashtra and other States
for this purpose?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) Yes, Sir. To facilitate implementation of the
ES| Scheme in new areas the ESI Corporation has
prepared a phased programme for implementation of the
scheme (in new areas) for two years at a time i.e. current
financial year and the following financial year, in
consultation with the State Governments.

(b) Phased programme for implementation of the ESI
Scheme for the year 2003-2004 (revised) and 2004-2005
sent to State Governments is enclosed as statement.

(c) Provision of medical care under the ESI Act is
the statutory responsibility of the State Government
concemed except in National Capital Territory Region of
Delhi and NOIDA area of Uttar Pradesh where medical
care is directly provided by the ESI Corporation. The
targets fixed for implementation in the phased programme
are not adhered to as the State Governments are often
not able to complete the requisite arrangements to provide
medical care to coverable workers and the members of
their families. With a view to facilitate early implementation
of the ESI scheme in new areas, the ESI Corporation
has decided to bear the entire expenditure on provision
of medical care to coverable employees and members of
their tamilies in new areas for the first three years of
implementation of the ESI scheme.
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Statement

Revised Phased Programme for Implementation of ESI
Scheme in New Areas during the Year 2003-2004 &
2004-2005

Name of the States No. of areas to be covered

2003-2004 2004-2005

1. Andhra Pradesh 13 9
2. Bihar 1 —_
3. Chhattisgarh 2 1
4, Haryana 3 1
5. Jharkhand 3 4
6. Kamataka 5 4
7. Kerala 3 4
8. Madhya Pradesh 4 5
9. Maharahstra 15 6
10. Orissa 3 3
11. Punjab 3 2
12. Rajasthan 6 -
13. Tamilnadu 15 13
14. Uttar Pradesh 5 5
15. Uttaranchal 2 -_
16. West Bengal 3 2
Total 86 59

Permission for Government Servants
to Contest Elections

2876. SHRI RAMJEE MANJHI: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Government servants contesting/
standing in the elections, like RWA/Kendriya Bhandar,
have to obtain prior permission/No Objection Certificate
(NOC) from their departments and permissions has to be
submitted to the retuming officer (RO) before scrutiny of
nomination and the nomination shall be cancelled in the
absence of such permission/NOC;

(b) if so, whether the Govemment servants holding
the post of elected directors in the Kendriya Bhandar
and contested for the post of Chairman, Kendriya Bhandar
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obtained permission/NOC from their department and
submitted the same to the RO before scrutiny of their
nominations;

(c) if not, were the nominations of those Government
Servants cancelled and if not the reasons therefor;

(d) whether approval of the Minister in-charge was
obtained, if so, the reasons for obtaining the approval of
the Minister when the permission is required from the
department; and

(e) the details of corrective steps taken/proposed to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI BIJOYA
CHAKRAVARTY): (a) to (e) The information is being
collected and will be laid on the Table of the House.

Chartered Flights

2877. SHRIMATI NIVEDITA MANE:
SHRI C.N. SINGH:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Govemment has allowed entry of
chartered flights in the country;

(b) if so, the details theréof and the reasons therefor;
and

(c) the extent to which this will affect the Indian
Airlines?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and
(b) As per the existing guidelines, besides the 12
international airports, tourist charter flights can also be
operated to all airports having customs and immigration
facilities. This has been done to promote tourism.

(c) The operation of tourist charter flights does not
have any direct bearing on the scheduled services
operated by Indian Airines.

Extension of Runways

2878. SHRI AMBAREESHA:
SHRI RAMESH CHENNITHALA:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the details of requests received by the Central
Government from State Govemments for extension of
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runway for Boeing 737/A-320 aircraft operations during
the last three years, State-wise and year-wise;

(b) the details of airports where runways have been
extended for smooth operation of Boeing aircraft; and

(c) the action taken by the Union Govemment in
respect of other pending requests?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) The
details of requests received from State Govemments for
extension of runway for operation of B-377/A-320 aircraft
during the last three years are as follows:

2001—Chhattisgarh for Raipur Airport and Uttaranchal
State for Dehradun Airport.

2002—Uttaranchal State for Pant Nagar and Gujarat
State for Surat.

2003—No new request received.

(b) Details of airports where runways have been
extended for operation of B-737/A-320 aircraft are as
follows:

Jammu—From 6000 ft. to 6700 ft.

Jabalpur—From 4500 ft. to 6500 ft.

Lilabari—From 6000 ft. to 7500 ft.

The runway extensions (7500 f{t/8000 ft.) are

undertaken/planned for operations of A-320 type of aircraft
at following airports:

Bhopal, Bhavnagar, Dibrugarh, Madurai, Dehradun,
Raipur, Rajkot, Trichy, Silchar, new runway at Mangalore.

Agartala-Runway extension work to 7000 ft. is nearing
completion.

Khajuraho-Runway extension work to 7000 ft. is in
progress.

Vijayawada-Economic feasibility study being carried
out.

(c) Extension of runway at Pantnagar and Surat is
likely to be examined depending upon the traffic
requirements and demand from airlines.

Aerial Ropeway-Cable Car System

2879. SHRI RAMESH CHENNITHALA:
SHRI G. PUTTA SWAMY GOWDA:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Union Government has received any
requests from certain States, particulaty the Southem
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States seeking permission to start Aerial Ropeway-Cable
Car System through forests;

(b) if so, the details thereof, State-wise; and

(c) the action taken by the Government thereon?

DECEMBER 22, 2003

to Questions 96

THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) to (c) Government have
received proposals for construction of Aerial Ropeway
from various States. The details and action taken are
given in the statement enclosed.

Statement

SI.No. Name of the Total No. of Total
State/UT No. of Proposals Forest

Proposals Approved Area
Diverted

(in
Hectare)
1. Andhra Pradesh 3 2 29.6
2. Bihar 1 0 0
3. Gujarat 3 3 1.8519
4. Himachal Pradesh 3 2 1.3744
5. Karnataka 2 2 10.22
6. Madhya Pradesh 2 2 2.029
7. Maharashtra 4 4 4,722
8. Sikkim 2 2 0.887
9. Uttar Pradesh 5 5 6.6205
10. Uttaranchal 2 1 0.09
Total 27 23 57.3948
[Translation] (b) to (d) Do not arise.
Exploitation of Indian Girls in Guilf [English]

2880. SHRI RATTAN LAL KATARIA: Will the Minister
of LABOUR be pleased to State:

(a) whether some incidents of sending poor girls from
various parts of the country to Gulf countries on the
pretext of providing jobs have come to notice of the
Govermment; .

(b) if so, the number of such cases reported during
the last three years and thereafter;

(c) whether these girls are physically exploited; and

(d) if so, the steps taken to check recurrence of
such incidents in future?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) No, Sir.

Fixation of Support Prices

2881. SHRI Y.V. RAO: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has fixed minimum
support price for paddy and tobacco;

(b) if so, whether any requests have been received
for fixing minimum support price for chillies; and

(c) if so, the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Yes, Sir. The Government has already fixed the
Minimum Support Price (MSP) for the 2003-04 season of
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Fair Average Quality (FAQ) of paddy (Common) at
Rs. 550 per quintal and for paddy (Grade A) at Rs. 580
per quintal. Similarly the Government has fixed the MSP
for 2003-04 season of Fair Average Quality of Tobacco
(F-2 Grade) and Tobacco (L2 Grade) at Rs. 31 and
Rs. 33 per kg. respectively. :

(b) and (c) No request for fixing the MSP for chillies
has been received from any State Government. However,
on the request of the State Government of Andhra
Pradesh, Market Intervention Scheme (MIS) for
procurement of chillies was implemented in 2000-01. A
quantity of 602 metric tonnes of chillies valued at
Rs. 144.48 lakh at the procurement price of Rs. 24,000
per metric ton was procured from 20th March, 2001 to
30th June, 2001 in Andhra Pradesh. No proposal from
the Government of Andhra Pradesh for implementing MIS
for chillies in the current year has so far been received.

Chromite Mines

2882. SHRI K. YERRANNAIDU: Will the Minister of
STEEL be pleased to state:

(a) whether substantial area of Chromite mines
originally leased to Tata Iron and Steel Company (TISCO)
was reallotted to four Ferro Chrome producers for their
consumption of Chrome ore from such allotted mining
area;
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(b) it so, the details thereof including the reasons
therefor;

(c) the details of the production of Chrome ore from
the captive mines;

(d) the production of Ferro Chrome utilising Chrome
ore from other captive mines; and

(e) the quantity of such ore sole in DTA and exported;

(f) the quantity of Ferro Chrome utilising Chrome ore
from other captive mines; and

(g) the steps being taken by the Government to
encourage value added export of Ferro Chrome by
banning export of Chrome ore and to mitigate the plight
of such Ferro Chrome producers who do not have captive
Chrome ore to meet their requirement of Chrome ore?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BARAJA KISHORE TRIPATHY): (a) Yes,
Sir.

(b) The original lease area of Sukinda chromite mine
of M/s. Tata iron and Steel Company (TISCO) was
1261.476 hectares. During second renewal of this lease,
the area has been reduced to 406 hectares. Out of the
balance area of 855.476 hectares. The following four
companies have been allotted mining lease for their
captive use:

Sli.No. Name of Company Area in hectares Date of execution of lease

1. M/s. Indian Metal & Ferro Alloys 116.76 4.9.1999
Ltd./ICCL

2. M/s. Ispat Alloys Ltd. (now renamed as 64.463 156.7.2000
Balasore Alloys Ltd.)

3. M/s. Jindal Strips Ltd. (now renamed as 89.00 4.1.2002
Jindal Stainless Ltd.)

4, M/s. Ferro Alloys Corporation Ltd. 39.18 Lease yet to be
executed for
which Mining
Plan had been
approved by IBM
on 17.10.2002.

These allotments were based on the (c) to (f) The information is being collected and will

recommendations of a Committee constituted by
Govemment of India in compliance of the directions of
Hon'ble High Court of Orissa given on 4th April, 1995.
The SLP filed by M/s. TISCO in the Hon'ble Supreme
Court was dismissed on 23rd July, 1996 with comments
that the Order of the Central Government is justified.

be laid on the table of the Lok Sabha.

(@) The policy of the Government is to conserve
high grade Chrome ore for the domestic users. As per
the export policy on Chrome ore, the Government has
placed all high grade ore in restricted list except
beneficiated Chrome ore fines/concentrates having feed
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up to 42% Chromium Oxide, low silica friableffine Chromite
ore with Chromium Oxide not exceeding 54% and silica
exceeding 4% and Chrome ore lumps with Chromium
Oxide not exceeding 40%. Moreover, the exports of these
low silica friable/fine Chromite ore and Chromite lumps
are canalised through MMTC Limited within an overall
ceiling of 4 lakh tonnes per annum.

Durgapur Steel Plant

2883. SHRI PRIYA RANJAN DASMUNSI: Will the
Minister of STEEL be pleased to state:

(a) the details of present productivity, profitloss
making ratio of Durgapur Steel Plant (DSP) of SAIL;
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(b) the total manpower working in DSP at present;

(c) whether the Government is considering to expand
the said plant;, and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BARAJA KISHORE TRIPATHY): (a) The
labour productivity for Durgapur Stéel Plant (DSP) for
current year 2003-04 (H1) is 121 crude steeltonne/man/
year.

The profitability position of DSP for the year 2002-03
and for the first half (April to September) of 2003-04 is
as under:

(Rs./Crores)
Income of Durgapur Steel Plant 2002-03 2003-04
(April to Sept.)

Turnover 2357 1246

Gross Margin (EBDIT)* 179 226

Net Profit (+)/Loss (-) -247 31

Capital employed** 3814 3661
Profitability Ratio

Gross Margin (EBDIT)/Tumover 7.6% 18.1%

‘Gross Margin (EBDIT)/Capital Employed 4.7% ***12.3%

.

Eaming before depreciation interest and tax.
** Net Fixed Assets+working capital.
*** Annualised Gross Margin.

(b) The total manpower in DSP as on 31.10.2003 is
17301.

(c) No, Sir.
(d) Does not arise in view of (c) above.
Kolkata-Cooch Behar Flight

2884. SHRI HANNAN MOLLAH:
SHRI DANVE RAOSAHEB PATIL:
KUMARI BHAVANA PUNDLIKRAO GAWALI:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government has received any
proposal for introducing regular flight between Kolkata-
Cooch Behar and Mumbai-Aurangabad-Nagpur;

(b) if so, the details thereof;
(c) the action taken thereon;

(d) whether negotiations are being held with private
aviation companies in this regard; and

(e) if so, the progress made therein so far?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and
(b) A request was received in May, 2003 from
Government of West Bengal regarding introduction of air
service between Kolkata and Cooch Behar. No proposal
for introduction of service on Mumbai-Aurangabad-Nagpur
route has been received.

(c) Due to scheduling and capacity constraints, indian
Aidines is unable to start services on new routes.
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(d) and (e) Govemment has laid down Route Dispersal
Guidelines with a view to achieve better regulation of air
transport services taking into account the need for air
transport services of different regions of the country. It is,
however, up to the airlines to provide air services to specific
places depending upon the traffic demand and commercial
viability. As such, the airlines are free to operate anywhere
in the country subject to compliance of Route Dispersal
Guidelines issued by the Govemment.

Setting up of Shore-Based Steel Plants

2885. SHRI RAMDAS ATHAWALE:
SHRI PARSURAM MAJHI:

Will the Minister of STEEL be pleased to state:

(a) whether the Government has received any
proposal to set up shore-based steel plants in the country;

(b) if so, the details thereof;

(c) the places identified for the purpose State-wise;
and

(d) the steps being taken by the Government for
setting up of the said plants?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) to (d)
As per available information, the Government at present
has no proposal to set up any shore based steel plant
in the country. According to the New Industrial Policy
announced in July, 1991, steel industry has been de-
licensed and removed from the list of industries reserved
for the public sector subject to certain locational
restrictions. No industrial licence is, therefore, required
for setting up steel plants under the Industrial
(Development & Regulation) Act, 1951 and the
entrepreneurs are free to set up such plants anywhere in
the country except in the restricted locations based on
their commercial judgement.

[Translation]
Centrally Sponsored Training Programmes of FPI
2886. SHRI RAMSHETH THAKUR:
SHRI ASHOK N. MOHOL:
SHRI A. VENKATESH NAIK:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the details of Centrally sponsored training
programmes in various fields of food processing;
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(b) the amount allocated to various States including
Maharashtra and Karnataka to run these programmes
during each of the last three years; and

(c) the number of persons trained during the above
period?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI N.T.
SHANMUGAM): (a) Ministry of Food Processing Industries
is not operating any centrally sponsored training
programme in food processing. However, financial
assistance to various organizations for such programmes
is being provided under Scheme of Human Resource
Development in the 10th Plan. The scheme has four
components namely:

(i) Setting up of Food Processing & Training Centre
(FPTC).

(i) Creation of infrastructure facilities for running
Degree/Diploma Courses and Training
Programmes for Food Processing.

(iii) Training Programmes assisted by Ministry of
Food Processing Industries.

(iv) Entrepreneurship Development Programme.

(b) Our schemes are project oriented and not state
or area specific. A statement of assistance released for
the training programmes to various organisations during
the last three years is enclosed.

(c) Since the Scheme of Human Resource
Development is promotional in nature, no such information
has been centrally maintained.

Statement

State-wise details of Financial Assistance Released for
various Training Programmes

(Rs. in Lakhs)
State 2000-01 2001-02 2002-03
1 2 3 4
Andhra Pradesh 0.3000 —_ 1.600
Assam - — 25.00
Bihar 6.440 1.436 2.00
Delhi 0.771 1.380 0.175
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1 2 3 4

Goa — — —
Gujarat 0.186 - 62.180
Haryana — 24.900 26.250
Himachal Pradesh 0.512 0.850 —_
Jammu and Kashmir — 0.420 1.990
Karnataka 23.45 45.380 14.300
Kerala 8.100 - 19.00
Madhya Pradesh 4.820 18.673 19.716
Maharashtra 6.500 9.116 27.000
Orissa 0.998 - 0.540
Punjab 0.440 4.985 4.709
Rajasthan 1.200 —_ 0.512
Sikkim — — 1.200
Tamil Nadu 34.750 32.841 4.247
Tripura 6.050 0.430 20.350
Uttar Pradesh 3.119 28.200 61.528
West Bengal — —_ _
Manipur - —_ 2.546
Uttaranchal - 12.000 3.145
Chhattisgarh — —_ 4.236
Mizoram - —_ —

97.636 180.611 262.758

[English]
Deemed University Status for Research Institutes

2887. SHRI P.D. ELANGOVAN: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether the Government has decided to accord

Deemed University Status to the leading research institutes
under the Ministry;

(b) if so, the details thereof;

(c) the details of research institutes which have
already been accorded the Deemed University status and
the institutions taken up for consideration now;
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(d) the details of the funds allocated for the research
institutes during the last three years and the major projects
or works completed by these institutes during the said
period;

(e) the measures taken by the Government to provide
adequate representation to the OBCs in these research
institutes;

(f) whether the Government has the detailed reports
from the various research institutes regarding the current
status of OBC representation in Group ‘A’, ‘B’ and ‘C’;
and

(g) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI N.T.
SHANMUGAM): (a) to (c) An Autonomous Society in the
name of Paddy Processing Research Centre (PPRC) is
a fully financed research institution of this Ministry. This
Ministry has decided to expand the scope of the activities
of this Institution and conduct certain courses, which would

ultimately become eligible for obtaining Deemed University
status.

(d) Details of funds allocated for PPRC for last three
years:

Year Amount (Rs. in lakhs)
2000-01 80.00
2001-02 175.00
2002-03 380.00

The Project/Works completed during the last three
years:

(i) Development of integrated management system
for pesticides in paddy and rice storage.

(i) Investigation on techno-economic characteristics
of rice mills.

(iii) Processing of brown rice for retention of nutrients
in milled rice and its storage.

(iv) Pilot study on the production of protein enriched
rice vermicelli.

. (e) Post based reservation roster is maintained in
this Institute to ensure adequate representation to the
OBCs.

() Yes, Sir.
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(g) while as per the roster, only one Group ‘A’, one
Group ‘B’ and five Group 'C’ posts are to be filled with
OBC, the Institute has not only filled these posts as per
requirement but have also filled three more Group ‘A’
posts and 15 Group ‘C' posts from the OBC's.

Withdrawal of Flight from Guwahati

2888. SHRI P.R. KYNDIAH: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the reasons for withdrawal of Guwahati-Bangkok
the only international flight from North East;

(b) the steps being taken by the Govemment to
resume international flights from Guwahati;

(c) by when the Government proposes to convert
the Lok Priya Gopinath Bordoloi International Airport as
a hub for ATR-42 aircraft services;

(d) the reasons for the delay in this regard; and

(e) the details of the steps taken for reviving all the
international flights from North East Region?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Air
India commenced international operations from Guwahati
to Bangkok effective 4th April 2002. However, they had
discontinued these flights from 27th April 2003 due to
the increase in fuel prices, impact of SAARS on Civil
Aviation Industry and lack of commercial viability.

(b) Air India has no plans to resume intemational
flights from Guwahati for the present.

(c) and (d) Subject to availability of suitable
Infrastructure, Alliance Air has plans tonight halt one ATR
aircraft at Guwahati.

(e) Presently, Air India operate a weekly flight from
Kolkata to Mumbai to provide convenient connections to
the UK/USA and Gulf points in the network. Indian Airlines
currently has no plans to commence any intemational
flights from Guwahati. Indian airlines links Guwahati on a
daily basis with Kolkata and Delhi, the regional hubs in
East and North India.

Cooch-Behar Airport

2889. SHRI AMAR ROYPRADHAN: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) since when the Cooch-Behar Airport is completely
closed;
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(b) whether requests have been received by the
Government to make this airport operational;

(c) if so, the reasons for failing in making this airport
operational even after incurring heavy expenditure; and

(d) by when the Government proposes to make it
operational and start flights for Bagdogra/Kolkata?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) The
airport has been closed since 2002.

(b) and (c) Requests have been received for making
this airport operational. However, no airline has projected
any requirement for operation from this airport.

(d) Airlines plan their operations for any sector on
the basis of commercial and operational viability subject
to route dispersal guidelines issued by the Govemment.

Al in Global Aviation Alliance

2890. SHRI UTTAMRAO PATIL: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Air India has since finalised plans to
join global aviation alliance;

(b) if so, the details thereof, and
(c) the extent to which this would benefit Air India?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) to
(c) Air India presently has no plan to join any global
alliance. However it has signed Memorandum of
Understanding with Lufthansa for working out long term

co-operation.
Production of Seeds

2891. SHRI KHAGEN DAS: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether seeds are produced by a number of
institutions in public sector;

(b) if so, the total number of such institutions of
Central and the State Governments as on date;

(c) whether the seeds produced in such institutions
are adequate to meet the demands of the farmers; and

(d) i not, the steps taken by the Government to
increase the production of seeds?
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THE MINISTER OF STATE IN THE MINISTRY OF Statement
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): ] ]
(a) to (d) National Seeds Corporation (NSC), State Farms Estimates of Mik Production
Corporation of India Limited (SFCI), Indian Farmers’
States/UT: 200001 to 200203
Fertilizer Cooperative Limited (IFFCO), Krishak Bharati s Year b
Cooperative Limited (KRIBHCO), State Seeds Mik Mik Mik
Corporations, Oilseeds Growers Cooperative Federations (000 Tonnes) (000 Tonnes) (000 Tonnes)
and the Departments of Agriculture and Horticulture of (2000-01) (29014)2) (2002-03)
various States are engaged in seed production. The ; 5 3 4
demand for seeds is also met through private sector seed
companies and farm saved seeds. Andhra Pradesh 5521 5814 6122
Milk Production Arunachal Pradesh 4 46 51
2892. SHRI KALAVA SRINIVASULU: Will the Minister
70 75
of AGRICULTURE be pleased to state: Assam é ! 841
_ Bihar@ 2489 2632 2783
(a) the quantum of milk production in the country
vis-a-vis the demands recorded during the last three years Goa 44 47 50
and thereafter; State-wise; and
Gujarat 5312 5876 6500
(b) the steps being taken to increase the production
of milk in the country to meet the demand; Haryana 4850 4977 5108
THE MINISTER OF STATE IN THE MINISTRY OF Himachal Pradesh 760 763 766
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): '
(a) Estimates of milk production are as given in statement Jammu and Kashmir 1321 1357* 1394
enclosed, No such data on estimated demand of milk is
available. Kamataka 4599 4784 4976
(b) For maintaining the tempo of milk production in Kerala 2605 2718 2835
the country, Govemment of India has been implementing Madhva Prade
the following schemes: adhya Pradesh@ 4761 5284 5864
(i) National Project for cattle and Buffalo Breeding. Maharashira 5849 6093 6347
(i) Assistance to States for feed and fodder Manipur 68 7 74
Development.
Meghalaya 64 66 68
(i) Assistance to States for Control of Animal
Diseases. Mizoram 14 14 14
(iv) National Project on Rinderpest Eradication. Nagaland 50 54* 58
(v) Integrated Dairy Development Project (IDDP) in .
Orissa 875 929 986
non-operation flood, hilly and backward areas.
- (vi) Professional Efficiency Development. Punjab 7777 8375* 9019
Besides, the Co-operative Milk Unions/Federations in Rajasthan 7455 6330* 5375
various States have drawn long term plans with assistance L .
of National Dairy Development Board (NDDB) for ~ Shdm 36 46 59
promoting the activities in processing and manufacturing Tamil Nadu 4909 4990 5073

facilities, quality assurance, productivity enhancement etc.
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1 2 3 4
Tripura 78 - 79* 80
Uttar Pradesh@ 13858 15440* 17203
West Bengal 3470 3515 3561
Andaman and Nicobar Islands 23 25* 3
Chandigarh 43 43 44
Daman and Diu 10 1 12
Dadar and Nagar Haveli 1 1 1
Delhi 292 321* 353
Lakshadweep 1 1 1
Pondicherry 36 35 34
Chattisgarh** 777 807 838
Uttaranchal** 1026 1066 1108
Jharkhand** 1389 1436 1485
Total 81074  84797* 8911

@Reorganised *Provisional **Anticipated Achievement.

Contractual Workers in HSCL, BSL and SAIL

2893. SHRI BASU DEB ACHARIA: Will the Minister
of STEEL be pleased to state:

(a) whether contractual workers working in the store
department of HSCL, BSL and SAIL were removed after
years of regular service and replaced by the departmental
workers;

(b) if so, the facts and details thereof;

(c) whether the State Labour Department held such
substitution contrary to law;

(d) if so, the details thereof;

(e) whether in 2003 a new set of contractual workers
were allowed to work at the same place without allowing
the retrenched contractual workers;

(f) if so, the facts and details thereof;
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(g) whether such act is in violation of labour laws;

(h) whether the old retrenched workers repeatedly
represented against their replacement by the new workers;
and

(i) if so. the details thereof and the remedial steps
taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRIJ KISHOER TRIPATHY): (a) to (i) The
information is being collected and will be laid on the
Table of the Lok Sabha.

Reduction In Price of ATF

2894. SHRI SULTAN SALAHUDDIN OWAISI:
SHRIMATI PRABHA RAU:
SHRI VILAS MUTTEMWAR:
SHRI C.N. SINGH:
SHRI SADASHIVRAO DADOBA MANDLIK:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the price of ATF went up by over
5 percent during November, 2003;

(b) if so, the details of extra cost paid by the Airlines
due to increased ATF and Inland Air Travel Tax (IATT);

(c) whether the Government efforts to reduce and
introduce uniform price of ATF across the country in
consultation with the State Governments have failed;

(d) if so, the details thereof and reasons therefor;

(e) whether the State Governments have requested
the Government for reduction in Central Sales Tax on
ATF;

(f) if so, whether the Ministry has taken up the matter
with the Finance Ministry; and

(g) if so, the details thereof and by when the decision
is likely to be taken?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Yes,
Sir. The price of ATF for domestic flights showed on
increase of 5.10% in November, 2003 as compared to
October, 2003. However, Aviation Turbine Fuel (ATF) is
a decontrolled product. There is no intervention of the
Government in pricing of ATF.
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(b) The ATF price increase in November, 2003
resulted in additional cost of fuel of about Rs. 6 crores
for operations ot Indian Airines including Alliance Air
during November, 2003. Government does not maintain
record of expenditure incurred by the private airlines on
ATF. Further, there has been no increase in the Inland
Air Travel Tax (IATT).

(c) and (d) Ministry of Civil Aviation has requested
State Governments to consider reducing rates of Sales
Tax on ATF. Only the Governments of Andhra Pradesh,
Orissa and Chhattisgarh have reduced the rates of Sales
Tax. Other State Governments have not responded
favourably.

(e) No, Sir.

(f) and (g) Ministry of Civil Aviation has requested
Ministry of Finance to rationalise taxes on ATF.

Floor Price

2895. SHRI N.N. KRISHNADAS: Will the Minister of
AGRICULTURE be pleased to state:

(a) the number of agro producers who are being
protected by providing floor price by the Govermment;
and

(b) the details of the steps taken by the Govemment
to save paddy farmers by providing floor price and other
tacilities for the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) The Government announces each season Minimum
Support Price (MSPs) of major agricultural commodities
and organises purchase operations through public and
cooperative agencies such as Food Corporation of India
(paddy, wheat and coarse cereals), Jute Corporation of
India (Jute), Cotton Corporation of India (cotton), National
Agricultural Cooperative Marketing Federation (oilseeds
and pulses) and Tobacco Board (tobacco), besides other
agencies designated by the State Govemnments. During
the current kharif season 2003-04, the Government has
procured 103.83 lakh tonnes of rice, 5.97 lakh tonnes of
coarse grains and 1.00 lakh tonnes of urad. A quantity
of 2088 tonnes of moong has also been procured. A
quantity of 17.36 lakh quintals of jute (9.64 lakh bales)
has also been procured. During the rabi marketing year
2003-04, a total quantity of 158.00 lakh tonnes of wheat
has been procured.

(b) The Government has taken several steps to step
up procurement of paddy in the non-traditional States
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during the previous kharif marketing season 2002-03 and
the current marketing season 2003-04. In order to reduce
the hardship of farmers and to avoid distress sale of
paddy, the Government has also been time to time
granting relaxations in specification for paddy. The
Government has also been encouraging the States to
take up the scheme of Decentralised Procurement of
Foodgrains for encouraging local procurement to the
maximum extent thereby extending the benefits of the
MSP to local farmers. .

Grounding of Aircraft

2896. SHRI MANSUKHABHAI D. VASAVA:
SHRI ABDUL RASHID SHAHEEN:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether Indian Airlines suffered losses on account
of discrepancies in aircraft maintenance and grounding of
A-320 aircraft;

(b) if so, the details thereof;

(c) the action taken by the Government in this regard
and achievements made therein;

(d) whether despite having facilities for carrying out
major checks on A-320 aircraft in India some aircraft
were sent abroad for check up;

(e) if so, the reasons therefor; and

(f) the action the Government proposes to take to
avoid such losses in future?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) No,
Sir.

(b) and (c) Do not arise.

(d) to (f) Indian Airlines in capable of undertaking all
maintenance jobs on all aircraft in its fleet. However,
some Airbus A-320 aircraft of Iindian Airlines had been
sent abroad for major maintenance work because the
actual arisings of major checks per year are more than
the in-house capacity of Indian Airines. The in-house
capacity is for 18 to 20 major checks (C Checks) per
year, whereas the actual arisings are more than 20 checks
per year.

Agricultural Area

2897. SHRI T.T.V. DHINAKARAN: Will the Minister
of AGRICULTURE be pleased to state:
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(a) whether the area of agricultural land is increasing

every year due to various schemes; 1 2 3 4
(b) if so, the details thereof, State-wise; 6. Guajrat 95.76 96.74
. (c) the area of agricultural land increased during the 7. Haryana 36.02 3628
Ninth Plan; and
8. Himachal Pradesh 572 549
(d) the area of agricultural land likely to be increased ©
during the Tenth Plan? 9. Jharkhand * % L1
THE MINISTER OF STATE IN THE MINISTRY OF 10. Jammu and Kashmir 715 733
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) Government of India are implementing various 11. Kamataka 98.99 104 .89
schemes for development of degraded land/rainfed areas
which contribute to increasing the Net Sown Area in the 12. Kerala 2180 22.59
country.
13. Madhya Pradesh 187.02 198.39
As per available estimate, Net Sown Area has
increased from 140.27 million hectare in the year 1980-81 14. Maharashtra 182.99 177 32
to 142.60 million hectare in the year 1998-99. The State-
wise details are enclosed. 15.  Manipur 140 140
(c) The Net Sown Area in the VIl Five Year Plan 16. Meghalaya 193 22
(1993-94) was 142.34 miillion hectare and the same has
increased to 142.60 million hectare during IX Five Year 17. Mizoram 0.77 1.09
Plan (1998-99).
18. Nagaland 148 2.61
(d) The Working Group on Watershed Development,
Rainfed Farming and natural Resources Management for 19. Orissa 6130 60.48
X Five Year Plan, constituted by Planning Commission )
has suggested a perspective plan for development of 20. Punjab 99N 4238
15.00 million hectare through Watershed Development )
Programmes during X Plan. 21. Rajasthan 152.68 160.73
Statement 22. Sikkim 086 0.95
State-wise Net Sown Area in the country during 23. Tamil Nadu 53.60 56.35
1980-81 and 1998-99
24. Tripura 246 277
(Area in lakh hec.)
25. Uttar Pradesh 17221 17585
S.No. States 1980-81 1998-99
26. Uttaranchal b bt
1 2 3 4
27. West Bengal 55.65 54 40
. h 107 38 109.78
1. Andhra Prades 28. Goa 133 142
2. Arunacha Pradesh 1.12 185
29. Andaman and Nicobar Islands 033 038
3. Assam 26.55 27.01
30. Chandigarh N.A. 0.02
4. Bihar 83.15 7431
. . 31. Dadar and Nagar Haveli 023 023

5. Chhattisgarh
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1 2 3 4
32. Delhi 0.58 04
33. Daman and Diu # 0.04
34, Lakshadweep 0.03 0.03
35. Pondicherry 030 025
Total 1402.70 142598

* Area included in Madhya Pradesh.
** Area Included in Bihar.
*** Area included in Uttar Pradesh.

# Area included in Goa.

Shifting of Ground Handling Responsibllities

2898. SHRI CHANDRA BHUSHAN SINGH: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the new airport norms for shifting
X-raying and baggage handling responsibilities has hit
Indian Airlines hard;

(b) it so, the details thereof;

(c) whether the Indian Airines is likely to suffer a
loss of Rs. 1000 crore annually on account of he shifting
of above responsibilities; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF

CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) No,
Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.
[Translation]
Scheme for Unemployed Youths

2899. SHRI SHIVAJI VITHALRAO KAMBLE: Will the
Minister of LABOUR be pleased to State:

(a) whether the Government proposes to formulate
any scheme in collaboration with Insurance Companies
for welfare of the unemployed youths in the country;
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(b) if so, the details thereof, and

(c) the fall back of the said scheme on the contract
labour sector?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) to (c) At present, there is no proposal under
consideration in the Ministry of Labour to formulate any
scheme in collaboration with Insurance Companies for
welfare of the unemployed youths in the country.

[English]
International Airport at Nagpur

2900. SHRI NARESH PUGLIA:
SHRI SHRINIWAS PATIL:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether a proposal submitted by the Government
of Maharashtra to declare Nagpur Airport as Intemational
Passenger and Cargo Airport and to transfer the Nagpur
Airport to the State Government of Maharashtra, is under
consideration of the Union Government for quite a long
time;

(b) it so, the details in this regard;

(c) the reasons for delay in taking a decision thereon;
and

(d) by when a final decision in the matter is likely to
be taken?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and
(b) In response to the proposal of Government of
Maharashtra regarding Nagpur, Ministry of Civil Aviation
has already advised Government of Maharashtra to
conduct a due diligence of Airport infrastructure at Nagpur
and prepare a Road map for all activities to be under-
taken like Joint Survey, determining requirement of land,
Techno-Economic Feasibility (TEF) study etc.

(c) and (d) The delay is mainly because of the fact
that Techno-Economic Feasibility of the project is yet to
be established and a detailed proposal from Govemment
of Maharashtra as mentioned in (a) and (b) above is
awaited. A final decision will be taken after the report of

due diligence and TEF study is received from Government
of Maharashtra and examined.
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Threat to Silent Valley

2901. PROF. A.K. PREMAJAM:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government is aware that world
renowned Silent Valley is facing a threat as 35 acres of
its Corridor at Kakkivani Malavaram under the Mannarked
Forest Division has been cleared for plantation/cultivation
and the settlers, have encroached upon the rain forest;
and

(b) if so, the steps taken/to be taken a prevent the
illegal use and occupation of this land alongwith removal
of encroachers therefrom?

THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) The State Government
authorities have detected illegal ganja cultivation during
the current year in Mannarked Forest Division adjacent
to silent Valley National Park.

(b) The illegal ganja crop was destroyed. Actions
including booking of offence cases and making arrests
have also been taken.

Revival of Mecon Limited

2902. SHRI LAXMAN GILUWA:
SHRI RAM TAHAL CHAUDHARY:

Will the Minister of STEEL be pleased to state:

(a) whether the Government has fully examined the
potentials and means of revival of MECON Limited;

(b) if so, the details thereof;

(c) the number of employees of MECON who availed
VRS during the last three years, category-wise;

(d) whether major problems in viability of MECON is
due to accumulation of huge un-recovered outstanding
payments from its clients over the past years;
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(e) if so, the details thereof and the total dues as on
November 30, 2003; and

(f) the steps being taken to remedy the situation?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BARAJA KISHORE TRIPATHY): (a) and
(b) During the last few years the financial condition of
MECON Ltd. has deteriorated due to various reasons
such as excess manpower, slow down and sluggish new
investments in the steel sector etc. The Government has
been regularly reviewing the monitoring the physical and
financial performance of the company and has initiated
and supported several measures for the improvement of
the company’s financial condition. These are:

* Roll back of retirement age of employees of
MECON Ltd. from 60 years to 58 years.

* In 2001-02, the Government provided guarantee
in favour of the company enabling it to raise
Rs. 50 crore (with a provision of 50% interest
subsidy) for implementation of Voluntary
Retirement Scheme for reducing manpower.
During the current year, further guarantees were
given to the company for raising another
Rs. 125 crores for achieving further reduction in
manpower through VRS.

e Several austerity measures have been
implemented for reducing management expenses
and overheads.

* The company has re-focussed its attention on
the consultancy and services segment of
business. In addition. It has substantially
diversified its operations into non-steel sector.

e The Govemmment has approved a proposal for
disinvestment of 51% shares of the company in
favour of a strategic buyer. To facilitate this
process the company has been advised to
prepare a restructuring plan.

(c) The number of employees of MECON Ltd. who
availed VRS during the last three years, category-wise is

as—fellews:

Category 2001* 2002* 2003 (as on date)
A. Executives 1 323 412
B. Supervisors/Section Officers 0 10 20
C. Clerical staff/skilled employees 0 11 16
D. Group IV & un-skilled employees 0 56 ‘ 52
Total 1 400 500

*on calendar year basis.
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(d) One of the main problem facing MECON Ltd. is
the existence of substantial unrealised dues from its
clients. This has adversely affected resource availability
in the company.
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(e) The total outstanding dues owned to MECON
Ltd. by its clients as on 30.11.2003 stood at Rs. 100.26
crores. The details of major outstanding dues are as
follows:

A. Consultancy Neelachal Ispat Nigam Ltd.
Konark MetCoke Ltd.

Indian Oil Corporation Ltd.

Sri Vishnupriya Project Ltd.

SJK Steel Corporation

Mid East Integrated Steel

B. Supply SAlIL/Rourkela Steel Plant

Oil & Natural Gas Co.

Tamil Nadu Electricity Board

Southemn Iron & Steel Co.

Govt. of Kamataka (Kidway/Res. Schools)
NISCO (Govt. of West Bengal)

Rs. 7.56 crores

Rs. 4.21 crores

Rs. 2.62 crores

Rs. 1.20 crores

Rs. 0.57 crores

Rs. 1.55 crores

Rs. 32.2 crores

Rs. 3.66 crores

Rs. 2.41 crores

Ltd. Rs. 1.89 crores

Rs. 3.00 crores

Rs. 0.73 crores.

(f) The Govemment has advised the company to take
concerted action, with the Ministry’s assistance, wherever
required, for realisation of these dues. A large part of
the dues are on account of claims which are under
dispute. Several of these disputed claims pertain to
contracts with SAIL. To resolve these matters the Ministry
of Steel has formed a Dispute Redressal Committee.

Airport at Navi Mumbal

2903. SHRI CHANDRAKANT KHAIRE: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether a project proposal for development of an
International Airport at Navi Mumbai through public/private

participation was submitted by the Government of
Maharashtra;

(b) if so, the details thereof and by when the project
is likely to be finalised; and

(c) the step taken to expedite the process?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) Yes,
Sir.

(b) and (c) A Techno Economic Feasibility Report
prepared by City & Industrial Development Corporation of

Maharashtra Limited (CIDCO) for an airport at Navi
Mumbai was received from the Government of
Maharashtra. CIDCO has been asked to carry out a
simulation study of conflict-free operation for the existing

airport and the proposed airport before the preparation of
Detailed Project Report.

[Translation]
Employment on Compassionate Ground

2904. SHRI RAVINDER KUMAR PANDEY: Will the
Minister of STEEL be pleased to state:

(a) whether the dependents of employees of Bokaro
Steel Plant who died on duty or because of some accident
occurred while on duty have been provided employment
in accordance with the provisions of agreement of National
Joint Committee (NJC) of steel;

(b) if so, the number of dependents of deceased
employees provided employment during the last three
years and the current year;

(c) the salient features of agreement of NJC in the

regard;

(d) whether agreement of NJC provides that
dependents of only such employees who have died during
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duty in plant itself will be provided employment and not
to the dependents of employees who have died outside
the plant even while they were in service;

(e) if so, whether the Govemment proposes to provide
employment to such dependents of employees of steel
plants in other Government departments and Public Sector
Undertakings in the event of death of employees working
therein or their being incapacitated; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BARAJA KISHORE TRIPATHY): (a) Yes,
Sir. Bokaro Steel Plant (BSL) provides employment in
accordance with National Joint Committee of Steel (NJCS)
agreement.

(b) Dependents of deceased employees provided
employment under provisions of NJCS for the last three
years and the current year (till Nov. 2003) is as follows:

SI.No Year No. of dependents
given employment

1. 2000 23

2. 2001 10

3 2002 12

4, 2003 (Till Nov. 2003) 15

(c) and (d) The NJC agreement provides that in case
of death or permanent total disablement of an employee
due to accident arising out of and in the course of
employment, employment to one of his/her direct
dependents will be provided. It also extends the benefits
in death or permanent total disablement cases due to
injury arising during joumney from residence to place of
work, and back within one hour of the start or end of
his/her duty hours provided that, the accident takes place
on the norma! route of joumey to the place of work.

(e) No, Sir.
(f) Does not arise.
[English]

Helicopter Service between Mumbai Alrport
and City Centre

2905. SHRI GUTHA SUKENDER REDDY: Wil the
Minister of CIVIL AVIATION be pleased to state:
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(a) whether the Government proposes to start a
helicopter service in Mumbai between Chhatrapati Shivaji
airport and the city;

(b) if so, whether the consent of the residents over
noise pollution has been obtained; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a)
Pawan Hans Helicopters Limited, a Public Sector
Undertaking under the Government of India, has a plan
to introduce helicopter services between Chhatrapati
Shivaji airport and the City Centre near Nariman Point in
Mumbai.

(b) and (c) Discussions were held recently with some
of the representatives of the Cuffe Parade Residents
Association to resolve the matter amicably. However, the
residents have not yet given their consent over noise
pollution.

Flood Management Programme

2906. SHRI BHARTRUHARI MAHTAB: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Government proposes to formulate
any Flood Management Programme for those inter-State
rivers which are linked with Chhattisgarh, Jharkhand,
Andhra Pradesh and Orissa;

(b) if so, the specific proposals mooted in this regard
during Tenth Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES  (SHRIMATI BIJOYA
CHAKRAVARTY): (a) and (b) Flood Management being
a State subject, the schemes for flood control are planned,
funded and executed by the State Governments as per
their own priorities. The assistance rendered by Central
Government to technical, catalytical and promotional in
nature.

Central Water Commission under the Ministry of
Water Resources has established a network of 166 flood
forecasting stations on major rivers in the country out of
which 31 stations are located in Chhattisgarh, Jharkhand,
Andhra Pradesh & Orissa which are providing timely flood
forecasting and waming to the State Govemments for
flood mitigation.

The Central Government is also rendering financial
assistance to various State Governments for carrying out
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critical flood management works. In this connection, a
Centrally Sponsored Scheme to take up critical anti
erosion works in Ganga, Basin States has been approved
for implementation during the X Plan which, interalia,
includes a scheme for Jharkhand. Centrally Sponsored
Schemes have also been formulated to take up critical
anti river erosion works/raising & strengthening of
embankments; and also for improvement of drainage in

critical area in the States including Andhra Pradesh and
Orissa.

Shortage of Quality Seeds

2907. SHRI RAGHUNATH JHA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether there is continuous shortfall in achieving
the targets for distribution of certified and quality seeds
in respect of oilseeds, pulses, cotton, jute and potato;

(b) if so, the reasons for not achieving the targets;
and

(c) the remedial steps taken by the Govemment in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) No, Sir.

(b) and (c) Do not arise.
Shifting of Sikh Artefacts

2908. SHRI CHADA SURESH REDDY: Will the
Minister of TOURISM AND CULTURE be pleased to state:

(a) whether the articles belonging to Guru Nanak
Dev and Guru Gobind Singh have been allegedly shifted
to Canada; and

(b) if so, the steps taken to bring them back from
Canada for their proper preservation in the country?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) There is no information available on
the subject,

(b) Does not arise.
Distress Sale of Agricultural Produce

2908. SHRI BHAN SINGH BHAURA:
SHRI AMBAREESHA:
SHRI RAMESH CHENNITHALA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether a large number of marginal, small and
medium farmers have resorted to distress sale of their
agricultural produce;
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(b) if so, the details thereof, State-wise; and

(c) the action taken/proposed to be taken by the
Government to arrest this situation?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) During the current marketing season 2003-04
complaints of sale of foodgrains below the MSP have so
far been received from the following States/UTs.

WHEAT—Bihar, Punjab, Rajasthan, Uttar Pradesh and
West Bengal.

PADDY—Guijarat, Punjab, Tamil Nadu, Uttar Pradesh and
West Bengal.

COARSE GRAINS—Andhra Pradesh, Bihar, Gujarat,
Jharkhand, Madhya Pradesh, Maharashtra, Punjab,
Rajasthan, Uttar Pradesh and Delhi.

These complaints were sent to the Food Corporation
of India and the respective State Governments for taking
urgent corrective action. Replies received so far revealed
that only non-Fair Average Quality (FAQ) foodgrains were
sold below the MSP.

During 2003-04 kharif season, except urad and
moong the rates of all notified oilseeds and pulses were
ruling above the MSP fixed by the Government.
Accordingly procurement operations in respect of urad
and moong have been undertaken by the National
Agriculture Cooperative Marketing Federation (NAFED).

There is no reported distress sale of cotton and jute
during the current crop season.

(c) To protect the interests of the farmers, including
marginal, small and medium farmers, the Government is
implementing the Minimum Support Price Scheme (MSPS)
and the Market Invention Scheme (MIS). The Government
announces each season MSPs of major agricultural
commodities and organizes purchase operations through
public and cooperative agencies such as Food Corporation
of India (paddy, wheat and coarse cereals), Jute
Corporation of India (Jute), Cotton Corporation of India
(Cotton), National Agricultural Cooperative Marketing
Federation (oilseeds and pulses) and Tobacco Board
(tobacco), besides other agencies designated by the State
Governments. As and when market prices fall below the
MSPs fixed by the Government, the Central nodal
agencies are required to intervene for undertaking the
procurement operations. The MSPs are widely publicized
and the Central nodal agencies open procurement centers.
In order to avoid distress sale of foodgrains and to ensure
smooth procurement operations, before the start of every
marketing season, State/UTs are advised to open control
rooms which should function on an 24 hour basis during
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the peak procurement period. The State Govemments
and the FCI official sale also requested to hold review
meetings regularly to ensure sale of foodgrains at the
MSP.

Under the M.1.S. scheme, on the request of the State/
U.T. Government, horticultural commedities are purchased
through NAFED and the concemed State agencies to
the benefit of the farmers when the prices fall below the
economic level.

[Translation]
Contract Farming

2910. SHRI SATYAVART CHATURVEDI:
SHRI SUNDER LAL TIWARI:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the seeps taken by the Government to identify
the defaulting multinational companies and others who
are engaged in contract farming in different parts of the
country; and

(b) the action taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Contract farming arrangements of different types have
existed in the various parts of the country for centuries
for both subsistence and commercial crops. The
Commercial Crops like sugarcane, cotton, tea, coffee etc.
have always involved some forms of contract farming.
Even in the case of some fruit crops and fisheries,
contract farming arrangements, involving mainly the
forward trading of commodities have been observed.
Contract farming is becoming an increasingly important
aspect of agribusiness, whether products are purchased
by multinationals or by smaller companies. There are few
success stories on contract famming such as Pepsico India
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in respect of potato, tomato, groundnut and chili in Punjab,
Safflower in Madhya Pradesh, Oil palm in Andhra
Pradesh, seed production contracts for hybrids seed
companies etc. which helped the growers in realization
of better retums for their produce. Other success stories
of contract farming are milk procurement by Amul and
NDDB.

(b) Since there is no ban on contract farming in the
country, the question of taking action against contract
farming companies does not arise.

[English)

Central Assistance to Gujarat to Mest Drought
Situation

2911. SHRI SAVSHIBHAI MAKWANA: Will the
Minister of AGRICULTURE be pleased to state:

(a) the normal and actual rainfall and shortfall noticed
in Gujarat during the last six months, district-wise;

(b) the name of the districts affected by the drought
in Gujarat during 2003-04; and

(c) the financial assistance and foodgrains provided
by the Union Government to meet the drought situation
in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (c) During the South-west Monsoon (June-
September 2003), Gujarat received 1048.8 mm rainfall
against normal rainfall of 861.6 mm amounting to surplus
of 22%. All the twenty-five Districts of the State received
Excess or Normmal rainfall during the monsoon season.
The normal and actual rainfall and shortfall noticed by
India Meteorological Department in Gujarat during the last
six months, district-wise is as statement. The question of
any drought relief assistance for this period, therefore,
did not arise.

Statement

Month-wise (June-03 to Nov-03) and District-wise rainfall in Gujarat

Name of District Jun-03 JuH3 Aug03 Sep03 0Oct-03 Nov-03
Actal Noma %Dep Actal Nomal %Dep ActalNomal %Dep Acwal Nomal %Dep Actual Nomal %Dep Actal Nomal %Dep
1 2 3 4 5 6 7 8 9 10 M 12 13 “ 15 16 17 18 19
Ahmedabad 1611 811 9% 254 493 -10% 3773 2097  S6% 772 1192 -35% 0 136 -100% 0 83 -100%
Anand 777 99 8% 5325 3089 7% 2823 2621 8% 1259 M70 -M% 0 172 -100% 0 1473 -100%
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1 2 3 4 5 6 7 8 9 10 " 122 13 14 15 16 7 ®B 19
Banaskantha 942 633  49% 4564 2550 9% W74 2134 -31% 411 979 -58% 08 151 -95% 0 79 -100%
Baroda 2076 1326 ST% 34 323 % 338 33 0% 1303 1669 -2% 0 245 -100% 0 156 -100%
Broach 1595 1363 7% 3167 3239 -2% 1823 295 -21% 1157 1675 -81% 43 256 -83% 0 101 -100%
Dahod 1838 1006 83% 3905 2861 36% 1504 2830 -47% 920 1563 -41% 0 272 -100% 0 134 -100%
Dangs 910 2320 112% 8310 8155 2% 5140 5604  -8% 3250 3487 -7% 8 511 -45% 0- 152 -100%
Gandhinagar 1527 T3 114% 4797 2879 67% 4164 2276  83% 583 1409 -59% 0 159 -100% 0 69 -100%
Kheda 1008 1020 -1% 5196 3227  61% 3518 2595 3% 1288 1470 -12% 0 153 -100% 0 M4 -100%
Mehasana 636 733 -13% 4731 2526 87% 2866 2313 4% 572 1195 -52% 0 163 -100% 0 93 -100%
Namada 3044 1556 %% 4676 4061  15% 3167 3614 -12% 1534 1839 -17% 195 243 -20% 0 131 -100%
Navsari 5680 2677 112% 9560 7562 26% 5340 4787  12% 1840 2866 -%% 207 387 -47% 0 128 -100%
Panchmahal 1962 145 7% 4608 3349  38% 3427 3351 2% 1072 1665 -36% 0 214 -100% 0 1229 -100%
Patan 936 617 52% 4570 2238 104% 1210 1803 -33% 105 837 -87% 0 104 -100% 0 64 -100%
Sabarkantha 740 819 -10% 4328 2802 4% 3040 2583 18% 657 1329 -51% 0 182 -100% 0 88 -100%
Surat 5202 2088 149% 7693 5587  38% 5802 3938  47% 2206 2318 -5% 62 312 -80% 0 132 -100%
Vaisad 5106 3214  59% 10201 8038 27% 5142 5223  -2% 3095 290 4% 22 3NS5 %% 0 147 -100%
Amrel 1107 1029 8% 2800 1929  45% 2011 1300  55% 567 918 -38% 227 211 8% 0 18 -100%
Bhavnagar 1023 1062  -4% 33%4 1927 7% - 153 -100% 488 1111 -5% 0 192 -100% 0 18 -100%
Jamnagar 318 831 -62% 4875 2018 142% 3127 1384  126% 167 502 -67% 18 101 -82% 0 19 -100%
Junagarh 158.1 1907 -17% 3561 3184  12% 3844 1824 1% 665 %0 -3% 46 252 -82% 0 15 -100%
Kutch 83 456 -38% 5158 1578 27% 1105 1199  -8% 1.1 5646 -98% 000 94 -100% 0 84 -100%
Porbandar 709 1703 -58% 3914 2479  S8% 3049 1509 102% 105 6356 -83% 000 169 -100% 0 17 -100%
Rajkot 1338 924 45% 3566 2361 S1% 2486 1592  S6% 336 868 -61% 41 20 -80% 0 938 -100%
Surendranagar 981 738 3% 2006 1919 5% 1684 1479 4% 484 82 -4% 000 117 -100% 0 93 -100%
Work at Devanahally Airport (b) it so, the details thereof;
2912. SHRI G. PUTTA SWAMY GOWDA: (c) the total estimated cost of this project;

SHRI IQBAL AHMED SARADGI:

(d) whether the consortium group has agreed to
Will the Minister of CIVIL AVIATION be pleased to provide Rs. 350 crore for this purpose;
state:

(e) if so, the details regarding the shares of the
(a) whether the construction work at the Intemational Union and State Govemments; and
Airport at Devanahally near Bangalore is likely to

commence during December, 2003; () by when it is likely to be completed?
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THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and
(b) Financial close is expected to be achieved by end
December, 2003. The actual construction will commence
immediately after the Financial Close.

(c) The present estimated cost of the project is
Rs. 1330 crores.

(d) The consortium group shall hold 748 equity of
the company.

(e) Government of Kamataka through Karnataka State
Investment and Industries Development Corporation
(KSIIDC) and Airports Authority of India (AAl) will together
hold 26% equity. AAls investment in the equity is capped
at Rs. 50 crores.

(f) The target opening date for the airport is
33 months from the date of Financial close.

Tourism Projects

2913. SHRI ABDUL RASHID SHAHEEN: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether any tourism projects are being taken up
jointly by the Union and the State Governments in Jammu
and Kashmir to boost tourism;
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(b) if so, the amount sanctioned/released by the Union
Government to the State Govemment for the purpose;
and

(c) the present status of the projects?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) to
(c) Yes, Sir. The Prime Minister during his visit to Jammu
and Kashmir had announced a comprehensive plan to
rebate at least one lakh employment including self-
employment opportunities in the next two years. Based
on this announcement, a package for revival of tourism
has been prepared for Kashmir Valley. The package has
the following components:

1. Assistance for House Boat Owners

2. Assistance for Hotel and Guest Houses
3. Assistance for Shikara Owners
4,

Assistance for Ponywalas.

In addition, the following tourism infrastructure projects
have been sanctioned for Jammu & Kashmir during 2003-
04

S. Name of Project Amount Sanctioned/
No. Released
(Rs. in lakhs)

1. integrated Development of Khir Bhawani Shrine at Talumula 107.00
Ganderbal, Kashmir

2. legrated Development of Shrine Complex at Baba Rishi, 126.00
Tangmarg, Kashmir

3. Reconstruction of existing deteriorated/damaged wall of Mughal 103.00
Garden (Nishat Bagh Kashmir)

4, Integrated Development of Aishmuquam Shrine, Kashmir 61.25

5. Iintegrated Development of Shrine at Mattan, Kashmir 104.00

6. Construction of Shelter Sheds for Yatries at different Padavs on 109.00
Amarnathji Yatra Route from Chandanwari to Holy Cave

7. Construction and improvement of drainage scheme in Katra Town 125.00

The Government is of the view that with the
implementation of this package, the number of tourists is
likely to go up.

[Translation]
Assistance Under Soil Conservation Scheme

2914. SHRI RAJO SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) the financial assistance granted by the
Govermnment to Bihar under soil conservation scheme
during the last three years;

(b) whether the Government proposes to grant more
financial assistance to the State for soil conservation
particularly in the drought hit areas; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Since November, 2000, 27 Schemes of Department
of Agriculture & Cooperation (DAC) were subsumed under
Macro Management of Agriculture (MMA) which is being
implemented in the country, including Bihar. State
Governments prioritize allocation of funds to individual
schemes under MMA.

The schemes subsumed under MMA include two
schemes relating to soil conservation namely, Soil
Conservation for Enhancing the Productivity of Degraded
Lands in the Catchments of River Valley Project & Flood
Prone River and National Watershed Development Project
for Rainfed Areas.

Ministry of Rural Development (MORD) is also
implementing two schemes namely, Drought Prone Areas
Programme and Integrated Wasteland Development
Programme in the country including Bihar, in which soil
conservation is one of the components.

The funds released to Bihar under MMA and MoRD
schemes mentioned above in last 3 years are:

Year MoA MoRD
2000-01 352.50 100.10
2001-02 1800.00 308.06
2002-03 1250.00 315.75
Total 3402.50 724.00

(b) No such proposal for additional fund from State
Government of Bihar has been received under MMA or
under the related schemes of MORD.

(c) Does not arise.
[English]
Information Technology for Tourists

2915. SHRIMATI SHYAMA SINGH:
SHRI CHARAN DAS MAHANT:

Will the Minister of TOURISM AND CULTURE be
pleased to state:

(a) whether the Union Govemment has taken any
initiative to use Information Technology as a tool to boost
tourism and benefit the tourist;

(b) it so, the details thereof; and
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(c) the total expenditure incurred by the Government
during the last three years in this regard?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) Yes, Sir.

(b) In order to boost tourism, the Department of
Tourism has taken the following initiatives in the field of
Information Technology:

- Online Compaign in the major international and
domestic websites.

- Development of Handy Audio Reach Kit (HARK)
at Bodh Gaya.

- Virtual Reality Recreation of Heritage sites at
Ajanta and Hampi.

- Tourist Information Kiosks at places frequented
by tourists.

- Interactive Voice Response System (IVRS)
installed at four Regional Offices in India.

- Production of CDs/VCDs promoting the
destinations.

- Central Financia! Assistance to States/UTs for
developing similar projects.

(c) Rs. 17.72 crores was spent during the last three
years in the regard.

[Translation]
Mahila Krishi Priyojana

2916. KUMARI BHAVANA PUNDLIKRAO GAWALLI:
SHRI DANVE RAOSAHEB PATIL:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the names of the districts in Maharashtra where
Maharashtra Mabhila’ Krishi Priyojana has been

implemented;

(b) whether there is any proposal to cover some
more districts of the above State under the said project;
and

(c) if so, the details thereof?
THE MINISTER OF STATE IN THE MINISTRY OF

AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) The Central Sector scheme in the name of ‘Women
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in Agricuiture’ (Krishi Mein Mahilon Ki Bhagidari) is being
implemented in only Thane district of Maharashtra.

(b) No, Sir.
(c) Does not arise.
Vacant Land at Airports

2917. SHRI RAMSHAKAL: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the details of vacant land at the airports across
the country;

(b) whether the Union Government has issued
direction to the State Governments to demolish Jhuggi
clusters including unauthorised constructions in the vicinity
of large airports in the country;

(c) if so, the details thereof;

(d) the steps proposed to be taken by the Union
and State Government to clear the land from
encroachments; and

(e) the steps being taken for resettiement of those
who are displaced?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) The
details of vacant lands (areas in acres) at various Airports
and Civil Enclaves under the control of Airport Authority
of India (AAl) are as under: Kolkata-1600, Bhuvaneshwar-
935, Patna-254, Ranchi-526, Gaya-861, Bagdogra-23, Port
Blair-45, Jogbani-153, Muzzaffarpur-102, Raxaul-211,
Chakulia-353, Jharsuguda-653, Balurghat-87, Cooch
Behar-155, Malda-140, Behala-222, Asansol-508, Chennai-
1200, Madurai-442, Trichy-56, Coimbatore-553,
Thiruvanathapuram-583, Calicut-440, Mangalore-151,
Hyderabad-790, Tirupati-293, Agatti-46, Salem-136,
Tuticorin-180, Belgaum-440, Hubli-325, Rajamundhary-366,
Vijayawada-671, Pondicherry-115, Nadirgul-261,
Visakhapatnam-252, Bangalore-19.3 Cuddapah-533,
Donakonda-137, Warrangal-775, Mysore-292, Hassan-145,
Mumbai-1625, Aurangabad-518, Nagpur-1564,
Ahmedabad-931, Bhavnagar-295, Porbandar-302, Rajkot-
250, Vadodara-828, Bhopal-613, Indore-575, Raipur-544,
Jabalpur-333, Juhu-384.5, Kandla-355, Keshod-385, Pune-
14, Goa-20.65, Bhuj-42.16, Jamnagar-35.8, Bilaspur-352,
Khandwa-41, Panna-106, Deesa-77, Kolhapur-183,
Sholapur-365, Akola-196, Hadaspar-50, Delhi-5050,
Amritsar-1026, Jaipur-699.6, Udaipur-328, Khajuraho-378,
Kullu-69, Shimia-141, Kangra-14, Lucknow-1592, Varanasi-
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583, Dehradun-89, Safdarjung-253, Ludhiana-125, Kota-
530, Kanpur-209, Pantnagar-129, Agra-14.8, Jodhpur-10.9,
Gwalior-30, Jammu-90.74, Leh-20, Srinagar-53, Bikaner-
20, Jaisalmer-16.53, Lalitpur-138, Jhansi-197.77, Satna-
452, Dibrugarh-354, Guwahati-634, Imphal-505, Dimapur-
252, Agartala-467, Lengpui-380, North Lakhimpur-218,
Shillong-192, Jorhat-10.76, Silchar-37, Tezpur-42,
Kailashahar-63, Kamalpur-91, Khowai-90, Rupsi-448,
Passighat-66, Turial-35.

(b) No, Sir. However, as and when necessity is felt,
the matter is taken up with concemed State Government.

(c) Does not arise.

(d) and (e) Removal of encroachments from the
Airports Authority of India (AAl) land has been taken up
in a big way at Chhatrapati Shivaji International Airport
Mumbai with the help of the State Govemment Authorities.
A Tripartite Agreement has been signed between AAl,
Slum Rehabilitation Authority, Govemment of Maharashtra
and Shiv Shahi Punarvikas Prakalp Ltd. (SPPL) a
Govemment of Maharashtra agency for undertaking survey
of the encroachments to be rehabilitated. So far, 1857
hutment dwellers have been rehabilitated and an amount
of Rs. 16.01 crores has been spent by AAl towards this
purpose. The AAl Act has also been amended under
which powers have been vested with Eviction Officers for
removal of unauthorized occupants from airport premises
besides provisions of setting up of the Tribunal for
expeditious disposal of cases.

[English]
Environmental Damage due to Pollution

2918. COL. (RETD.) SONA RAM CHOUDHARY: Will
the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the Government has assessed the
estimated cost of environmental damages in the country
due to pollution, soil degradation, deforestation etc., during
the last three years;

(b) if so, the details thereof;

(c) the measures taken/proposed to be taken to
contain poliution from processing industries;

(d) whether the Government proposes to seek help
from Environmental Experts and other agencies to contain
environmental damages; and

(e) if so, the details thereof and if not, the reasons
therefor?
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THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) and (b) The Government have
not worked the estimated cost of environmental damage
in the country due to water pollution, air pollution and
deforestation etc. However, the cost of environmental
degradation have been estimated by the World Bank and
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The Energy Research Institute (TERI). According to the
World Bank, the estimated cost of environmental
degradation for the year 1991-92 adds up to 4.8% of
GDP (Gross Domestic Product) and the economic values
of environmental degradation and depletion of natural
resources in 1997 according to TERI are as follows:

Problem Annual Economic Value
(Rs. Billion)
Poor quality of drinking water and its effect on human health 122
Loss of crop productivity due to soil degradation 89-232
Loss of wood due to forest degradation 57
Air pollution and its impact on human health 885-4250

(c) To contain poliution from processing industries,
emission and effluent norms have been notified and
monitoring is undertaken to ensure compliance to the
notified standards by the industries.

(d) and (e) Environmental experts and agencies like
Technical & Scientific Institutions, Industrial Associations,
Universities etc. are associated during formulation of
policies, plans and standards for control of environmental
pollution.

[Translation]
Harmful effects of Urea and Chemicals

2919. SHRI AJAY SINGH CHAUTALA: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Govermment has any programme
wherein the farmers are provided information about the
negative effects of Urea, Di-Ammonium Phosphate and
other harmful chemicals;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the Government has any plan to provide
the farmers information about Bio and organic manures
which protect the fertility of fields; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (c) Indian Council of Agricultural Research (ICAR)
through its various programmes such as Field Level

Demonstrations, trainings, kisan gosthies educate the
farmers on the correct application of different fertilizers
including urea, Di-Ammonium Phosphate and Muriate of
Potash. To ensure that there is no negative effect of any
kind of excessive use of chemical fertilizers, the
Government propagates Integrated Nutrient (INM) which
includes soil test based judicious use of chemical fertilizers
in conjunction with organic sources of nutrients. Besides,
the average consumption of Fertilizers in the country is
only 84.82 Kg/ha (during 2002-03). This level of
consumption is not considered to cause negative effect
on soil and water.

(d) and (e) The Government is promoting enhanced
use of organic source of nutrients such as farm yard

manure, compost, green manure, vermicompost and bio-
fertilizers.

The Government has formulated a “National Project
on Organic Farming” with an outlay of Rs. 99.58 crores
during Xth Plan. Under the project a “National Institute of
Organic Farming (NIOF)", is to be set up for promotion
of organic farming in the country.

[English]
Irrigation Facilities

2920. SHRI C.P. RADHAKRISHNAN: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Government is contemplating to
launch any effective scheme for providing irrigation
facilities to farmers in the country;

(b) if so, the details thereof, State-wise;
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(c) whether the Government also proposes to build
irngation canals between the States in future; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMAT!I BIJOYA
CHAKRAVARTY): (a) and (b) No, Sir. Irrigation being a
State subject, irrigation projects including modemisation
of Canals are planned, investigated, funded, executed,
operated and maintained by the State Govermments
themselves as per their own priorities.

(c) and (d) Building of irrigation canals between the
States will depend upon the agreement for such purposes
reached between the States.

Assistance to Karnataka for Establishment
of Nutritional Gardens

2921. SHRI R.L. JALAPPA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the National Horticulture Board has been
assisting rural masses for the establishment of Nutritional
Gardens in Kamataka; and

(b) if so, the details thereof and the assistance
provided therefor during 2002-03 and 2003-04 in the
State?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) The Scheme, “Establishment of Nutritional
Gardens in Rural Areas”, earlier implemented by National
Horticulture Board (NHB) in the country including the State
of Karnataka has since been discontinued during the X
Five Year Plan.

World Heritage Site at Hampi

2922. SHRI S.D.N.R. WADIYAR:
SHRI SHASHI KUMAR:

Will the Minister of TOURISM AND CULTURE be
pleased to state:

(a) whether UNESCO has declared that Hampi will
remain on the list of endangered world heritage sites;

(b) if so, the steps undertaken for development and
conservation of Hampi as a world heritage site;

(c) whether any other site in Kamataka has been
declared as world heritage site; and
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(d) if so, the details thereof and the steps taken for
their development?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) The World Heritage Committee in its
27th session held at Paris in July 2003 has decided to
retain the status of Hampi as ‘site in danger till such
time corrective measures are implemented by the State
Govemnment of Kamnatka.

(b) Govemment of Kamataka has undertaken various
measures such as removal of encroachments, banning of
mining activities in the heritage area, removed the pylons
of the foot bridge and has stopped construction of the
main bridge near Anegundi. For construction of a new
bypass road land has been acquired by the State
Govemment. Central Tourism Department has funded
construction of Visitor centre which is in progress.
Archaeological Survey of India has taken up large scale
conservation programme in important monuments and
environments around the monuments have been improved
by developing gardens.

(c) The group of monuments at Pattadakal in Bagalkot
district of Kamataka is inscribed on the World Heritage
List.

(d) Conservation works have been taken up in
important monuments and the environs around the
monuments have been improved by developing gardens.

[Translation]
National Institute of Secondary Steel Technology

2923. SHRI BRIJ BHUSHAN SHARAN SINGH: Will
the Minister of STEEL be pleased to state:

(a) the details of the works undertaken by ‘National
Institute of Secondary Steel Technology’ under Ministry
of Steel;

(b) whether the Government proposes to expand the
said Institute; and

(c) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) The
National Institute of Secondary Steel Technology (NISST),
a registered Society established by Ministry of Steel is
engaged in the field of human resource development and
technology upgradation in the Secondary Steel Sector. It



139 Written Answers

also provides consultancy and testing services to industry

as per the details given in statement enclosed.

(b) and (c) There is no proposal at present before

the Gowvt. for expansion of the said Institute.
Statement
() Human Resource Development

e Job Oriented Certificate Course

e Seminars/Workshops

* In-House Training

CAD/CAM/CAE Courses

(1)} Industrljal Services/Consultancy in:

* Performance of Combustion & Reheating

Fumance Studies

e Thermal Audits

¢ Vetting of Designs of Reheating Fumaces

e Electrical Energy Audits

* Power Factor Monitoring & Improvement Studies

* Electrical Power System Studies
e Capacity Assessment Studies

* Process Audits/Studies

e Energy Efficiency Improvement Studies in

Induction Furnances.
¢ Failure Analysis of Mill Rolls.

¢ Quality Improvement of Steels.

* Techno-Economic Evaluation of Re-Rolling Mills

* Feasibility Studies.

(i) E-Commerce

NISST has ventured into E-Commerce by signing
MOU with a leading E-Commerce Player. Under this
programme, NISST is providing Private Trading Area
(PTA) Facilities & Mini ERP Solutions to secondary Steel

Sector.

Refresher Courses/Skill Upgradation Programmes
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(iv) Testing Services

Chemical, Energy & Environment Lab

Chemical Analysis of Steel
Pollution/Stack Pollution Testing
Ambient Air

Water & Waste Water Analysis
Fuel Analysis

Moisture/Viscosity, Pre-Heat Te'mp./Calorific
Value

Combustion Studies.

Metallography Lab

Micro Structure With Photograph
Grain Size Determination
Inclusion Rating

Decarburisation Depth

Case Depth

Hardenability Determination

Nodule Count, Carbide, Nodule Shape
Determination in S.G. Cast Iron

Graphite Flake Type And Size in Cast Iron
‘Zn’ Coating Thickness Determination In G.I.

Spectrometer Lab

Chemical Analysis of Steel

Chemical Analysis of cast iron

Mechanical & NDT Lab

Tensile/Compression Test By Utm
Nut/Bolt Test (Tensile Type)
Bend/Rebend Test

Double Shear Test

Draft Expanding (For Tubes)
Flattening (féor Tubes)

Hardness Rockwell/Brinell

Impact Testing (Izod/Charpy)
Erichson Cupping

Dynamic/impact Hardness Test (Shore)
Ultrasonic Test

Magnetic Particle Testing
Measurements of Tolerances
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* Twist (For Tubes)
Electrical Lab
* Transformer Oil Filtration/Dehydration
* Transformer Oil Testing-Dielectric Strength
* Insulation Resistance Testing
* Earth Testing
(v) Safety Inspection of Factories

Introduction of New Air Service

2924. SHRI MANIKRAO HODLYA GAVIT: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government has identified the cities
including Surat where civil air service is required;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) the names of the cities where airports would be
constructed to introduce new flights; and

(e) by when air services are likely to operate?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) to
(e) Airports Authority of India (AAl) has plans to develop
existing airport at Surat for operations of 50-seater type
of aircraft. However, due to non-availability of suitable
aircraft, Indian Airlines has no plans to airlink Surat at
present. Government has laid down Route Dispersal
Guidelines with a view to achieve better regulation of air
transport services taking into account the need for air
transport services of different regions of the country. It
is, however, up to the airlines to provide air services to
specific places ‘depending upon the traffic demand and
commercial viability As such, the airlines are free to
operate anywhere in the country subject to compliance
of Route Dispersal Guidelines issued by the Government.
Airports Authority of India has no plans to construct any
new AAI airport. However, the following new airports have
been approved ‘in principle’ by the Government:

(i) Mopa near Goa
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(i) Devanhalli near Bangalore.
(i) Samshabad near Hyderabad.

(iv) Taj International Airport and Aviation Hub in
Bulandshahar, UP.

(v) Pekyong near Gangtok.

Non-Payment of Minimum Wages by Contractors

2925. SHRI SAIDUZZAMA: Will the Minister of
LABOUR be pleased to State:

(a) whether the labourers employed in the
maintenance and construction work in the various colonies
and offices of Bharat Sanchar Nigam Limited (BNSL),
Mahanagar Telephone Nigam Limited (MTNL) and Postal
Department in Delhi are not being paid statutory minimum
wages by the contractors and officers; and

(b) if so, the steps being taken by the Government
to ensure the payment of minimum wages to daily wagers
engaged by contractors in Kali Bari Marg, Atul Grove
Road, R.K. Puram, Kidwai Bhawan, Khurshid Lal Bhawan,
Dev Nagar, Janak Puri and Jhilmil colony/Offices?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) and (b) The Minimum Wages Act, 1948
binds the employers to pay to the workers the minimum
wages fixed and revised thereunder. However, periodic
inspections are made by he officers of the Central
Industrial Relations Machinery to reveal cases of less
payment minimum wages to the workers engaged by
contractors. Whenever the inspecting Officers come across
any case of less payment of minimum wages, they advise
the employers to make payment of shortfall of wages. In
the case of non-adherence, they file claim applications
and take legal action as per provisions of the Act against
the defaulting employers.

A statement showing enforcement of provisions of
the Minimum Wages Act for the last three years in respect
of the workers engaged by the contractors in maintenance
and construction work in BSNL and Postal Department is
enclosed.

Statement

‘Consolidated figure of 3 years of Enforcement under Minimum Wages Act

Establishment No. of No. of Amount Amount Amount No. of
Inspection Claim Detected Awarded Disbursed Workers
Cases (Rs.) (Rs.)
B.S.N.L. 7 —_ Rs. 3372* —_ —_ 4
M.T.N.L. 13 5 Rs. 109461/20 Rs. 105986/60 Rs. 2470 25
Post 8 5 Rs. 17244/10 Rs. 28312/20 Rs. 26878/20 29

*under process.
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[English]
Prices of Olls

2926. SHRI N. JANARDHANA REDDY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether there has been an abnormal spurt in the
prices of all edible oils during the last six months;

(b) if so, the reasons therefor;

(c) the total acreage of land under cultivation for oil
seeds at present, State-wise; and

(d) the steps being taken to bring more land under
cultivation for growing more oil seeds to bring down the
prices of oils in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) No, Sir. However, the prices of some of the
edible oils have been fluctuating slightly due to interplay
of domestic as well as international market forces.

(c) State-wise area under Oilseeds cultivation during
2002-03 is given in the statement enclosed.

(d) In order to increase the production of oilseeds in
the country, a Centrally Sponsored Oilseeds Production
Programme (OPP) is in implementation in 28 states. Under
this scheme financial assistance is provided for various
inputs like production and distribution of seeds, distribution
of seed minikits, distribution of improved farm implements,
sprinkler sets, rhyzobium culture, micro nutrients etc. in
order to motivate the farmers to take up cultivation of
oilseeds on a large scale. Further, in order to transfer
the improved production and Plant Protection technologies
to the farmers’ field, frontline demonstrations by ICAR
and block demonstrations by the States are also
organised.

Statement

State-wise Area Under Oilseed Cultivation during
2002-03 (Ivth Advance Estimates)

State Area
(in ‘000 Hectare)

1 2
Andhra Pradesh 2321
Assam - 331
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1 2
Bihar 288
Chhattisgarh 295
Gujarat 2717
Haryana 658
Himachal Pradesh 11
Jammu and Kashmir 100
Jharkhand 62
Karnataka 2073
Kerala 8
Madhya Pradesh 4806
Maharashtra 2537
Orissa 349
Punjab 125
Rajasthan 2326
Tamil Nadu 902
Uttar Pradesh 911
Uttaranchal 32
West Bengal 5566
Others 86
All India 21497
[Translation]

Reduction in Staff Strength of DMS

2927. SHRI VINAY KATIYAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether there is any scheme to reduce the staff
strength of D.M.S;

(b) if so, the details thereof; and
(c) by when it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (c) There is no specific scheme to reduce the staff
strength of D.M.S. However, in terms of Department of
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Personnel and Training OM No. 2/8/2001-EIS dated
16.5.2002, which provides for optimization of direct
recruitment to civilians posts, only 1/3™ of the posts falling
in direct recruitment quota or 1 percent of the total
strength of the Department, whichever is less, are to be
filled up.

Symposium on Water Management

2928. SHRI A. VENKATESH NAIK:
SHRI RAMSHETH THAKUR:
SHRI ASHOK N. MOHOL:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether an international symposium was recently
organised on water management;

(b) if so, the details of deliberations held in this regard
alongwith outcome thereof; and

(c) the details of participating countries?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI BIJOYA
CHAKRAVARTY): (a) An Intemational Conference namely
Rotary International Presidential Celebration on Water
Management was held on December 9-10, 2003 at New
Delhi, which was organised by the Rotary Intemational.

(b) The deliberations were held on four major issues:
“Conservation, Development and Management of Water
Resources”; “Interlinking of Rivers”; “Development of Water
Resources-with particular focus on Watershed
Management and Rain Water Harvesting” and “Potable
Water and Water Quality”.

The outcome of Rotary International Presidential
Celebration is in the form of action plan by Rotarians in
respect of (i) creation of awareness and (i) dissemination
of knowledge and techniques of rainwater harvesting and
efficient use of water through various clubs of Rotarians.

(c) Besides India, the Rotarians/other invitees from
Pakistan, Bangladesh, Sri Lanka, Nepal, Thailand, U.S.A,,
Brazil, Israel, The Netherlands, Finland and ltaly
participated in the Conference.

[English]

Non-Payment of Pension to Retired
Employees of LA,

2929. SHRI P.H. PANDIAN: Will the Minister of CIVIL
AVIATION be pleased to state:
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(a) whether several employees of Indian Airlines who
retired after February, 2000 are not being paid their
pension;

(b) if so, the details thereof;
(c) the reasons for the daily; and
(d) the remedial steps taken to resolve the deadlock?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) to
(d) The employees retiring after February, 2000 are
awaiting payment of annuity under Indian Airlines
Employees’ Self Contributory Superannuation Pension
Scheme, as it became necessary to Testructure the
Scheme due to employees’ contribution being not sufficient
to buy the annuities by the Trust. The Scheme had since
been restructured and the revised Scheme after obtaining
the necessary approvals has been implemented.
Accordingly, all the eligible retired employees are being
sent the letters to exercise their option under the revised
scheme. The employees are being sent the letters to
exercised their option are being paid annuity through LIC.

Prices of Steel

2930. SHRI VILAS MUTTEMWAR: Will the Minister
of STEEL be pleased to state:

(a) whether the Government propose to liberalise the
import of steel;

(b) if so, the details thereof;

(c) whether in view of the increase in the prices of
indigenous steel, the car producers propose to import
the steel from other countries at cheaper rates;

(d) if so, the total requirement of steel of domestic
car manufacturing industry and the extent to which the
demand is being met indigenously;

(e) the difference between the prices of indigenous
steel as compared with the prices of imported steel; and

(f) the corrective steps being taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
As per the extant policy import of steel is freely permitted.

(c) There has been no general increase in the
domestic prices in the last three months when compared
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to the peaks attained in August’ 2003. However, car
manufacturers use domestic or imported steel in- different
proportions based on technical specification of the vehicle
and relative prices of domestic vis-a-vis imported steel.
In view of stringent quality specifications, the import
content of steel in automobiles manufactured for export
is high.

(d) The Ministry of Steel does not maintain data on
segment-wise requirement of steel by the automobile
industry. However the total consumption of steel by all
the segments of the automobile sector, including
passenger cars, during the financial year 2002-03 has
been estimated at 1.64 million tonnes and 85% of this
requirement was met indigenously.

(e) It is difficult to establish a one to one
correspondence between the prices of domestic and
imported steel due to differences with respect to quality,
chemical composition, size and other parameters.
However, in respect of deep drawing and extra deep
drawing grade flat steel imported by the car segment the
landed cost at the users’ premises is generally comparable
to the prevailing domestic market price.

(f) The Government has no direct role to play in the
investment decision of the industry. However, since the
time of liberalization it has taken pro-active steps to
support the development of the steel industry and facilitate
programmes towards import substitution. Much of these
efforts have resulted in visible improvement and today,
the industry has the capacity to produce almost all kinds
of steel, including some of the very high value added
ones.

Service Condition of Inter-State Migrant

2931. SHRI T. GOVINDAN: Will the Minister of
LABOUR be pleased to State:

(a) whether the Government has received any
proposal from the Government of Kerala regarding the
service condition of the inter-State migrant workers;

(b) if so, the details thereof; and

(c) the action taken by the Govemnment in this regard?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) In the recent past, no proposal from the
Government of Kerala regarding the service condition of

the inter-State migrant workers has been received.

(b) and (c) Does not arise.
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Assistance to Assam for Flood Control

2932. SHRI M.K. SUBBA: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether the Government of Assam has sought
additional financial assistance from the Union Government
for flood and erosion control works in the State;

(b) if so, the details of flood and erosion control
works proposed to be undertaken alongwith estimated
cost involved therein; and

(c) by when the assistance is likely to be released
to the State Government for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI BIJOYA
CHAKRAVARTY): (a) to (c) Yes, Sir. The Government of
Assam has requested the Planning Commission for
release of Additional Central Assistance (ACA) of Rs. 30
crore during 2003-04 for taking up various critical and
anti-erosion schemes/raising and strengthening of
embankments against which the Planning Commission has
approved Rs. 22.6 crore. In addition, the State
Government has submitted a proposal for raising and
strengthening of Brahmaputra Dyke at an estimated cost
of Rs. 13.24 crore to the Department of Development of
North Eastern Region, which has been retained for
detailed techno-economic feasibility study under Non-
lapsable Central Pool of Resources.

[Translation]

Expansion of Kullu Airport

2933. SHRI SURESH CHANDEL: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government has announced to make
available additional funds for the construction/expansion
of the runway at the Kullu (Bhuntur) airport in Himachal
Pradesh recently; °

(b) if so, the details thereof; and

(c) by when the expansion/construction work of
runway is likely to be started?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and
(b) Yes, Sir. Hon'ble Prime Minister has announced during.
his visit to Manali in May, 2003 that Centre has decided
to bear the full cost of the project. Airports Authority of
India (AAIl) will complete this project in three years.
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(c) The extension of runway is likely to be started
after the State Government makes the required land
available to AAl by diversionftraining of the river flowing
along side the runway.

[English]
Retired Trade Union Representatives

2934. SHRI SURESH RAMRAO JADHAV: Will the
Minister of LABOUR be pleased to State:

(a) whether elected trade union representatives who
are retired from service are also allowed to participate in
the bilateral Industrial Relation talks with the Management;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) and (b) The Govemment have amended
the provisions of the Trade Unions Act, 1926 by the
Trade Unions (Amendment) Act, 2001 which have come
into force w.ef. 09.1.2002. As per amended provisions,
an employee who has been retired or retrenched shall
not be construed as outsider for the purpose of holding
an office in a trade union.

(c) In view of answer to (a) and (b) above, the
question does not arise.

[Translation]
Insurance Claims of Farmers under NAIS

2935. SHRI SHIVAJI MANE:
SHRI RAM TAHAL CHAUDHARY:
SHRI LAXMAN GILUWA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether payment to farmers under the National
Agricultural Insurance Scheme (NAIS) is yet to be made
to all districts in Jharkhand and Maharashtra for the last
two years;

(b) if so, the details thereof and the reasons therefor;
(c) by when the dues are likely to be cleared; and

(d) the payments made against insurance claims
during the Ninth Five Year Plan, Year-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) No, Sir.

(b) and (c) Claims amounting to Rs. 1966.24 lakhs
for Kharif 2002 and Rabi 2002-03 seasons are pending
for the State of Maharashtra for want of the State share
of funds. Payment of the pending claims is contingent
upon receipt of the State share of funds.

(d) Year-wise details of the payments of crop
insurance claims during the Ninth Five Year Plan are
given as under:

(Rs. in lakhs)

Year . Claims
1997-98 18507.68
1998-99 12785.20
1999-2000 46937.94
2000-01 128173.33
2001-02 55680.10

[English]

Eco-Tourism in Kerala

2936. SHRI KODIKUNNIL SURESH: Will the Minister
of TOURISM AND CULTURE be pleased to state:

(a) whether the Government has given any financial
assistance to promote Eco-tourism in Kerala;

(b) if so, the places identified in the State to promote
Eco-tourism;

(c) whether there is any proposal to promote Eco-
tourism at Thenmmala; and

(d) if so, the details thereof?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) Yes, Sir.

(b) to (d) The Department of Tourism, Government
of India formulated a National Eco-Tourism Policy and
circulated to all States and Tourism Trade. Greater
emphasis has been laid down on promotion of Eco-
Tourism in National Tourism Policy 2002. The Government
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has also set up a National Committee on Eco-Tourism
and Mountains to work out details for managing the fragile
eco-system and to consider projects/programmes for
development of eco-tourism in the country.

A project proposal was sanctioned for procurement
of trekking and rock climbing equipment at Thenmmala,
Kerala during 1998-99 for central financial assistance of
Rs. 7.15 lakhs.

Sea erosion in Karnataka

2937. SHRI SHASHI KUMAR: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether any comprehensive proposal to control
sea erosion in Kamataka is pending with the Union
Govermnment for clearance; and

(b) if so, by when the proposal is likely to be
accorded approval?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI BIJOYA
CHAKRAVARTY): (a) and (b) No, Sir. Comprehensive
proposal of Government of Karnataka to control sea
erosion in Kamataka is not pending with the Union
Government for clearance. However, a proposal of the
Government of Karnataka for anti-sea-erosion works in
certain specific reaches at estimated cost of Rs. 135.95
crore has been submitted for inclusion in the National
Coastal Protection Project (NCPP), Phase-I.

The proposal for NCPP phase-l is required to be
examined in Planning Commission/Department of
Economic Affairs and other concemed agencies before
its consideration of extemal funding.

Patriotic Tourism Development Project

2938. SHRI KIRIT SOMAIYA: Will the Minister of
TOURISM AND CULTURE be pleased to state:

(a) whether the Government propose to develop INS
Vikrant as unique War Museum;

(b) if so, whether any joint project is under progress
between the Union Government and the Govemnment of
Maharashtra;

(c) if so, whether it can be developed as National
(Patriotic) Spirit Development Tourism Project; and
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(d) if so, the details thereof?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) to (d) The matter is under consideration
and decision would be taken as early as feasible.

National Cattle Development Board

2939. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of AGRICULTURE be pleased to- state:

(a) whether the Government has received any
Memorandum for setting up of National Cattle
Development Board (NCDB) and National Cattle
Development Institute on the pattern of National Dairy
Development Board (NDDB);

(b) if so the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) Yes, Sir. Government has received a
memorandum for setting up of National Cattle Research
Institute and revival of Central Council of Gosamvardhana
as National Cattle Development Board.

(c) The Government have reconstituted
Gosamvardhana Advisory Council for further period of
three years.

Charter Fare on Haj Yatra

2940. SHRI A.F. GOLAM OSMANI: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the mode of determining the charter fare payable
to carriers for Haj 2004 flights;

(b) whether the Haj charter fare has exceeded the
current |IATA fare during the last four of five years;

(c) if so the details of Haj charter fare paid to the
carriers for the last five years, year-wise; and

(d) the corresponding Delhi-Jeddah-Delhi retum IATA
fare by economy class?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) The
charter fare for Haj 2004 has been retained at the same
level as in the last two years US Dollar trend. This
rate has been settled in negotiation with Saudi Arabian
Aidines (SAA) as SAA is entitled to carry 50% of the Haj
Pilgrims.
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(b) to (d) The Haj charter fare and IATA fares during
the year from 1999 to 2003 are as under:

Year Total fare IATA Fare
(Haj) (Delhi-Jeddah-Delhi
and Mumbai-Jeddah-
Mumbai)
1999 Rs. 27,855/- Rs. 29,960/-
2000 Rs. 28,526/- Rs. 31,460/-
2001 *Rs. 34,122/- Rs. 36,340/-
2002 *Rs. 37,569/- Rs. 36,340/-
2003 *Rs. 36.397/- Rs. 37,070/-
*Provisional.
[Translation]

Funding of Monuments/Museums

2941. SHRI RAGHUVIR SINGH KAUSHAL: Will the
Minister of TOURISM AND CULTURE be pleased to state:

(a) whether the Union Government provides
assistance to the State Govemments for construction of
new museums under the centrally sponsored schemes;

(b) if so, the funds provided to the Rajasthan during
the last three years;

(c) the number of schemes for which these funds
were provided alongwith the details of progress of these
schemes;
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(d) whether the Government of Rajasthan has
forwarded any action plan to the Union Government in
the current financial year for the protected monuments
and new museums in Kota, Baran, Bundi and Jhalawara
districts under the Kota Division; and

(e) if so, the details thereof and progress made
thereon?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) to (c) The Department of Culture
operates a scheme for the promotion and strengthening
of regional and local museums. Under the scheme,
financial assistance is given to develop museums
professionally. No financial assistance is given for the
construction of new museums. The spocifk: purposes for
which financial assistance is granted are as follows:

(1) Renovation/Repairs/Extension/Modernisation of
gallery/reserve collection

(2) Publication

(3) Conservation Laboratory/Conservation Projects
(4) Museum Library

(5) Equipment

(6) Documentation.

The details of funds provided to various organisations
in Rajasthan during the last three years enclosed as
statement.

(d) No, Sir.

(e) Does not arise.

Statement

Financial Assistance given to various Institutions in the State of Rajasthan during the last three years
Under the Scheme of ‘Promotion and Strengthening of Regional and Local Museums’

S.No. Name & Location of the Organisation

Amount Released in (Rupees)

1 2 3
2000-2001

1. Govt. Central Museum, (Albert Hall), Jaipur 21,65,000/-

2. Govt. Weapons Museum, Jaipur 1,47,500/-

3. Gowvt. Museum, Sikar 1,43,750/-

4. Gowvt. Museum, Jaisalmer 3,12,500/-

5. West Zone Cultural Centre, (Haveli Museum), Udaipur 8,625/-
2001-2002

1. Jaigarh Public Charitable Trust, Amber, Jaipur 87,500/-

2. Rajasthan Kala Kendra, Jaipur 37,500/-
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S.R.C. Museum of Indolgoy, Jaipur 2,06,250/-

Gowvt. Central Museum, Albert Hall, Jaipur 1,25,000/-

Sri Sanjay Sharma Museum & Research Institute, Jaipur 2,89,000/-

2002-2003

1. Jaigarh Public Charitable Trust Museum, Jaipur 6,00,000/-
2. Anandilal Podar Museum, Jhunjhunu 4,50,000/-
3. Bharatiya Lok Kala Mandal, Udaipur 95,000/-
4. The Director, Maharaja Swai Mansingh-ll Museum, City Place, Jaipur-2 6,00,000/-
[English] in a phased manner. In addition, Indian Airines are

Buses at Airports

2942. SHRI A. BRAHMANAIAH: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether Indian Airlines deploy high-floor buses to

transport passengers up to the aeroplane from the
departure lounge;

(b) if so, whether low-floor buses are in use at all
international airports abroad;

(c) if so, the technical or economic reasons for Indian
Airlines not using low floor passenger friendly buses;

(d) . whether the government proposes to introduce
such buses at Indian Airports; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) to
(e) Indian Airlines had high floor conventional buses for
the transportation of passengers from the tarmac to the
aircraft and vice versa. Indian Airines is in the process
of replacing the high floor buses with the low fiocor ones

undertaking figment of low high entry platforms on the
conventional high floor buses.

Edible Oil Marketed by Subsidiaries of NDDB

2943. SHRI ADHIR CHOWDHURY: Will the Minister
of AGRICULTURE be pleased to state:

(a) the type and quantity of each edible oil marketed
by the Dhara Vegetable Oil and Foods Company Limited,
a subsidiary of National Dairy Development Board (NDDB)
during each of the last three years;

(b) the type and quantity of said oil imported by the
said company during the said period and the reasons for
such import; and

(c) the type and quantity of said oil procured from
private vendors and cooperative federations?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) The Commercial operation of Dhara Vegetable Oil
and Food Company Ltd. (DOFCO) started w.e.f. 1.4.2001.
The details of Edible Oil Marketed by Dhara Vegetable
Oil and Food Company Ltd. (DOFCO) during the last
three years are as under:

(in MT)
Year Ground- Mustard Refined Refined Refined Total
nut Oil Oil Vegetable Sunflower Soyabean
Qil Qil Oil
2001-02 7690 9700 34393 7712 — 59495
2002-03 8400 12543 32412 6524 3784 63663
2003-04 2261 5230 11855 1374 1493 22213

(Till Oct.-03)
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(b) Details of Edible Oil Marketed by Dhara Vegetable are as under:
Oil and Food Company Ltd. during the last three years
Year Type of Oil Qty. Imported (MT)
2001-02 Crude Degummed Soyabean Oil (CDSBO) 1972
2002-03 Crude Degummed Soyabean Oil (CDSBO) 3962
2003-04 Refined Bleached Deodourised 988
Till Oct.-03) Paimolein Oil (RBDPL)

(c) DOFCO has not purchased oil from private parties
(vendors) for marketing. DOFCO procured edible oil from

the Cooperative Unions/Federations as per details
hereunder:

(in MT)

Year Ground- Mustard Refined Refined Refined Total
nut Oil Oil Vegetable Sunfiower Soyabean
Qil Qil Oil
2001-02 5169 10007 33991 8471 —_ 57638
2002-03 8228 13227 32434 5432 —_ 59321
2003-04 1822 5824 9093 1359 280 18378
(Till Oct.-03)

Airport at Ajmer

2944. SHRI RAGHURAJ SINGH SHAKYA: Will the
Minister of CIVIL AVIATION be pleased to refer to the
reply given to Unstarred Question No. 4439 dated April
21, 2003 and state:

(a) whether the construction of the Airport at Ajmer
has since been started;

(b) if so, the stage at which the matter stands at
present and by when the airport is likely to become
operational; and

(c) if not, the steps proposed to be taken by the
Govemment to expedite the project?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) No,
Sir.

(b) Requisite land has not yet been acquired and
handed over to Airports Authority of India (AAIl) for
development of a new airport at Ajmer for operation of
A-320 type of aircraft. The site located near village Kayar
on Ajmer-Sikar road has been found most suitable in the
feasibility study carried out by AAl in July, 2002.

Govemment of Rajasthan have expressed inability to bear
the cost of the land.

(c) the airport would not be viable without substantial
support from the State Government in the form of land
and other infrastructure facilities like approach roads,
water, power etc.

Construction and Agricultural Activities in CRZ-|

2945. SHRI PRAKASH V. PATIL: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Union Government has received the
report of evaluation from the Government of Maharashtra
in order to allow agricultural activities in CRZ-1 areas;

(b) if so, whether similar report of the two members
committee constituted by the Ministry to study the ground
realities of Konkan Region of Maharashtra has been
received;

(c) if so, whether decision has been taken on the
request of the Government of Maharashtra to allow
construction and Agricultural Activities in CRZ-1 areas;
and

(d) if so, the details thereof and if not, the present
status of the case?
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THE MINISTER WITHOUT PORTFOLIO (KUMARI
MAMATA BANERJEE): (a) to (c) Yes, Sir.

(d) Based on the site visit report of the two member
Committee constituted by Govermment and the revised
Coastal Zone Management Plan submitted by the
Government of Maharashtra, the Kamataka Development
Projects, which involved agricultural activities in Coastal
Regulation Zone areas have been accorded clearance
on 22nd August, 2003.

Demand for Indian Iron Ore

2946. PROF UMMAREDDY VENKATESWARLU: Will
the Minister of STEEL be pleased to state:

(a) whether demand for Indian iron ore is increasing
from China and some other countries;

(b) if so, whether increasing freight rates have made
Indian iron ore very competitive in the intemational market;

(c) if so, whether the Government propose to open
new iron ore mines in the country;

(d) if so, the details thereof;

(e) the details of the iron ore exported to various
countries during the last three years, and

(f) the steps proposed to be taken to increase the
export?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHR! BRAJA KISHORE TRIPATHY): (a) and (b)
Yes, Sir.

(c) and (d) Government has no proposal of its own
to open new iron ore mines. However, PSUs such as
National Mineral Development Corporation Limited (NMDC)
have been asked to increase their production in the
existing mining leases.

(e) Details of iron ore export to various countries
during the last three years are given below:

(Quantity: In Milion Tonnes)

Country 2000-2001 2001-2002 2002-2003
1 2 3 4
China 14.10 19.22 26.27
Japan 16.77 15.62 15.75
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1 2 3 4
South Korea 2.31 3.00 2.41
Taiwan 0.90 0.43 0.58
Europe 1.48 1.81 2.04
Others 1.93 1.56 1.00
Total 37.49 4164 4802
(Source: MMTC)

() Govemment has no proposal at present to take
any specific steps to increase export of iron ore.

International Flights from Hyderabad

2947. SHRI RAM MOHAN GADDE:
DR. M.V.V.S. MURTHI:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government of Andhra Pradesh has
requested the Union Government to grant permission to
Sri Lankan Airlines, Qatar Airways, Saudi Aidines and

Kuwait Airways to operate international flights from Andhra
Pradesh;

(b) if so, the details thereof and reaction of the Union
Govemnment thereto;

(c) the present status of the request; and

(d) by when the permission is likely to be granted to
these airlines to operate from Hyderabad?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) to
(d) Qatar Airways is presently operating thrice weekly
services to/from Hyderabad. It has also been decided to
permit Sri Lankan Airlines to operate seven flights per
week to Hyderabad. However, Hyderabad is not presently
available as a point of call to Kuwait Airways and Saudi
Airines. Government of Andhra Pradesh has been
apprised of the position.

Upgradation of Security at Airports

2948. SHRI K.P. SINGH DEO: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government has a proposal to
upgrade security system at the Airports; and
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(b) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and
(b) Yes, Sir. Upgradation of security at airports is an on
going process and it is carmied out on the basis of threat
perception. Some of the recent proposal inter alia include:

(i) Introduction of biometric based Smart Cards on
pilot basis at IGI airport to strengthen access
control system.

(i) Expansion of Closed Circuit Television (CCTV)
for surveillance at hyper-sensitive and sensitive
airports.

(i) Installation of Integrated Automated Registered
Baggage Screening System to speed up
screening of registered baggage.

(iv) Establishment of Civil Aviation Security Training
Academy at Delhi so as to ensure that the
persons implementing the security controls are
appropriately trained.

Insurance Scheme for Indians going Abroad

2949. SHRI P. RAJENDRAN:
DR. MANDA JAGANNATH:

Will the Minister of LABOUR be pleased to State:

(a) whether any Insurance Scheme has been
introduced for Indians going abroad including Gulf
countries for work;

(b) if so, the salient features thereof including the
total amount expected to be collected therefrom during
the year 2003-2004;

(c) whether fees is also being collected during
emigration clearance for evacuation of workers from their
respective countries/work place during emergent situation;

(d) if so, the details thereof and total amount of the
above fund collected so far;

(e) whether the Government proposes to abolish the
above fee in the light of the said Insurance Scheme; and

(f) if so, the details thereof?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) and (b) Yes, Sir. An insurance scheme for
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Indian workers going abroad for employment viz, ‘the
Pravasi Bharatiya Bima Yojana, 2003 has been notified
on 13.11.2003. This insurance scheme will be effective
from 25.12.2003" under which all emigrants with
Emigration Check Required (ECR) endorsement on their
passports will be required to take an insurance policy
from any Insurance Company operating in India and duly
registered with the Insurance Regulatory and Development
Authority while applying for emigration clearance under
the provisions of the Emigration Act, 1983. The salient
features of the scheme are given in the Statement. The
premium will be determined by the insurance companies
but it will be fair and reasonable. Govemment will not
collect any amount towards insurance premia.

(c) No, Sir.

(d) Does not arise.

(e) No, Sir.

(f) Does not arise.
Statement

Salient Features of the Pravasi Bharatiya
Bima Yojana, 2003

* The Pravasi Bhartiya Bima Yojana seeks to
provide insurance cover of a minimum sum of
Rs. 2.00 lakhs payable to the nominee/legal heir
in the event of death or permanent disability of
any Indian emigrant who goes abroad for
employment purpose after obtaining emigration
clearance from the concerned Protector of
Emigrants (POE).

* In the case of death, besides the cost of
transporting the dead body, the cost incurred
on the one-way airfare of one Attendant shall
also be reimbursed by the Insurance Company.

* If a worker is not received by the employer on
his arrival to the destination abroad or there is
any substantive change in Employment Contract
to his disadvantage or if the employment is pre-
maturely terminated within three months for no
fault of the emigrant, the Insurance Company
shall reimburee one way economy class airfare
provided the grounds of repatriation are certified
by the concemed Indian Mission/Post.

e The Insured erosion shall be reimbursed actual
one way economy class airfare by the Insurance
Company if he falls sick or is declared medically
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unfit to commence or continue working and the
service contract is terminated by the Foreign
Employer within six months of taking the
insurance.

¢ The Insurance Policy shall be valid for a period
of two years or the actual period of contract
whichever is less.

¢ The Insurance Policy shall also provide medical
cover of a minimum of Rs. 50,000/- as cash-
less hospitalization and/or reimbursement of
actual medical expenses of the insured emigrant
workers on grounds of accidental injuries and/or
sickness/ailments/diseases occurring during the
period of insurance provided the medical
treatment is taken in India.

e The Insurance Policy shall also provide matemity
benefits, subject to a minimum cover of
Rs. 20,000/ in case of women emigrants but re-
imbursement to be restricted to actual expenses.

* The family of emigrant worker in India consisting
of spouse and two dependent children up to
twenty one years of age shall be entitled to
hospitalization cover in the event of death or
permanent disability of the insured person for a
maximum amount or Rs. 10,000/- per annum.

¢ The Insurance Companies shall charge fair and
reasonable premium for policy period of six
month, one year and two years.

[Translation]
Labour Laws

2950. DR. SUSHIL KUMAR INDORA:
SHRI NAWAL KISHORE RAI:

Will the Minister of LABOUR be pleased to State:

(a) whether the Government has decided to make
special labour laws for the labourers engaged in industrial
units set up in special economic zones;

(b) if so, the details thereof;

(c) the reasons for the said changes; and

(d) the benefits likely to accrue to the labourers and
industrialists as a result of these changes?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) to (d) There is, at present, no proposal
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before the Central Govemment to make special labour
laws for the labourers engaged in the industrial units set
up in the Special Economic Zone (SEZ). However, the
State Govemments of Gujarat and Kamataka had proposed
to seek relaxation in some provisions of the Central Laws
through enactment so as to facilitate seiting up of Special
Economic Zones in their respective States. The salient
features of those proposed laws are enumerated below:

() The Gujarat Special Economic Zone Ordinance,
2003.

(a) Delegation of power of the Labour Commissioner
to the Development Commissioner of SEZ under
certain labour laws.

(b) Certain amendments in the Factories Act, 1948,
Industrial Disputes Act, 1947, the Contract
Labour (Regulation and Abolition) Act, 1970 and
the Trade Union Act, 1926.

(c) Consolidated return under certain labour laws;
and

(d) Application of Chapter V-D of the Industrial
Disputes (Gujarat Amendment) Ordinance, 2003.

(i) The Karnataka Special Economic Zones
Development Bill, 2003

(a) Constitution of Unit Approval Committee to grant
approval, clearance, permissions and licences for
the establishment and operation of units in the
Special Economic Zones.

(b) Notify an officer of agency for carrying out
inspections under certain labour laws.

(c) Specify single retumn for reporting under certain
labour laws.

These changes were considered necessary to
facilitate establishment of the Special Economic Zone in
the States for promotion of export activities. The intention
is to provide certain facilities to the developer in creation
of infrastructure as well as to make applicable a flexile
labour policy to the units in such zones. It is expected
that establishment of such zones, among others, would
create more jobs and also conducive atmosphere to boost
economic growth besides exports benefiting the labourers
as well as the industrialists.

[English]
Rate of Interest on EPF Deposits

2951. SHRIMATI RENUKA CHOWDHURY: Will the
Minister of LABOUR be pleased to State:
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(a) whether the uncertainty about the rebate of

interest on EPF deposits has been agitating the mind of
the workers;

(b) it so, the steps taken to remove the misgivings
and to settle the issue; and

(c) the stage at which the matter stands at present?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) No, Sir.

(b) and (c) Does not arise in view of (a) above.
Landing Rights to Foreign Airlines

2952. SHRI PRABODH PANDA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government has decided to grant
landing rights in Banglore to the British Airways, Emirates
Airlines and Qatar Airways;

(b) if so, the details thereof

(c) whether the number of intemational flights from
Bangalore are very negligible; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and
(b) No, Sir. Bangalore is not presently available as a
point of call to British Airways, Emirates and Qatar
Airways.

(c) and (d) No, Sir. Presently about 35 interational
flights per week are being operated to/through Bangalore
airport.

Deemed University Status for Research Institutes

2953. SHRI P.D. ELANGOVAN: Will the Minister of
LABOUR be pleased to State:

(a) whether the Govemment has decided to accord
Deemed University status to the leading Research
Institutes under the Ministry;

(b) if so, the details thereof;

(c) the details of research Institutes which have
already been accorded the Deemed University Status and
the Institutions taken up for consideration now;

(d) the details of the funds allocated for the research
institutes during the last three years and the major projects
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or works completed by these Institutes during the said
period;

(e) the measures taken by the Govemment to provide
adequate representation to the OBCs in these research
institutes;

(f) whether the Government has the detailed reports
from the various research institutes regarding the current
status of OBC representation in Groups *A”. “B" and “C”;
and

(g) if so, the details thereof?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) to (c) There are four Autonomous
Organisation viz. Employees’ State Insurance Corporation
(ESIC); Employees’ Provident Fund Organisation (EPFO);
V.V. Giri National Labour Institute (VVGNLI) and Central
Board for Workers Education (CBWE) under the Ministry
of Labour, who are not engaged in activities related to
education for awarding Degrees. Thus, the Ministry of
Labour has no Research Institute under its control so as
to be eligible presently for seeking Deemed University
Status.

(d) to (g) Does not arise.
Soyabean Prices

2954. SHRI V. VETRISELVAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether soyabean growers are receiving adequate
prices of their products;

(b) it so, the details thereof;

(c) whether NAFED has prepared any plan to
purchase soyabean from the farmers; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Yes, Sir.

(b) The market price of Soyabean during Kharif 2003
remained above the Minimum Support Price (MSP) of
Rs. 930 per quintal. for Yellow variety and Rs. 840 per
quintal for Black variety. Presently the market price is
ruling between Rs. 1350 and 1475 per quintal in different
mandies of Madhya Pradesh, Maharashtra and Rajasthan.

(c) Yes, Sir.

(d) National Agricultural Cooperation Marketing
Federation of India Limited (NAFED) undertakes
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procurement of notified commodities under the Price Support
scheme through a two tier network comprising of state
level agencies and primary/regional societies. Also prior to
commencement of amival of soyabean in the mandies an
Inter State Conference comprising of the State Federation/
Oilseed Growers Federations along with representatives of
State and Central Government discuss production prospects,
price trends and operational arrangement for procurement
in the event of prices falling below the MSP. However,
market prices have remained above the MSP due to high
prices of soyabean in the overseas market and less
availability in the American market.

[Translation]
Seeds and Assistance to Farmers
2955. SHRI MANSINH PATEL:
SHRI RAM TAHAL CHAUDHARY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Govemment has provided seeds and
other assistance to the farmers to improve the quality of
oilseeds and pulses; and
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(b) if so, the details thereof during the last three
years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) In order to increase the production of oilseeds
and pulses in the country, two Centrally Sponsored
Schemes namely, Oilseeds Production Programme (OPP)
and National Pulses Development Project (NPDP) are in
implementation in various States/UTs. in the country.
Under these schemes, financial assistance is provided
for production of foundation seed, Seed Village
Programme (SVP) for certified seed production, distribution
of certified seed and distribution of minikits in order to
make available improved quality of seeds of oilseeds and
pulses to the farmers in the country. Besides, assistance
is also provided for various other inputs like distribution
of improved farm implements, sprinkler sets, rhyzobium
culture, micro nutrients etc. in order to motivate the
farmers to take up cultivation of oilseeds and pulses on
a large scale. The assistance provided to the States/
UTs. under these Schemes during the last 3 years is
given in the statement enclosed.

Statement

Financial assistance provided to different States/UTs. under Oilseeds Production Programme (OPP) and National
Puises Development Project (NPDP) during the last three years i.e. 2000-01 to 2002-03.

(Rs. in lakhs)
State/U.T. OPP NPDP
2000-01 2001-02 2002-03 2000-01 2001-2002 2002-03

1 2 3 4 5 6 7
Andhra Pradesh 805.00 928.75 760.00 91.00 87.00 25.00
Bihar - 0.00 0.00 - 0.00 0.00
Chhattisgarh - 157.00 70.00 - 85.00 45.00
Goa 5.00 5.00 3.00 1.00 1.00 1.00
Guijarat 980.00 850.00 615.00 100.00 105.00 50.00
Haryana 170.00 183.00 130.00 49.00 0.00 10.00
Himachal Pradesh 10.00 0.00 15.05 8.50 10.00 250
Jammu and Kashmir 20.00 0.00 5.00 18.50 0.00 450
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1 2 3 4 5 6 7
Jharkhand - 30.00 5.00 - 27 66 250
Kamataka 535.00 535.00 456 .95 112.00 107.00 67.00
Kerala 35.00 35.00 25.00 6.50 5.00 4.00
Madhya Pradesh 960.00 1207.00 675.00 398.00 27584 132.50
Maharashtra 825.00 825.00 575.00 271.00 262.00 147.00
Orissa 369.97 13125 25.00 14550 58.50 10.00
Punjab 15.00 0.00 0.00 15.00 0.00 0.00
Rajasthan 900.00 910.00 815.00 315.00 255.00 254.00
Tamil Nadu 470.00 470.00 420.00 115.00 115.00 93.00
Uttar Pradesh 75.00 100.00 0.00 330.00 107.00 60.00
Uttaranchal - 50.00 25.00 - 55.00 450
West Bengal 190.00 190.00 95.00 20.00 30.00 4.50
Andaman and Nicobar Island - - - 1.00 1.00 1.00
Delhi - - - 1.00 1.00 1.00
Arunachal Pradesh 127.11 0.00 15.00 50.00 5.00 5.00
Assam 465.00 150.00 110.00 70.00 32.00 15.00
Manipur 265.00 56.00 72.00 115.00 3184 40.00
Meghalaya 12167 0.00 24.00 50.00 4.16 15.50
Mizoram 276 .25 190.00 79.00 140.00 80.00 51.00
Nagaland 185.00 136.00 90.00 105.00 70.00 37.00
Tripura 165.00 115.00 60.00 110.00 73.00 37.00
Sikkim 50.00 69.00 50.00 10.00 14.00 10.00
Total 8020.00 7323.00 5215.00 2648.00 1898.00 112950

Policy of “Hire and Fire”

2956. DR. ASHOK PATEL: Will the Minister of

LABOUR be pleased to State:

(a) whether the policy of “hire and fire® is under

consideration of the Govermnment;

(b) if so, the details thereof, and

(c) by when a final decision is likely to be taken in

this regard?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) No, Sir.

(b) and (c) In view of answer to (a) above, questions

do not arise.
Expansion of Aurangabad Alrport

2957. SHRI DANVE RAOSAHEB PATIL:

KUMARI BHAVANA PUNDLIKRAO GAWALL:

Will the Minister of CIVIL AVIATION be pleased to

state:
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(a) whether the Aurangabad Airport has been
expanded during the last three years;

(b) if so, the details thereof;

(c) whether there is any proposal to extend its runway
further;

(d) if so, the details thereof;

(e) whether the Government are contemplating to

increase the number of flights on Aurangabad-Mumbai-
Delhi route; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): (a) and
(b) No, Sir.

(c) and (d) There is a plan to extend the runway
from 7500 feet to 9000 feet alongwith development of
other infrastructure facilities at Aurangabad airport at an
estimated cost of Rs. 74 crores with the assistance of
Japan Bank for International Corporation.

(e) and (f) Indian Airlines operates flights on the
route Delhi-Mumbai-Aurangabad and vice versa daily.
There is no plan at present to increase flights in this
route by Indian Airlines. However other airlines are free
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to operate in any sector subject to commercial viability
and compliance of Route Dispersal Guidelines.

[English]
Housing Scheme for Beedi Workers

2958. SHRI BASU DEB ACHARIA: Will the Minister
of LABOUR be pleased to State:

(a) whether the Govemment has a scheme to provide
House for Beedi workers in various parts of the country;

(b) if so, the details of the houses constructed for
the Beedi workers in the year 2002-2003 and sanctioned

for the year 2003-04 and expenditure incurred/expected
in this regard, State-wise; and

(c) the total number of Beedi workers benefited by
this scheme?

THE MINISTER OF LABOUR (DR. SAHIB SINGH
VERMA): (a) Yes, Sir. There is a scheme named
‘Integrated Housing Scheme’ (IHS) which provides some
financial assistance for construction of individual houses
by the Beedi Workers.

(b) and (c) A statement is enclosed.

Statement

S. Name of 2002-2003 2003-2004 No. of
No. - State/UT No. of Expenditure No. of Expected Workers

Houses * Houses Expenditure Benefited

Constructed Incurred Sanctioned (Rupees in
(Rupees in (O1st April (lakh)
lakh) to 15th
December, 03)

1 2 3 4 5 6 7
1. West Bengal 752 66 .57 538 107 60 1290
2. Asam 59 425 - - 59
3. Karnataka 27 58.99 1522 304 .40 1549
4. Kerala 504 127.71 407 81.40 911
5. Uttar Pradesh 104 7.00 481 96 20 585
6. Andhra Pradesh 476 64.09 1036 207 20 1512
7. Tamil Nadu 353 132 - -

353
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1 2 3 5 6 7
8. Orissa 1830 175.00 242 48 .40 2072
9. Rajasthan 03 05 06 120 09

10. Maharashtra 2802 41425 - - 2802

1. Chhattisgarh 286 254 50.80 540

12. Madhya Pradesh 296 48.40 - - 296

Total 7492 1018.10 4486 89720 11978

*includes amount for the House sanctioned in previous year also.

Global Tourism

2959. SHRI SULTAN SALAHUDDIN OWAISI: Wil the
Minister of TOURISM AND CULTURE be pleased to state:

(a) whether any study commissioned by the ministry
has revealed that airlines seat capacity and pricing are
critical barriers of Indian competitiveness in global tourism;

(b) if so, the details thereof;

(c) whether the matter has been taken up with the
Ministry of Civil Aviation in this regard;

(d) if so, the response of that Ministry thereto; and
(e) the steps taken/proposed to be taken thereon?

THE MINISTER OF TOURISM AND CULTURE (SHRI
JAG MOHAN): (a) Yes, Sir.

(b) This Ministry had commissioned a study on Impact

of Civil Aviation Policies on Tourism in India. Inter-alia,
the study revealed that.

o The growth of air seat capacity on all
intemational routes to India has increased by
40% between 1989-2000. In comparison, China,
U.K. and USA has shown a growth rate of
485%, 101% and 61% respectively during the
same period.

« Air transport to and from India have suffered
from capacity shortages for some years mainly
as a result of slow pace of liberalization of the
air transport sector, particularly during the peak
season October-March for inbound visitors and
April-June for outbound travellers.

e An increase of one million air seat capacity to
facilitate tourist travel may result in an
incremental spend in India of close to Rs. 6021
crores for hotel rooms, and create over 1,50,000
jobs in the tourism industry.

* In case of India air services, air seat capacity
and pricing are critical barriers to its ability to
become competitive in the global tourism market.

(c) Yes, Sir.

(d) and (e) The Ministry of Civil Aviation has taken
a number of measure to enhance the seat capacity, as
follows:

(i) ASEAN INITIATIVE: The designated airlines of
10 ASEAN countries will be allowed to operate
daily services toffrom 4 metropolitan cities of
New Delhi, Mumbai, Chennai and Kolkata and
also to operate as many services as they wish,
subject to equal reciprocal rights to Indian side
to 18 other destinations.

(ii) SRILANKA INITIATIVE: The designated airlines
of Sri Lanka will be allowed to operate daily
services to the metropolitan cities of Delhi,
Mumbai, Chennai, Bangalore, Hyderabad and
Kolkata, and as many services as they wish to
18 other destinations subject to reciprocal rights
being granted to the Indian carriers.

(iii) The Private Airines of India will be allowed to
operate to SAARC countries.

(iv) AIR SERVICES AGREEMENT: All the countries
having bilateral Air Service Agreements with India
will be allowed to operate 14 flights per week
to any two of the 12 intemational airports in
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India, subject to the condition that the first 7
flights or part thereof shall be toffrom any one
intemational airport in India and the next 7 flights
or part thereof shall be to/from any one of the
other intemmational airport in India subject to
reciprocal rights being available to India.

(v) REVIEW OF TRAFFIC RIGHTS: Capacity
entitiements for operations of air services
between India and various countries have been
increased.

(vi) OPEN SKY POLICY: The airines of various
countries are allowed to operate additional flights
to provide extra seats during the peak season
i.e. December 2003 to February, 2004 under
the Open Sky Policy.

[Translation]

Development of New Varieties of Ollseeds

2960. SHRI Y.G. MAHAJAN:
SHRI RAMDAS RUPALA GAVIT:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the names of the oilseeds producing States in
the country;

(b) whether the Government has conducted any
research to develop new varieties of oilseeds; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) The major oilseeds producing States in India are
Madhya Pradesh, Gujarat, Rajasthan, Maharashtra, Andhra
Pradesh, Tamil Nadu, Kamataka, Uttar Pradesh, Haryana,
West Bengal, Assam, Orissa, Bihar and Punjab.

(b) and (c) Yes, Sir. The Indian Council of Agricultural
Research in collaboration with State Agricultural
Universities of different States has conducted research to
develop new varieties of oilseeds. As a result more than
50 new and improved varieties and hybrids of different
oilseed crops have been developed and released for
cultivation in the last five year. The new varieties and
hybrids have yield potential 20-30% higher than local
cultivators. Some of the improved varieties of oilseeds
crops released recently are:

Groundnut: LGN 2, Dh 86, GG 14, CSMG 884.

RTM-314, VSL-5, Vasundhra,
Swam Jyoti, Geeta, Arawali.

Rapeseed-Mustard:
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Soybean: Ahilya 4, MAUS 47, MPUS 61,
MAUS 71, RAUS 5, Indira Soya 9,
Hara Soya.
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